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LOK SABHA DEBATES

LOK SABHA
Wednesday, April 14, 1965/Chaitra 24,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

fororeY & afmeror wrfaw

+

J st swremEe e
" ot omdw ferg fagreit o

w faen "ol 72 FET #Y FOT
T fw

(%) wfedy et vt 7 fey
T =R & 9 ferst & sfoeror F1oe
i @ ¥ a7 e gafa g€
LS
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(@) =fey Wt Tat 7 FEE
AR # ey w= g A1 w2
A% fEnfaa e 2

(w) 71 3@ aw fet & four
zu fawg wrpmr dae fed m §;
LA

(w) afz g, @ 37 %t @ awr
Fm & 7

foen s | Jawelt (st W
Twa) : (%) & (7). faawor awr ez
w @ faar @ g

oo

(%) &= weams sfmaor saw
freafafaa wroai & @9 @ ¥ oy
oW (2 TAA), AATT (1 FAA)
I (1 FS), AR (1 FTAA),
werTg (10 werateE s 397),

g7 (3 F@q) w7 ofeaw dE (1
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FTAF) | W AT & A, W F i
QET & FT &Y AT T FEAT 2

W Ty §, wEW AR @
TG FAT F g@EE J AT F
TR

(=) =g wRw, T9I€, F¥E@,
e et 7 gy wsgow afmr
FTEFG AT A NTW, FEW, [,
I, AT, ¥ A7 ofenfy e
wsat 7 gt st A fagfaa o
FTA FTE ANTTAT @I | 1964—65
v F A, ey wearewt # fgfe
# fau @ Tew W 1,90,87,954
Y T e fa wa ar, fow 7 frew
et § femr mm @ it mfim @

@ & "fafom, afed e Tt
7 fet e and F a gu dfeew
HIEAl ®1 1964-65 a4 & A
A 8.27 AW WA F AW W Ru
w1 g v A it ddfegw st
&1 qgEar 1 qE 6o wfawa & 75
gfama ag @1 favim e faer ad
& A foegr mar a1 WX ¥ O Ame
ary faer aw & faay smom

(m) s (%) 9 FWET AT
qor g R e g A g (1)
fe=r st #1 whmwor  (2) fe
serat # frgfe (3) e gt @
q faerr s (4) wfgr wid @at
¥ Y g9 @ ¥ J@g W fAer-
qa% it gk dfeew fedy [l w1
TR |

™ FTwEt #1 AR wfuw a7
A LASC ! f?‘ﬂ? -4 o e i
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ot qeTe A o gE faEr
w1 @A ¥ wEr wAw dvr @ W oy
IETY W AT § 5 e el A
M 7 syt F franfaat 4 o ¥
FTERATE T TwR A A F g 5
TE F A7 § Y ¥ fo= fwrwi &
fog faamern & Al & A SATT
I @ &, & wvatar § AR I ¥ e H
A a9, T A d A T
A€ T | F S Argar g & 5w T
¥ #7846 3 R & AR few ww e ¥
W FE 7 M7 gl AW A
AN U

st owe qea o ofm,  feafa
g 2 fFgm =g a@w N AR
wa-ata-ma wETmar ¥ @ € 1 faw fow
T AT A g T T AT #
T ad e fEEr o g
ITE AET G e o faemaT
q1 W% w7 Fr AW faarar @ ow
FAG R E 1 T T ¥ W A e
HYHTA { T AT AT W I A
SHT FIA AT | TT GEG NS 0HqY
gere  faurA A & )

oft s et : faw oo |
T TEHTTHY GO I @Y & F &1 T
FITE | &K WO AT gg IHTF §
A AT FY AT I IR 3T A
ama W E | AN gE W 5w
® FET IR & AR W W T
gt fafra g sivd Ao ¥ A
AT @& & A e g R
forr ot # fafaemr & w1 fear
QR I T | AT aHT
WO g X €W w4 E) ¥ F A Tt
FECH ACEX TAF AN T qHA
wany Y .

wt v et : frfaean F 30 7R
T qAS AT AT AT | FW @Y
aaferr AW W F @R & AR
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TR A X A wqAQy fRar s
A | wm & R ogwd swe
™ fam & waww 567 &5

ot sy farg fegreait @ afz &% &
oo farar gvar &t ag s gferor W
e d g § Qe o7 ¥ g
39 qW 1§ FA ¥ A€ 4G ow
T 71 e w0 6 7 ag7 3@
7 e wu & wew oveE % 7
T AGAN IE W AT AT ?

ot e T AT qIET qA
¥ ggAd gt f& wrar gygey AT
faarg fa=mni= & 1 gw @il w1 gl
o & fF g9 7 awwe aga wrer
¥ fFar ST AT 99 3@ oW H
T AT "ATE

Dr. Sarojini Mahishi: A special pro-
gramme to introduce Hindi at the
primary school level in the non-Hindi
areas was adopted and, accordingly,
teachers were appointed. The num-
ber of teachers also went on increas-
ing year by year. May I know whe-
ther it is a fact that the Central Gov-
ernment took so much time to release
the funds and the funds were never
released in time with the result that
there was a lot of discouragement in
introducing this programme?

Shri Bhakt Darshan: I must admit
that there was some delay during the
previous years. But this year, as the
statement shows, we have been able
to clear oft all the arrears, It is on
account of the payment of those ar-
rears that this amount hag gone up
to Rs. 1,90,87,954.00. No arrears re-
main now.

Shri Warior: May I know whether
the Central Government has offered
any special incentive in the southern
States for training of teachers in
Hindi and, also, whether they arc kept
on a par with teachers in other
sections like English etc?

Shri Bhakt Darshan: The hon.
Member's question can be divided
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into two parts. The first one is
about the encouragement given to

Southern States. I must assure tne
hon. Member that there has not been
any laxity on our part, and if and
when any suggestion comeg from any
of the Southern States it will be
considered most sympathetically anc
expeditiously, As regards difference
in pay, there have been some comp-
laints about it and we have written
to all the State Governments to raise
the pay scales of Hindi teachers also
to the Mvel of other language
teachers.
WY @€ : frew A ¥ e cEIE
Tt foaar dan faar man @, feaan w
frrmr & ? ;g @ fw A
2zg & @ § e ey dnew qam
& fag oY g& wa Tifgd oY A o= fran
T T@T & a7 WY ¥ | T TH AT HY
FroSTa o & oy s & 7
W A I g AR
gt a% fawraar &1 avaw &, A7 g
FYE ATAFIY A ¥ ( AT AW qF A7
I8 E AT #I Aifew § w5 Ay
i &

WET A% AT WA F TT9aT &7

FEEAT A FT G99 §, Tg T § 6 FTRY
w7 faar v @ 1 IETETOEET R
£ oy a& AR TH1qdT oA F
e fey wemadl #Y fafaa & faar
G4HAT’ G4 FATT 740 % fra g &
AT AT 54 AT” 38 AT g fam
T AT FRMF 1 AG |1 AT
600 w7 f23 % § ) dqv #5161 AT
WA EATT (59 fer M F 1 5wy
farar sy fxar war & 39 % A gfuwiva:
afwrm & Trort w1 frar M

Wt aF : wETIE A Wy fry
™ &7

St TR TR qFTAE T AN AT
ey sramrwt & wvaew & wvé A7 AET
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| A FgE v 3 o9 99 A A
IR T AIEM FIT G |
Shri S. Kandappan: May I know

whether the Government is  gware

that while spending lavishly for the
setting up of teachers’ training col-
leges for Hindi in non-Hindi-speak-
ing areas, in Tamil Nad there are not
sufficlent colleges for training teach-
ers even in Tami] for want of funds?
Mr. Speaker: That would be a diff-
erent thing altogether.
st Ho Ao AN : 77 7 Fgi av
aeq & fw fom ferdy S S wrrfor
FI WA FET AT & §S 01
F BT & Sy St wrafos vy wFedy
#Fw o § A I A FW AT
AN GETOHRT & T A WY I AT
%7 I A aITAT FR & A0 v g
faarar7gr e ?
st e A az A d fe g AE
Y §F gEAm A WY e gf A
afew gw g &t 7 ow AR fager

Y off fa® F 0% g7eg qEAATT q3F0

EXET TG 4 | 3 A fE w9 9

g A aEa £ fu AW § oow

FfqFriad g7 arae ¥ ATE I )

it farverare qrag ¢ wfg Y W
gt # fgedy & sw=r ¥ faq forem

& fag sfereror w1 sqrfog ey g &)

& e wmgan g f& wdr aw fam

st &1 gA gfower wTH "

afnfara faar a1 Az 2 7

oft e T A & g A g
afg, afFsaaR AT o oF faarm

§ oY (AT OF AT A qgTr WA 4

sy TAwE gw: At faxem

QTR IAF XA A A A g2 f

gfzY Wit 7emt A A mE AT A

Tt T A A forder st FY sgrear

Fraxr g 1965 ¥ ax M Afprw

Frfafr d A ey v Enft
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# s avgar g fa #an faar sy
I I FT FAIESAF THAAT & fF &
g1 FToS § ®TH 99 qFaT g W Afe
Y d 7@ FY 3w FI ¥ fow av samar
AR # wremr F " 5=y w1 9=
79 F #T4 { a8 ¥ §@ F 90 @7
27

oft e A 5 e & e
g faaqr mor @ & €| @97 JY Ao
9 HaTog F Wi 99 @Y g 99 &
FRHAT § WY AT 77 T gw fa=ne
T W E | T F AT qE 7 T |
AT CEY wTEn ¥ 7

%’"qo fao wlwqr : fooa U4
qE Y 4 AT QAT AT R
I g " oY & b gee a5 o &
F& W w1 A fem €\ 9 g© WY
g fa v <@ & ar e sarerw ay
TTH § I KF A FRaren g F A
FEY I FT I | AW GG agr 9w
fewdt faindy we=rers g | & ST
aTea g {6 aw & Fi9 & fawa Faw Jarx
7 g ey & s "o & Ay,
ey * wow JaR w@ & faw
fom & f& 3B gAY e faa@r 2

qa !

oY Wt T : gt e faren Haraa

T A ¢ GATT FTAFA TR F A

FaT @1 W a7 frv=y fwar mn

2 g8 & AT I oy oy | gw A

TR H AL 1T AT T R )

Shri Sham Lal Saraf: What is the
curriculum of subjects introduced in
these colleges? Have any  attempts
been made to introduce subjects like
literature and other subjects that
pertain to the lands where the col-
leges have been opened?

Shri Bhakt Darshan: I would like
to have notice, Sir.

Shri Sham Lal Saraf: Sir, I will
explain it. It is a very important

APRIL 14,
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Mr. Speaker: The Minister says that
he wants notice. Whay is there to
explain at this stage?

ofY e FaBY AR : aferer e
fert s=TT AT &1 W 3w ¥ A9 A
4T qEATT AT & ¢

ot e T o Iferor v fed

9T GT &1 @ A¥GH H W T
Fgam faerar w@r g | afew wEw ey
Fot g T ANG g g T
AT A TAATAT @I |

Shri P. R, Patel: Regarding the
Hindi taught in the teachers’ training
colleges in non-Hindi-speaking areas,

what type of Hindi is it? Is it San-
skritized Hindi or Urduised Hindi?

Shri Bhakt Darshan: I must remove
any wrong impression in the minds
of hon. Members on this score. It js
Hindi, pure and simple; nothing else.
Ag regards training colleges, there is
one in Gujarat run by the Gujarat
Vidya Peeth,

oy TIRsAO A AW ®HT T
G fr o faardt =0 2 o
g @, o fadie &9 & 39 # o fase g
qEd F 3A F1 g A 3fer 7w
R E 7

oy N INA ;A7 AL, 77 favge
Fg AEi 21 qgT F AT AT IR A
fer w @ F--TH g 7
faadr & 1
Y Jo Ho fﬂiﬂ : o THo Fo
aEl ® O |
Poem Published in “Shama” Magasine
+
( Shri Hukam Chand Kach-
havalya:
Shri Onkar Lal Berwa:
| Shri U. M. Trivedi:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it is a fact that a poem
entitled “Lakhat-e-Jigar” published
in 4h. Ancust 1964 issue of “Shama”

*856.
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magazine was against the sentiments
of Christians;

(b) whether it is also a fact that a
Jarge number of Delhi Christians held
demonstrations at the residence of
the Prime Minister and the Chief Com-
missioner, Delhi against this poem and
the poet;

(c) if so, the steps taken by Gov-
ernment against the poet and the
editor of the magazine; and

(d) if not, the reasons therefor”

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Yes, Sir.

(c) The Delhi Administration issued
orders on 26th August, 1964 under
Section 99 A of the Cr. P.C. forfeiting
all the copies of the August 1964 issue
of “Shama” in which the poem was
published. The editor of this Monthly
also published an apology.

(d) Does not arise.

ot geR g wGAW ;. F AT
agar § 5 e ofawT & woes

A AT ATEAT A @ A FAA W

afawr ¥ qg¥ aEia R A fH AT

T ATAY ATATH, IMAE HEIE 7

ot graY : IFT A JTIE &TAT qTAAT

18, M faa 37 & fgare w1aars

F7TX & A avE ¥ w7y qv T A

TG & o g

) gFR AT FGAT : FIHC A TF

art ¥ w7 wEaATs v F fow A

JaT0 § A ag A1k fawren § froag

rfar®T o= %7 A AT | AfE 3T HRw

F fagaq & qrx WY ag Tfawy se7 T8

gé & fom & 73 wriy qamr o ¥ fr

T HAYE ATAA AEF 4 AR ¥ A

3G uH F AN AL T QAITH ZAT 9T

R 37§ 9 G 91

it grat : fa A < dar g

q1, 4% f& feferga Taadwm o,

FFM I F a9 AAR K v 3,

zafad fe 37 @l & auwm fe & @

FEAT ABA § | T a7 IR qA
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araar WY £ & 1 g9 9% 39 ST R
Y QY T AT & quey § fr i
FHITE FA RN AET AR R

ot wieT W e < & st A

g fesar g a9 § fv ag afasr 9v aww

freelt oY o f& Sarga) & Fqifas

ad & faeg sy firar waw a1 W gEr

* a9 ¥ qg afqeT fawt o

off grat : Y FE A ad 2
ot 30 Fo faqd : Y mwar) ¥

IT TH WHT XY wA? fawwd Eoar

IJARAGFAE A F FgTF A /A%

EAY &1 & AT vz g Fooqar 7w

TEY AF I F AT TaAdE F O A

T TE & e 7 oF saar 2

A1 T =T AT 7T A5 § AT aga

FETS T FTATRA | FAT AAA R 0

g fafae & w2 At smear

T g fr g faer fet ¥ w3 guom v

o 2 A !

st grdft : v e wqT gq qTAT W

Fta FAT @A & AfFT w73t oAw 3

TFR &1 JI9 8, I9 F' Iq 7 Al

fafrsgy & stra Fars dY 1 & AT &

AT T AT F T@AT AR g w39

AT TRAAVA T, §7 TH &A1Y

# At A1 fafrdt wfam a1, ag %=

qHTT 91 .. ..

If you will allow me, that wa, in
praise of love for humanity. That
was the theme, and he said that the
voice of this love for humanity is so
strong that even a person, who was
fatherless and who was left by his
mother, could rise to the status  of
God and is being worshipped as God
This is one part of it. The objectiun
of the Christian community was thut
calling Christ as a person who wae
lefy by his mother and who was
fatherless, was an insult to God; whi'a

the editor of the paper n the other
extreme, thougnt that a: wag prais-

ing love for humanity being so powrr-
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ful that even such a person could rise
to the status of God and is being
worshipped. That was a part which
he explained; but, ultimately, he apo-
logised and, therefore, nothing is to
be done,
=t aqa fag : 97 f5 PHfvaam
g A A #1 WAy § fF gorea dan
Adly A F I A AT I F AT H
ary qar /gy @, A1 59 # g9 ofawr A
FT TAT T FE AT 7
TR WEAT : FAT N gH §T qraT
97 gl TgE F4T |
oft graY : 7 I Al F ATRI LY
€, A% T4 AUA1 § YT FAT BIALT AT |
Shri D. C. Sharma: The Govern-
ment patronises newspapers, journals,
weeklies and 'monthlies in ‘many ways;
for instance, it gives them advertise-
ments, May 1 know if any action has
been taken against this journal so far
as Government patronage is concern-
ed”

Shri Hathi: The question of giving
wdvertisements may be referred  to
the Ministry of Information and
Broadcasting. I would not know this.

v fa afaare

4.
(it 7o ®To fgadt :
oY Ho Wo AT :
(oY Tt Ty -

Fa7 foen wY g SR & FAT
w1 5

(%) ¥ faeafaar=a1 &«
X DT a w1 fewar wm
FeEw g A & M faer sam
favafaareas Tad F@T ]

(=) s favafaaraai & goaq §
STHTHA qYqT 3G-TF 3 I H AIEg a1
w1 341 fagaw @ar @ A% few ooy
& T AT, W

() #ar g 7 fwar & fag

*857.
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T qIRA TEIFA AT FE F A7
FYE FTHH garar € ?

farerr st (Y Ao w0 ama) -
(%) g gfafeds # ga @ 77
B 1Y @9 T I G Lo Ao
#ro (favafaarey e smaw) #
Ffer ‘greT g ' & wraw 9T qu
FTATE AGT 3T F fawra qr wa gy o
qd FEr & |

(@) ¥ g 37 Ffqafads
&t form & afufrt & oega
SaTE ST 8, F1E qATEF A q4T 8|
& w1 fagar a8 @dr g

(7) ot fawafaarm c@maw
§EqIU &, A WeAqT F HAT A
e & i Tl s g
g fraifa & aar SR aE ¥
amd § 1

oY 7o WMo fgqR gwr @ ATFIC
ag fafrea fagra @ f& gara waw
uafader & 1 & staen sean g f oo
favafaeen &7 wma & i &
37 & A farg favafamar oz afew
fawafaaraa w@ar s @ #7139
Afedamag 1 afcagsa N Afax
qEA TGN & Al 74T 99 F A9 FTAq
#t faon & a7 w1 FwW o3I wr
g?

Shri M. C. Chagla:
Hindu University Act is before the
Select Committee. I have told th=
Select Committee that if the majo-
rity takes the view to delete the ex-
pression ‘Hinduw’, I shall accept it, the
Government will accept it, and I will
immediately introduce a Bill to re-
move the expression ‘Muslim’ from
the name of the Aligarh Muslim Uni-
versity. 1 have left it to the Select
Committee. My own views are that
it shoulg go. I cannot do it myself.
There are strong sentiments on either
side. But T will abide by the decision
of the mnajority of the Select Com-

The Banaras
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mitfee and if Parliament decides to
remove the expression ‘Hindu'—I had
made this promise before and I re-
peat it—I will have the Aligarh Mus-
Iim University Act amended.

=Y 5o sno fFaN : «fgarr awr &
aagvafa ¥ ag faor faar mar @ fr gq
o7 FY ror wrar f5Y 9 g9 Ay fafe
A g | & s Avgan g e o
LT WEA & seaia # 1% favafagrey
9 A & sfafor Tw fafo &
1 fgr Y &1 ogrE &1 FTH FT AwATR )
7z R favafaag ¥ g1 w@r )
# st wmear § & oam awwT Ay
wgufa z@ & fau &

TR WEWY : GT9 ZTAT E 99
aFq # f& Far g favafagem &
agr @Y @1 | afET ) Fhe ar wife-
zgnAw Favaq & 39 71 faegq awt
A7 qOT 9T qFAT § |

off TRaE 2w : ag gAR "@faaE
F favg & 1

WU WY ;. qgl Hifeeeg e
FAET A1 TE IJSMAT AT qFAT |

ot wo ®o fradt : 37 a7 @ SAS
¢ i Fr favafarem

woaw wgvew : 919 fad ag qfed
f& wmar wev  favafqasg & {ma
fafa & fg=Y agré sm wWr ¢

ot TRAAE qET : IT &1 A9 A
g IF

st wo ®vo fyadt : ¥ gva w AN
wara A faar mar

oo WY ¢ Y ART A w7 fE
A T AF &

st oo fAdt : Faqerarfs
agiN i fefe d v @ o @ g
IT AN AT G ET FE ITG FAT FTHRIC
F 9
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Shrl M. C. Chagla: I have answered
this question before. In Aligarh Uni-
versity, some students from the south
wanted to learn Hindi and the then
Vice-Chancellor thought it would be
easier for them to learn in the Roman
script which they knew, rather than
through the Devanagari script. It
is true the Constitution talks of Hindi
in the Devanagari seript, but if we
can help the cause of Hindi even by
people from the south learning
through the Roman script, we should
support it rather than run down the
Aligarh University.

«ft qeTTT el & uF sEear
®T T ISTAT ATRAT § | "feremr ¥ w0
fadw & fr ag ferdt 91 33 ) fafo
feay Sy | Ay ¥ w ¢ fawafaier
SYHY TTAAAT T I8 AW W IST q%AT
tfe sgafum & Wil &7 wERear
T

e W ¢ g, & 58 a1 S
AT AGATE | ¥ AET F ATHY & fod
ag wifaAt R 5 ag feedr & faum &1
@ |

Y T el - A

ST WEAT ¢ 99 AIHT AR @
5 fg=t & 93 a9 77 a4 wgi JTaAT |
gt wrforsy &Y et &1 AT aw Atag
wedt § fr & et w1 faf & 03
Y fir Fawrd 5 1 ) w6 4 caT Aasd-
(2@ & qug fgdrgarg; dqries iy
arel 71 A1 e wrw Cofgr R
fedt w7 § W Y gaa fafo & o
& 1 g & 39 F AT A FIAw
afgg |

o} seTIET ovet ¢ @A ag @
fe 7 7w &1 vw d@fqaE g,
#fYg aTET &1 favafaamy &, &=
FTHTT HATA AT R, A FET AT AY
fifa ¥ g ¥ Fafawrd g
T A B 7g % aw % g !
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weTe wEEd & wre ¥ wrgAar &7
T ot fF W aY agt IET aE
T A TR I8y m&
F TP A, AT Tz FgemTd
fafqa & A q@rit ey 1 AR fFdY A1
fafa & qgraY I &1, &Y Q@< &Y awar
Z 19 agt FIw & fau fdY qgrr
Fifadr adf § o) fo W T F®
faandt wmgd & fF & g9 fgt w@ 9rd
T 3 W ey ®Y 9 F, oI & fodr
#ré sfraome 1 faar o Ay fe= ey
F #t [Gaww far aifge ag &
A GEAT | 5T X AT IT A @AW AR
arfe fr et a3 @ g & adY awwan
fa fgedy arr anfgam w1 w4 Gao=r &

=t THRA® T : MO Tg HIHAT
SaTET |16 @Y 9 | oaAy foem wE
S A wgr fF 3@ afiwor wrha famrmdt
fery draar aga € 99 &Y gfawr &
faq ag fear mar & 1 & steey ATEAr
gfsam ag ¥aw ==Y faenfear
Y ngrg Ay § ar W AT AT feran
TFT & faaft § gaay o asr§ A &
afz gf, @ I &1 faw avg qeTdy sdy

g7

Shri M. C. Chagla: Whenever
Hindi is a subject to be taught in a
university, it is taught in the Deva-
nagari gscript. That ig the provision
of the Constitution and we must all
be loyal to the Constitution. But, as
1 said, this was a special case where
some people from South India went
to the vice-chancellor and said that
they wanted to learn Hindi and they
did not know the Devanagari script,
and they enquired whether some faci-
Iny could be given to them, They
knew the Roman script, and, there-
fore, they desired to learn it through
the Koman script. As you have said
the 11ouse snould welcome this. And
1 am surprised . . .
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o OWATE avEw : HYow§A F
IAT qE =T

TN WERY : IR A qAw 2 famr
wgr Wit @R F gt e g
ATy faf # mgrY wm

Shrimati Savitri Nigam: May 1
know whether it is a fact that the
Mudaliar Committee had made cer-
tain recommendations 1o raise the
standard of the universities, and whe-
ther those recommendations are going
to be adopted in these Central
versities or not»

uni-

Shri M. C. Chagla: I am not aware
of the Mudaliar Committece having
made any recommendations about
university cducation; I think that was
with regard o sccondary ecducation

Shri S. C. Samanta: In case of con-
tinued internal troubleg in these uni-
versities, what steps are thc Central
Government cntitled 1o take?

Shri M. C. Chagla: My hon. friend
knows that in the case of the Banaras
University, a committec was appointed
and so also in the case of the Aligarh
University. The Central Government
have powers of inquiry and investiga-
tion which are exercised by the Visitor
on the advice of the Ministry of
Education.

Shri Hem Barua: 1 come from a
non-Hindi-speaking area. But 1 fail
to understand what you, Sir, have said
and what the hon. Minister has said.
Here is a group of students who are
willing {o learn Hindi in the Roman
seript, and the university has made
provision for that. The university is
utilising the finances given to it by
the Central Government. But accord-
ing to the Constitution, Hindi should
be taught in the Devanagari script. . .

Shri Daji: No.

Shri Hem Barua: It should be taugh!
in the Devnagari script.
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Shri M. K, Kumaran: He is mixing
up two different things.

Shri Raghunath Singh: Why should
English not be taught in the Devnagari
script?

Shri Hem Barua: When the finances
are allotted by the Central Govern-
ment and the university utilises these
finances to teach Hindi to these stu-
dents, why is it that they have not
taught it in the Devanagari script, and
why have they decided to go against
the pattern that is established in the
country that Hindi should be taught
in the Devanagari script? I do not
understand that.

Shri D. C. Sharma: On a point of
order. After you have given your
ruling on the subject and after you
have clarified the situation to the satis-
faction of the House, has any hon.
Member the right to raise the same
question again?

Mr. Speaker: I tried to make it
clear, but probably my explanation
was not satisfactory and my words
were not so clear, and, thereforc,
$5hri Hem Barua questions that.

Shri Hem Barua: It is difficult for
s to understand it

Shri D. C. Sharma: Again, he is
interrupting you.

Mr. Speaker: The hon. Member has
to live with the limitations of my
intellect, my wisdom und my langu-
age and whatever capacity I have.
But I fail really to understand why
Members here should object to Hindi
being taught in the Roman  script.
when there are some students who
are not bound to learn it, and for
whom it is not compulsory to learn
it, but who want to learn it. Wher-
ever Hindi as a subject is required
to be taught, then those students are
taught Hindi in the Devanagari script.
But over and above that, if some stu-
dents axmvess 2 desire that they
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might also try to learn it uand begin
learning it through a script which
they know, should the Hindi-speak-
ing Members be satisfled with that or
should be glad over it or should they
have any objection to it? That I fail
to understand.

St TgATa fag @ WU gW WA
AT fexer # q@aT w1 QY ¥\ 79
A F arex Wt gfemw ghm 7

W WERT : T FE 9gT A0
AN ITH AT EHTEE G FEAT § |

Shri Daji: Do I understand correct-
ly that these classes are held or thi:
help ig given outside the regula:
courses of the university as a privale
arrangement?

Shri M. C. Chagla: That is quite so.
I am very grateful to the Speaker for
clarifying the matter.

st ayqe fag ot A fren
A& & wEr f& ww dafEY g A
“amw feg fawafaorn” & “feg”
weg g2 faar smom WY Caehrg Afew
fawafaaram” & “afem”’ wex ger fam
QT | 9% qg @ig ar fasgafew
& fgarw @, a9 1 gwam Awfedr ¥
qEa FAT R | ¥ ATAAT WAL ¥ A
I X M7 g fE gewe S AR
@ §, 7 fawgafew & fawms 53 ac
&\ war = wsEt & 39 A w1 fow
“fgg’ a1 “mfeem” Wt A Sw R
#1 3 A qgEdr

weu wgEw . Il A4 Fw fE
I oHY A &F qAA

st gaqrer fag : 3T A wTETAT
fr &Y =mz A1 ger wwAY p¥ 1w
g wrwmn A fregafrow & faen
a;y &7
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Shri M, C. Chagla: My hon. friend
knows that we must bow to the majo-
rity of Parliament. We are responsi-
bLle to Parliament, and if the majo-
rity expresses a particular desire, we
must bow to it. My idea of secular-
ism is that we should not emphasise
the communal aspect of anything
That does not mean that you should
not learn ethical principles or, what
my hon. friend calls, righteousness or,
if T may use a Hindu expression,
dharma. That does not, again, mean
that you should emphasise the fact
that a particular university is Hindu
and a particular university is Muslmi.
But I say that I shall abide by the
decision of the majority of this House.

Shri Shinkre: If I heard the hon.
Minister of State correctly. he had
said a little while ago . . .

An Hon. Member: Deputy Minister

Shri Shinkre: 1 would like him to
be Minister of State.

He mentioned a little while agu
that the language question is vicha-
radheen, that is, under study.

Shri Raghunath Singh: Under con-
sideration.

Shri Shinkre: In this context, in
view of the fact that even today therce
arc too many imporiant personages in
the country, educationists included,
who are advocating the cause of the
Roman script us a universal common
script for the languages of the coun-
try, Hindi included, does this half-
hearted attitude of Government to-
wards the use of Hindi in Roman
script reflect any doubt in their mind
as to the eventual adoption of g script
different from Devanagari for Hindi?

Shri M. C. Chagla: Government
must act loyally to the Constituion,
So long as the Constitution says that
the official language of India is Hindi
in the Devanagari script, the duty of
Government is to propagate Hindi in
the Devanagari seript. But there is
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nothing to prevent people from ex-
perimenting” with any other script to
find out what the position is.  This
is a free country. But as far as Gov-
ernment policy is concerned, it must
be consistent with the Constitution,

Shrimati Renuka Ray: In reply to
a question, the hon. Minister gtated
that a certain amount of autonomy
wa: given to the universities, Is he
aware that Delhi University has laid
down conditions that those colleges
like the Lady Irwin College, run by
pioneer social welfare organisations
such as the All-India Women’s Con-
ference Fund Association, have to gis-
sociate themselves from the parent
body in order to draw their grants?
If so, what is Government’s reaction
thereto?

Shri M. C. Chagla: 1T do not know
this. 1f the hon. lady Member will
write to me, 1 will make enquiries.

Y TR.ATAR ;A At
W ¥ et wer £ afe gay faemdt
o ey 7 a7y § e fefo § @E
A srwar T wifgy 1 & o A dan
# frdza wo wEan g % i |y
o qua fafy § 4@ faamar i awar,
witfs ga fafe § gad e aE €1
wert & s 7 Gy F1 qmrETe &
Q@ ) WX a3 Faa@ gafag TwA
fafe & 7S fammar o ve & fE @ <l
& faardt 8, afew safam Qe fafe
feamar s @ ¢ 5 7R F v acaa

g 9|
.. Rural Institutes

+
{ Shri S. C. Samanta:
Shri Subodh Hansda:
Shri D. N. Tiwary:
Shri Daljit Singh:
Shri Sham Lal Saraf:

|
*858. { Shri P. R. Chakraverti:
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Shri P. C. Borooah:
Shri H. V. Koujalgi:

| Shri D. J. Naik:

(_ Shri Krishnapal Singh:

Will the Minister of Education be
‘pleased to state:

(a) whether it is a facl that the
Rural Institutes of the country have
not been able to attract a large num-
ber of students;

(b) if so, th¢ reasons therefor; and

(¢) whether any Probe Commitice
will be set up to find out reasons as
well as to recommend suggestions to
remove the defects?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The in-
crease in enrolment in  the Rural

Institutes has beep reasonahly satis-
factory, having risen from 427 in
1956, when the scheme was instituted,
to 3301 jn 1964.

(c) It is not proposed to se! up any
Probe Committee. However, neces-
sary steps are being taken to ensure
the further development of the¢ Rural
Institutes.

Shri S. C. Samanta: May I know
what sorts of services are open {0
those who come out successful from
these ‘institutes?

Shri M. C. Chagla: We are rather
troubled about the problem of em-
ployment. Any service is open to
them, but we thought that their ser-
vices could better be utilised in com-
munity projects, and we have been
impressing upon the States to em-
ploy students who have been educat-
ed in these institutes. Our effort has
not been wholly successful, but we
are doing our best.

Shri S. C. Samanta: May I know
how these institutes are financed?

Shri M. C. Chagla: The financing is
like this. We give grants-in-aid to
the rural institutes at 75 per cent of
the approved non-recurring and 50
per cent (75 per cent in the case of
post-diploma courses) of the approved
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recurring expenditure, except in the
case of Jamia Rural Institute, New
Delhi, which gets grants on cover-the-
deficit basis and the Kasturba Rural
Institute, Rajpura (Punjab) which is

voluntarily not taking grants from
the Government of India.
it 70 Ao faardy : @q1 MERERE

F1 7w g ww gRegew & o
e gfrerw qr ¥ fasar & 39 7 nfus-
AR qER § o e & fol
BT, IUT {IY, WK R § a1 97 T
¥ aar Jum fear § faw § wfaw
& gfug W #1 G0 faq 9 7

Shri M, C. Chagla: I have got the
figures here. Ninety-five per cent stu-
dents of the Civil and Rural Engin-
eering Course, 90 per cent of the
Sanitary Inspectors Course and 83
per cent of the Agricultural Science
Course have secured employment.
Only about 84 per cent of the stud-
ents obtaining diploma in Rural Ser-
vices have either secured employment
or have proceeded for higher studies.
However, not more than 30 per cent
of the students have been able to se-
cure suitable employment in the om-
'munity development and co-operation
department;. That is the unfortu-
nate position. They are trained spe-
cially for this,

Shri Krishnapal Singh: I would like
to know from the Government whe-
ther they have any intention of in-
creasing the number of rural insti-
tutes; if not, of improving the stand-
ard of some of the existing institu-
tions in rural areas and of imparting
technical and scientific education 1o
the students in rural areas, including
medical education if possible, as there
is shortage of doctors in the rural
areas.

Shri M. C. Chagla: There is no pro-
jeet for increasing the number of
rural institutes. We want to improve
the quality of the education that is
being given, and we are about to
start a new scheme wherehv different
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groups of rural institutes will come
together and will be deemeq to be
universities, so that the standard of
education in these institutes should
be higher than it is today.

Shri Ranga: What about
education?

medical

Shri M. C. Chagla: Medical educa-
tion is not under me, It is looked
after by the Minister of Health. So,
1 #am not in a position to answer that
question.

Shri S. N. Chaturvedi: Is it a fact
that one of the reasons for the poor
udmissions in the rural institutes is
the lack of feeder institutions at the
sccondary level?

Shri M, C. Chagla: No. One reason
is that the institutions are not in a
position to give degrecs and therefore
there is the question of status. That
is what we are trying 1o yemedy. The
second thing is that States do not
uccept qualified people from  these
rural institutions for the special work
for which they had been trained.

Shri Warlor: May I know how
these teaching staff for these institu-
tions are recruited and what arce the
minimum qualifications prescribed?

Shri M. C. Chagla: I am not sure;
1 will ook into it; as far ag I know,
the tcaching staff is recruited as for
any other institution by proper selec-
tion committees; posts are advertised
and they are filled up.

Shri Warior: What are the minimum
qualifications?

Mr. Speaker: Hc said that he
not got those details now.

had

Shri Oza: May I know whether the
main purpose of setting up these rural
institutes is to see that the trainees
return to their ordinary lives better
equipped than before rather than to
give them cmployment and put them
in competition with persons who are
having degrees and who undergo diff-
erent courses for jobs? .
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Shri M, C. Chagla: I agree with the
hon. Member, The main purpose of
a rural institute should be to traiu
people to go back to the land and im-
prove agricultural production, quali-
ty and so on, und not seek white-
collared jobs in towns. We are try-
ing to work in that direction.

Shri Ranga: Let our Ministers go
back to the villages and do that work.

wt fatfa fw ¥ g W
LU S LS B I L Ul
AN B @ FT fawerd & I A1 AFA
@ faedy @ o7 wa § 72 mTERa
&1 T 2 % g7 qIETC gW Ay A
AN UF T (EYEH § BAT AT ITAT
T & o= fw wbwa‘nﬁwfﬁ
39 faenfiqgt #1 W1 36 a0 & 1afA-
FET AN F AT HIFT Ard A
t?

Shri M, C. Chagla: Yes, Sir; our

objective is to make cducation pro-
duction-oriented.

Mr. Speaker:
whole question?

Is this ‘ves' to the

Shri M. C. Chagla: No, Sir. I have
taken down the salient feature of that
question and my answer is that our
policy is to make education produc-
tion-oriented.

Mr. Speaker: He says in his ques-
tion that the Government is trying to
make a fool of these people.  There
ought not to be a ‘yes’ 1n answer to
that question.

Shri M, C. Chagla: The answer to
that is: No, Sir.

u’tmﬂmm-muam
TG g & o ow v TegEw 9
foem A9 & T &1, @ wR AW, 9
qre A% aFT AT T Ry
o 1 Wt WENew 4F a@eEn fF
o foer-wier wrt F¥ S fE 3
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fom F1 f& o a5 AFG W@ fa

g7
AN AEAG : el WEIRA 7 qLHESH
aaen A faar &

Shri A. N, Vidyalankar: The hon.
Minister just now referred to  the
status given by the various States to
these students, May I know if the
universities have also imposed certain
disquulifications on the gtudents and
diploma holders that come out of
these institutions?

Shri M. C. Chagla: I am not aware
of it, but, as 1 said, if these institutes
arc deemed to be universities and are
in a position to give degrees. all these
guestions would not arise.

siyagarcfag : & 7 g A

AT IAT T ®IA R F A H

a1 afer ¥ oy awm F T8 v

A TER A AT § fonear 77 weqrd

# ’ﬁ'(ﬁl';ﬂfﬂ? AoTToRo  HIT ATH

Fawi wt Ihwr & a3, avaw

fara &T & T A farer & S

= 7159 foerr devw 7 @y avaa g ?

agi T faa gEw FY fr & 9y @
3N A A AT F AT T a7

W gAY AT & A@1g & &

T ATERA 1 AT IW qTHe fi

FIHA T3 A A 2 7 F A

g a1 faen warag 1 1< aegeg A9 R

M 9§ @ AofoHAe  FRE A

oETE R AT # L.
™" oo wgvew ;v &

a@m ¢ W gw ifem g o A

2

= TRATT grew : ardo fren

1 #T ¥ A=W &% ANfARaT a1, N

mfa fadas fmafaarma & geda

1T 941 | 7af FE AT A I AT

T Ty g |e fen ar, A ag wear

e ¥ 41w | & g I agar §
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fr ag deqT At g Y M AwT IR

w1 FI0 7% a1 5 @l § gvge
Yo a & arf gfraew faar av

QLI WEWW : qE A TG ALY
I g

=Y wo ATo forardy : dfeww wrafas
o gy wrafersr & ot Zfr &1 ot @,
I F wemEr &= ofas § a1 gfa-
afgdw ¢, 37 & g & v R A
& | 9 fauee foq @ fs S @
gr-ze-gw frarr #@ & sa W
A7 37 F FATH #1379 F T &Y v,
TfT F T4 A wTw F7 & fov
noY &Y F7 A 7

Shri M. C. Chagla: I
follow.

could 1

Mr. Speaker: What 1 have unael-
stood from his question is that his in-
tention is to suggest that only sucn
students should be admitted to those
universities as might have the inten-
tion, after getting that training, to
go over to the farms there and work
in the fields

Shri M, C. Chagla: We cannot deny
admission to studentg because, apart
from working on the farms, there aic
many other jobs open to those who
get the diplomas from these institu-
tions. As I have said, 85 to 80 per
cent are employed; it is a very good
figurc compared to other universities
where they have a larger percentage
of uncmployed.

Shri Ranga: In the face of this
obvious unwillingness or failure of
the State Governments to take ad-
vantage of the services—an over-
whelming majority of the trainees in
these institutions who are specially
trained for rural work—have the Gov-
ernment considered the advisability
of asking the State Governments
themselves to nominate the students
with the guarantee that they would
make use of their services, so that
when they are trained, they would go
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back again and their special know-
ledge need not go to waste?

Shri M. C. Chagla: The students
are admitted from different States. ...

Shri Ranga: On the recommenda-
tion of the State Governments, with
the assurance that they would be uti-
lised later on after their training, as
is usually done with regard to those
services where there is scarcity of
personnel.

Shri M. C. Chagla:
suggestion.
it.

It is a helpful
I wil] certainly look into

watfaaz afafa w1 sfga

*g59. oY fadmax waww: v
foren 73t @ AW F gur w14 fw o

(%) #ar @oFT 7 dmfas T4r
Mafrs s afiwg & #Et A
qerwa Fen & faq fagea # wf qar-
fore. afafa # fawfon o fa=r #7
foran &

(=r) afx &, A fea-fe fawfe-
ot &1 F=FT FT frarmar @ v -
f&a #r 4EY, A7

(W) wa aw fFa fawfon =
sraffem frar mar & 2

foey wewraw § Iowet (st W
=) ¢ (F) dmfw s srafs
meEe ard Y7 dawf qur snfes
gEeaE ey #t wmr faw
(mafar 2rY) F foog wfigwe ®
farfrent g fa=re fear mar &

(@) frd F A o fawifon
A dmfrw qor Wi e
qftag & wafades A o fawrfod £t
W 98 ¥ AW T wqT w7 fomrmar @
2T wgifRvE w wfuwe ¥ far
¥ fr ag faciw wgeel & wdfim
wraAl # faw AEEEC ¥ oaAw wE
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AT SET AT P A/ 39 HAW T
i F w7 feorforaY €1 g @ @A
70, Hdfuq s@momeT A e
afeg & wftw, 39 fawfrey g sm=
F & fauw g 7 FEnY &30

(m) faavor av e av v faur
T} | [qEwE A e v, Ifad
Aer LT-4188/65]

st fagsae ga o, 39 faavw
% g8 wamar mr ¥ f& dwmfaw Aquar
st seeam ofmg F wwt a
& & faartt M7 favafaamat 7
faqar fawe #71 Fraw gEr arfEe,
IaaT fame #1 qvaey A€ 2 1 ¥ gz Sraar
agat g 5 ag s ofmg d
& A FTH FTHF, 79 ¥ foro g7 fagrfoor
FY eTT § @A U AIRT T ALY
Haraa, fawrt w7 faeafaemagi £
T8 sy afvay 7 fage =@ & fAo
¥qT FTH I3 F
The Ministey of Educaifon (Shri M.
C. Chagla): The statement itsclf shows
what has been done after the report
was received, but I wish to assure
him that we are taking more steps to
see that there is as 'much collabora-

tion ag possible between the labora-
tories and other institutions.

Y fagmare warT ¢ 39 qvEey § 7%
it famifor # 7 & f& 37 wAEena
aftez & 3Ifea dn & ¥m w7 & fav
7g w&ht & fF za mafa ardt @ g%
afcad @ amar 91 | ¥ a8 FATAAT ATZAT
g & gradr it sw ofrwg 7 mafaw ars
¥ feq gwre & qfraga «m oanm 2
AR I F7 5@ gpau afweg ¥ woit
< fFq T FT AR TIT R 7

Shri M. C. Chagla: The governing
body has been reconstituted keeping
in mind what the Mudaliar Commit-
tee recommended, namely, that the



9143  Oral Answers
number should be reduced. It is a
supervisory body which meets once
or twice a year. But research is not
carried on by the governing council.
There are research committees for
each laboratory, as I have pointed out
in the statement.

oft aqre g : &gt gifafor
afrafgdy & gdeas & waw § I
fas @1 wWr 3, 3 & for g ameTey
tvlvagamagmas s | WA
nigaF * @S #7 &9 | qaqiz
F ATAET @I, AT qF I ®H @) av
Frar & 1 & g7 qan @  fw
27T F9 9F IT T H/OA AIAgA A F7
™ g & ¥ F7 AF a@dn

Shri M. C. Chagla: It is a State uni-
versity which is not directly under
us. If there is any specific project for
rescarch, we will certainly consider
it and give as much assistance as pos-
sible. The CSIR is supporting centres
of specialised research in some uni-
versities, whereby finances are pro-
vided to strengthen centres of research
which would be of ultimate benefit to
the CSIR also. At present the fol-
lowing centres are being supported—
the School of Dyestuff Technology,
Bombay University and the school re-
ferred to by ‘my hon. friend, namely,
the School of Earthquake Engineer-
ing in Roorkee University. CSIR is
specifically assisting it.

Shrimati Ramdulari Sinha: May I
know why there is so much delay in
impl ting such Tecc dations
which have been accepted by the
government?

Shri M. C. Chagla: The hon. lady
member has not seen the statement.
It points out that many of these have
already been implemented; and, the
report came hardly six months ago.

ot fems qzams: gaifare w72
s wgery fzmn oz fe dartede
¥ aRAwa Ty s Ffadaw
Y FTRT AT I AR | TW g A
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& a5 S ST g v welt weew #
sfafwar T w=ar 9w w7 § & A=
fofme daReds F T@iwT
o & favg @ro wdo wrie wWiTe
F I 7 UK AIEAT F) WA
&ft =7 %X 999X g@e w3 @
et awg A 7o Fare W1 g 20
e |
Shri M. C. Chagla: This question

has been sufficiently thrashed out in

the House. Not that I am shirking to
answer it, but really it does not arise

out of this. I have answered it at
great length earlier.

oY faigamg qega : FAIRERT I
N AFAY AT A QT TET G, IH A
@ 5 ™ dmfaw v srfrE
e qfvag & et fwm & arr |
37 MY feequit ¥ feray 8, ‘oY fireTa,
tmfas wf skfrs saeaE dew
AYT FAATTETT FY FESRT qfeRt
Frqasa e gy .. zA
¥ fou 4u gt £y arfwa frarman 30
% ag ST =g g (% w4 fAwi @
FR-2 ¥ g7eg § 9 fasw A av
3 gl F1 wAEA fEar qar @

Shri M. C. Chagla: I am prepared
to give the information to my hon.
friend as to who are the members of
the governing body. I have not got
it here now.

Dr.

Mr. Speaker: Next

Singhvi—absent.

question;

Shri Harl Vishnu Kamath: As the
hon. Member, Dr. Singhvi, is absent
not of his own volition, but on
account of illness, this question may
be orally answered in public interest.
It is an important question.

Shri U. M. Trivedi: Many people are
interested in this question.

Mr. Speaker:

question.

We will see. Next
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Pakistanl Infiltrants

+
{ Dr. Chandrabhan Singh:
*868. { Shri Vidya Charap Shukla:
Shri R. S. Pandey:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 188 on the
25th November, 1964 and state:

(a) whether it is a fact that infll-
trants entering India from East Pakis-
tan are settling on the border and
renaming the villages after the names
of villages they left in Pakistan; and

(b) it so, the action taken by Gov-
ernment to get the Indian land vacated
in such cases?

The Minister of State in the Minis-
try of Home Affairs (Shrli Hathi):
(a) and (b). Enquiries made from the
Governments of Assam, West Bengal
and Tripura show that there have
been no such instances.

oY ¥% : § 77 AT EgAT E fF
1 gafegem w1q § 37 1 e
Fanr ¥ faedr o 98 ¥ F1E vawA &Y
g forqr qar ¢ 7

g S gAfesew wE
37 #1 fawraa & far W sEaEy
AR 1 g ar waar g 1 afwa agt
AT ] WA F ATH GCA F¥ TEY T
g

Shri Hem Barua: In view of the
fact that these Pakistani infiltrants,
particularly those coming into Assam,
come in and get themselves merged
with the people living in the border,
the Centrul Government suggested to
the State Government to clear &
two-mile belt all along the Assam-
East Pakistan border. In that con-
text, may I know whether it is a fact
that the Government of Assam has
not done anything in that regard to
clear a two-mile belt there?

Shri Hathi: We are going into a
totally different sphere, but I may
say that the survey has been done
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and the question as to how many
families will have to be dislocated is
being considered.

Shri U. M. Trivedi: In view of the
reply that has been given, that the
names of the villages are not being
changed, does the hon. Minister there-
by suggest that notwithstanding there
being no change of nameg the settling
of the infiltrants has taken place on
the border?

Shri Hathi: No. The reply is to the
question as it was asked. So there is
no suggestion or any implication in
that. The direct question asked was
whether the names have been changed
The reply is “No”.

Shrimati Renu Chakravartty: May
1 know whether it is a fact that
many Muslims who have been in India
for a very long time and can produce
all documents to prove the same have
also been thrown out of Assam on
the ground that they are Pakistani
infiltrants and they have no redress
about this?

Shri Hathi: That is absolutely
wrong. No Indian national has been
thrown out or has been deported. No
Indian national, who is a Muslim or
otherwise, has been deported (Inter-
ruptions). That js the allegation of
the other side, that in the name of
infiltrants we are sending away Indian
Muslims. We say that is not the posi-
tion at all

Shrimati Rena Chakravartty: 1 have
seen so many who have got the docu-
ments (Interruption).

Shri P. K. Deo: In order to put a
stop to this infiltration from Pakistan,
is it a fact that instructions have been
issued from the Centre to the Assam
Government, particularly, that they
shoulq provide a no-man’s land which
would be free of any human habita-
tion and they have failed to comply
with that instruction on the ground
that it will be difficult to rehabilitate
those who will be displaced from that
belt?
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Shri Hathi: I have replied to that
when Shri Hem Barua put that very
question.

Shri Ranga: Sir, he wants to know
whether they have received any re-
presentation from the Government of
Assam.

Shri Hathi: I said, the survey is
being carried on, and the number of
families that will be displaced is
being considered.

Shri P. K. Deo: We see from the
papers that about 10,000 persons are
to be displaced (Interruption).

Shri Bade: In reply to Shri Trivedi’s
question, the hon. Minister stated that
it is about the re-naming of villages.
The question of Shri P. K. Deo was
whether the infiltrants into India from
East Pakistan are settling opn the
border.

Mr. Speaker: One part of the ques-
tion was about settling on the border.

Shri U. M, Trivedi: He hag not an-
swered that question about settling
on the border.

Shri Bade: Our information is that
5,000 Pakistanis are settleq there. We
want to know whether the infiltrants
have settled themselves in the border
or not.

Shri Hathi: I do not want to avoid
or shirk giving any reply. 1 am pre-
pared to give the House all the infor-
mation in the matter. The question
is about jnfiltration from Pakistan
into this area. The figure has already
been given to this House. We are
taking steps to see that those who
have come are sent back. For that
purpose we have set up tribunals
which will look into those cases.
About one lakh of such people have
been sent back.

Shrimati Renuka Ray: Is it a fact
that the Assam Government have
shown some reluctance to send away
some of the inflitrants also and to
have a no-man’s land as suggested by
the Home Minister?
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Shri Hathi: Here again the two
questions are different. Regarding
sending out the Pakistani inflltrants
from Assam, the State Government
has not said ‘no’ and would not
naturally say ‘no’. It is interested in
sending them out. So far as clearing
of the belt is concerned, it has to be
considered in the context of the vast
number of families which will be dis-
located by being displaced on account
of the creation of this belt.

Shri D. C. Sharma: The Govern-
ment always denies, and seldom ad-
mits, reports of inflitration. On the
other hand, public bodies of Assam
and the newspapers of Assam, both
Assamese and English, go on saying
that some kind of inflltration is going
on. Has the Government any agency
to check up newspaper reports and
reports given by public bodies or does
it go only by reports which are sent
by official agencies?

Shri Hathi: Government has never
denied reports of inflitration of Pakis-
tanis into this area. We have been
saying that they have come and that
they are coming. Therefore, we are
taking steps to send them out. We
have never denied those reports.

Shri Ranga: In view of the com-
plaint made by the Pakistan Home
Minister at the Home Ministers’ Con-
ference that we have been sending
away Indian Muslim residents into
Pakistan in an illegal and unconstitu-
tional manner and also in view of the
complaint made by one of our Mem-
bers to the same effect about indivi-
dual cases, has the Government
thought of making it public to all
concerned that whoever has legal
documents to establish his citizenship
of India, whether he is a Muslim or
not, would be given proper redress
here in this ocuntry and there need
be no fear at al] that such people
would be sent away in an unconsti-
tutional or inhuman manner?

Shri Hathi: The hon. Member is
quite correct. It has been made quite
clear. Moreover, in the quit notice
that is given to the iIndividual it is
mentioned that it he had any claim to
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continue to stay in India and he has
been wrongly deported, he can ap-
proach the Tribunal, which js a quasi-
judicial body, which will look into
each case. It is only after the tri-
buna] has gone into the case that the
order is finalised.
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WRITTEN ANSWERS TO
QUESTIONS

Theft of Cars and Scooters in Delhi

*860. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether his attention has been
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drawn to various news items and arti-

cles relating to theft of cars and

scooters in Delhi alleging the involve-

ment of certain relatives of persons.
highly placed in Government;

(b) whether it is a fact that the
investigations in these thefts have
been hushed up on account of the
alleged involvement of persons refer~
red to in part (a) above; and

(¢) whether a comprehensive state-
ment will be laid on the Table ex-
plaining the allegations and the action
taken by the Government in this
regard?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir; some - reports
regarding one case have come to the
notice of Government.

(b) No, Sir.

(¢) A statement is ]aid on the Table
of the House. [Placed in Library,
See No. LT-4189/65].

All India Service of Sclentific
Personnel

eany J Shri Ramachandra Ulaka:
l““‘1_511:1 Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived any recommendations from the
Scientific Personnel Committee re-
garding the creation of an All India
Service of Scientific Personnei;

(b) if so, the nature thereof; and

(c) the decision of Government

thereon?

The Minister of Education (Shri
M. C. Chagla): (a) to (c¢). No, Sir.
The Committee has been wound up.

CBI. Report on Orissa Enquiry

oqpe J Shri Jashvant Mehta:
862 Shri Harish Chandra Mathur:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken any steps to find out how the
CB.I report on Orissa inquiry and
the Cabinet Sub-Committee’s recom-
mendations, both secret documents,
leaked out to the press and private
individuals; and

(b) if so, the broad outlines there-
of?

The Minister o¢ State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The question makes
certain assumptions about the nature
of certain papers. Government regret
their inability to express in any way
any opinion about those assumptions.
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Petro-chemical Complex near Bombay

J Shri Vishwa Nath Pandey:
 Shri Ram Harkh Yadav:

Will the Minister of Petroleum and
Chemicals be pleased to state:

*865.

(a) whether Government propose to
set up a petroleum chemical Complex
near Bombay;

(b) if so, when and the place where
it will set up; and

(c) the total expenditure to be in-
curred on the project?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrt
Alagesan): (a) No, Sir. A petro-
chemical complex is however under
implementation near Bombay in the
private sector.

(b) and (c). Do not arise.

Asian Music Festival

*866. Shri Raghunath Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Sangcet
Natak Akademi is considering a pro-
posal to hold an Asian Music Festi-
val in India during 1965-66; and

(b) if so, a broad outline of the
proposal?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The Aka-
demi is examining the possibility s
holding a Seminar and Festival of
Music, Dance and Drama from Asian
countries. The details have not been
worked out so far.

Indo-Soviet Cultural Exchange

Programme
*867. Shri Kanakasabai: Will the
Minister of Education be pleased to

state:

(a) whether a team of scientists is
being sent to the U.S.S.R. under the
Indo-Soviet Cultural Exchange Pro-
gramme; and
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(b) if so, the main object of the
team’s visit to that country?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

Fertilizers

Shri A. S. Saigal:
[Shr’i Warior:
| Dr. Ranen Sen:
Shri S, M. Banerjee:
Shri Rameshwar Tantia.
| Maharajkumar Vijaya
| Ananda:

Will the Minister of Petroleum amd
Chemicals be pleased to state:

(a) whether the Bechtel deal about
the massive expansion of India’s ferti-
liser industry has run into serious
difficulty;

(b) if so. the nature thereof; and

(¢) the steps taken by Government
to remove the difficulty?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (c). Discussions
with the Bechtel Corporation have not
yet been concluded and the third
round is expected to be held at about
the end of April.

Neptha for Fertilizer Production

*869. Dr. Chandrabhan Singh: Will
the Minister of Petroleum and Che-
micalg be pleased to state:

(a) the total quantity of Neptha
available for the production of ferti-
lizer in 1965-66;

(b) whether the available quantity
of Neptha will be able to meet the
total requirement of the country dur-
ing 1965-66; and

(c) if not, whether Government
propose to give priority to coalbased
fertilizer in the country?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
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Alagesan): (a) After mecting the re-
quirements of motor spirit as automa-
tive fuel, the quantity of motor spirit/
naptha available for production of
fertilisers or other uses during 1965-66
will be of the order of 6 lakh tonnes.

(b) Yes.

(c) Does not arise,

Oil in Bay of Bengal

*870. Shrimati Renuka Barkataki:
Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government were con-
sidering a proposal to seek foreign
assistance to undertake a survey of
underwater oil resources in the Bay
of Bengal; and

(b) if so, the decision, if any taken
in this regard?

The Minister of Petrolcum and Che-
micals (Shri Humayur Kabir): (a)
and (b). Under a contract with V/O
Technoexport, a Soviet seismic survey
ship has carried out off-shore seismic
surveys along the Coromandal Coast
from August to October, 1964. Fur-
ther surveys will be carried out from
May, 1965.

Migration from East Pakistan

*872. Shri P. C. Boroosh: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether a fresh influx of East
Pakistani refugees started recently
following firing by Pakistan forces in
South Berubari areas;

(b) if so, the number of persons who
have since crossed the borders; and

(c) the steps taken iy tackle the

situation?

The Minister of Rehabilitation (Shri
Mahavir Tyagi): (a) No such report
has been received; we have referred
the matter to the State Governments
for a report.

(b) and (c¢). Do not arise.
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Failures im Examinations

*875. Shri P. C. Borooah: Will the
Minister of Education bc plcased to
refer to the reply giver: to Starred
Question No. 65 on the 18:h November,
1964 and stute:

(a) whether the remaining State
Governments have also since endors-
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ed the proposal of giving weightage to
a student’s performance in the clasg in
deciding his annual promotion with a
view to eliminating wastage resulting
{from large scale failurcs in examina-
tions;

(b) if not, the States which have not
yet endorsed the proposal and the rea-
sons therefor; and

(c) the steps taken by the States to
implement the proposal?

The Minister of Education (Shrl
M. C. Chagla): (a) to (c). The
Boards of Andhra Pradesh, Assam,

Rajasthan, Vidarbha and the Central
Board of Secondary Education and
the Punjab University have introduc-
ed the system of giving weightage to
internal assessment in deciding annual
promotion. The Bihar Board has abo-
lished the system because of certain
difficulties, such as, differing standards
and disparity between marks obtain-
ed in the external examination and
internal assessment. It is not possible
to achieve uniformity in this matter in
all the States, nor was the suggestion
intended to bring about uniformity.

Stopping of Chinese Nationals at
Bihata Aerodrome

Shri Yashpal Singh:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
876, { Shri Hukam Chand
Kachhavaiya:
Shri Y. D. Singh:
{ Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that ecigit
Chinese nationals were stopped by the
Indian Police at Bihata aerodrome
near Patna under suspicious circums-
‘tances;

(b) whether any inquiry has been
made into the matter; and

- (c) it so, the action taken against
them?
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The Minister of State in the Minis-
try of Home Aflairs (Shri Hathi): (a)
to (¢). Enquiries made into the mat-
ter show that two Chinese families,
comprising eight persons, who were
resident in Calcutta, had applicd for
permission to leave India for Kath-
mandu and were granted Exit Permits
by the local Security authorities autho-
rising them to leave for Kathmandu
by air direct from the Dum Dum Air-
port on 24-3-1965. As there was no
direct I.A.C. Flight to Kathmandu from
Dum Dum on 24-3-1965, the two Chi-
nese families proceeded to Patna by an
IA.C. Flight in order to avail of an-
other I.A.C. Flight from Patna to Kath
mandu. However, on landing at
Bihata Aerodrome, they were stop-
ped as their Exit Permits did not
authorise their landing at Patna in
transit. They were subsequen-
tly alloweq to proceed to Kath-
mandu by an IA.C. Flight on
26-3-1965. It is thus obvious that
these persons had landed at Patna
due to a misunderstanding and there
was no question of any suspicious acti-
vity on their part.

Utilisation Certificates from
Unlversities

2214 f Shri Sidheshwar Prasad:
" Shri K. C, Pant:

Will the Minister of Education be
pleased to state:

(a) whether a statement showing the
latest position of the outstanding uti-
lisation certificates, the years in which
these related and the names of the
Universities concerned will be laid on
the Table; and

(b) the steps taken to ensure timely
submission of utilisation certificates?

The Minister of Education (Shrl
M. C. Chagla): (a) and (b). The in-
formation is being collected and a
statement will be laid on the Table of
the House in due course.
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Kquipments in National Laboratories

2216, J Shri K. C. Pant:
* 1 Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a large
number of equipments machinery held
by various laboratories/institutions
under the Council of Scientific and
Industrial Research are still lying un-
utilised;

(b) whether there has been any re-
view to ascertain its nature and ex-
tent; and

(¢) if so, the main findings thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir; only a
few items of equipment and
machinery are at present not being
utilised at some of the National Labo-
ratories/Institutes.

(b) Yes, Sir; a general assessment
of the equipment and machinery and
stores lying unutilised at the National
Laboratories/Institutes was made in
1963.

(¢) The main finding was that the
“left over” equipment and stores
which was supplied to the National
Laboratories/Institutes by the Direc-
tor-General, Supplies and Disposals at
the end of the last War on ‘as is where
is’ basis, was found either unservice-
able or surplus to the needs of the
Laboratory/Institute concerned. De-
tails of these were given wide publi-
city amongst user Government Depart-
ments, Universities, Research and
Technological Institutes and other
organisations with a view to disposing
of the same. A substantial portion has
already been disposed of and the re-
maining is expected to be disposed of
shortly.
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Girls’ Education in Orissa

2217. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the amount allocated by Gov-
ernment during 1963-64 and 1864-65 to
the Government of Orissa for educa-
tion of girls and women; and

(b) the total amount actually spent
during the above-mentioned period in
Orissa?

The Minister of Education (Shri
M. C. Chagla): (a) During 1963-04
and 1964-65, Central assistance of
Rs. 31'96 lakhs and Rs. 2387 lakhs
respectively was allocated to the
Government of Orissa for special
schemes for the education of girls
and women,

(b) The actual expenditure incur-
red on these schemes during 19G3-64
was Rs. 22'40 lakhs while anticipated
expenditure for 1964-65 is Rs. 23-87
lakhs. Over and above this, a certain
portion of amounts spent on General
Education has also been spent on the
education of girls and women, but
separate account of this is not avail-
able.

Elementary School Buildings im Orissa

2218. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleaseqd to state:

(a) the amounts of grants or loans
given to the Government of Orissa for
the construction of elementary school
buildings and staff quarters for women
teachers in rural areas during 1962-63,
1968-64 and 1964-65, ycar-wise; and

(b) the total amount sanctioned or
proposed to be sanctioned for the same
purpose during 1965-66?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). No
such request has been received from
the Government of Orissa so far.
Hence the question of giving grant or
Jnoss has not arisen.
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Detenu’s Request for Parole

2219. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Governmont have re-
ceived request for parole from a de-
tenu kept in Special Sub Jail, Viyyoor,
Kerala;

(b) if so, for what purpose;

(c) whether Government
granted his request; and

have

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)

Requests for parole were received
from 9 detenus,
(b) The grounds for parole were

adjustment of professional work in 2
cases, serious illness of relatives in 5
cases, to perform last rites on
the demise of a relative in 1 case and
in connection with the delivery of a
detenu's wife in 1 case.

(¢) The requests were not granted
except in one case.

(d) The Government was satisfied
that there were no pressing reasons for
release in other cases.

Special Sub-Jail, Viyyoor, Kerala

2220. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any detenus kept in
Special Sub-Jail, Viyyoor, Kerala
have applied for permission to con-
sult lawyers;

(b) whether Government have
insisted that the Police must be pre-
sent and hear the conversation with
their counsel;

(c) whether the detenus protested
against this and refused to have inter-
view with their counsels; and

(d) whether Government will re-
consider their attitude towards legal
consultation by the detenus with
their counsels?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)

to (c). Yes, Sir.

(d) This is the subject matter of
a writ petition in the Kerala High

Court.

FaT 3w | faww wfiwc

2221. st & T : ¥ ferww
oAt 9 q@W F g FW
(¥) 1964—65 % I WRw &
fram faama af @1 1 §; W)
(@) ¥ #gi *@i @ @ g qw
I MW FEFR F T gEH H
wa g% feaar waew faar mr § 7
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q¥w TEA) - (F) 9O
(=) fe st o) fasm sfex
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t
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Students Studying Abroad

4  Shri Yashpal Singh:

#224. 1 shri Daljit Singh:

Will the Minister of Education be
.pleased to state:

(a) the number of students study-
ing abroad from the Punjab State on
Government expenses and on their
own expenses separately; and

(b) the number of students belong-
ing to Scheduled Castes and Sche-
duled Tribes among them?

The Minister of Education (Shri
M. C. Chagla): On the basis of the
latest available data the information
is as under:

(a) 11 students from the Punjab
State are studying abroad on
Government expense and 54
on their own expense; and

(b) None of them belongs to
Scheduled Castes and Sche-
duled Tribes.
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Memorial to Shri Maithilisharan Gupta

2326 S Shri R. G. Dubey:
= " Shrimati Savitri Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his Ministry is con-
sidering any proposal to have a suit-
able memorial to the great Hindi
poet, late Shri Maithilisharan Gupta;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
‘try of Home Affairs (Shrf L. N.
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Mishra): (a) No such proposal is
under consideration.

(b) Does not arise.

faeelt & avre feven wew™

flﬂo Ho ®lo fyadt :
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Exploration in Ganga Valley

Shri Bishwa Nath Roy:
Shrimati Savitri Nigam:
Shri D. N. Tiwary:

Shri Bhagwat Jha Azad:
Shri Yashpal Singh:

| Shri Vishwa Nath Pandey:

Shri Barua:
[Shri L. N. Bhanja Deo:

2229. ?

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 1514 on the. 25th March, 1964 and
state:
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(a) whether the geophysical explo-

ration for petroleum in the Ganga

Valley has been completed; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Results so far are not encourag-
ing.

Archaeological Excavation

2230 J Shri Bhagwat Jha Azad:
"7\ Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether Government have
undertaken excavation of the old
Vikramshila University site at Batesh-
warsthan about 7 miles from Colganj
in Bihar; and

(b) whether historical antiquities
things so excavated have been taken
away by the institution or the parties
which took interest in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) No excavations
have been done at Bateshwarthan.
Patna University has, however, carried
out excavation of the old Vikramshila
University site at Antichak, which is
near Bateshwarthan.

(b) The movable antiquities from
Antichak have been taken by Patna
University for further study.

Oil Reserves in Kerala and Calcutta

2231 f Shri Yashpal Singh:
' Shri A. N. Vidyalankar:

Will the Minister of Petroleum and
Chemlicals be pleased to state:

(a) whether it is a fact that large
reserves of oil have been found in
Kerala and Calcutta; and

(b) if so, the details thereof?

APRIL 14, 1965
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

Recruitments of Trained Personnel

J Shri P. G, Sen:
. Shri Ram Sewak:

Will the Minister of Home Affairs
be pleased to state:

2232.

(a) whether the Directorate of
Manpower has made any assessment
of the requirements and resources of
trained personnel for the Fourth and
Fifth Five Year Plans; and

(b) it so, the steps envisaged to
meet the shortage of Doctors in these
Plans?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) A preliminary assess-
ment has been made of the require-
ments and resources of (i) Engineering
Personnel, (ii) Managerial Personnel,
(iii) Agricultural and Allied Person-
nel, and (iv) Medical and Public
Health Personnel.

(b) The medical Degree Course
extends over § years. The out-turn
of doctors during the Fourth Plan is,
therefore, more or less predetermined
by the admissions in medical colleges
during the Third Plan period for
meeting shortage during the fourth
Plan reliance has to be placed chiefly
on improving the utilisation of avai-
lable personnel. For meeting the
requirement of doctors in the Fifth
Plan, it has been proposed to estab-
lish 30 new medical colleges in the
Fourth Plan and also to increase the
intake in selected institutions,

Hindi in Non-Hindi Speaking States

2233. Shri Sham Lal Saraf: Will
the Minister of Education be pleased
to state whether, with the introduc-
tion of Hindi as the Official Language
of the Union from January, 1965, any
special steps have been taken or are
under contemplation for (a) introduc-
tion of Hindi as a language in uni-
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versities, colleges and schools in the
non-Hindi speaking States; and

(b) preparation, translation and
presentation of important local
language books on culture and lite-
rature in Hindi with a view to deve-
loping local talent?

The Minister of Education (Shri
M. C. Chagla): A statement contain-
ing the requisite information is laid
on the Table of the House [Placed
in Library, see No. LT-4190/65].

Cultural Grants to Utkal University

( Shri Ramachandra Ulaka:
2234. { Shri Dhuleshwar Meena:
_ Shri Rama Chandra Mallick:

Will the Minister of Education be
pleased to state:

(a) whether any Central grants
were given to Utkal University
{Orissa) for organising cultural festi-
vals during 1964-65; and

(b) it so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A grant
of Rs. 5,000 was paid to the University
for meeting part of the expenses
incurred on the Inter-Collegiate Youth
Festival held by it in October, 1963.

Oil in Orissa

2235 J Shri Ramachandra Ulaka:
‘7 Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any survey has since
been carried out by the Geological
Survey of India for locating oil in
the State of Orissa recently; and

(b) it so, the findings thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The Geological Survey
of India does not carry out any sur-
veys for locating oil. The Oil and
Natural Gas Commission have carried
out geological investigations in the
Baripada area and gravity and mag-
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netic surveys in a part of the coastal
areas of Orissa. The results so far
are not considered encouraging, but
it is proposed to carry out some
seismic surveys in the future.

Engineering Colleges in Orissa

( Shri Ramachandra Ulaka:
2236. { Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick:

Will the Minister of Education be
pleased to state:

(a) the total amount granted to
engineering Colleges in Orissa dur-
ing 1964-65;

(b) the details thereof; and

(¢) the amount proposed to be
given to each engineering Ccllege in

Orissa during 1965-66 and the pur-
pose of such grant?

The Minister of Education (Shri
M. C. Chagla):
Rs.
(a). () Grants 53,49,666
(s5) Loans 16,99,020
ToTAL . 70,48,686

(5). (1) Regional Enginecring College, Rourkela.
() Grants
Rs. 47,00,000—For buildirgs equip-
ment, staff  quarters,
staff salaries and run-
ning expenses of the
college etc.
(i) Loans
Rs. 16,99,020—~For construction of
hostels  and staff
quarters.
(3) University College of Engineering, Burla.
(s) Grants

Rs. 6,49,666—For dcvelopment and
expansion of college.

(#) Loans
Nil.
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(c) Tentatively, the following
gums have been prbvided:

(1) Regional Enginecring College, Rourkela.

(5) Grants o .
Rs. 38,75,250 —For buildings, equip-
ment, staff salaries,
of
for
Post-

running expenses
the college and
conducting

graduate courses.

(#) Loans

For construction of

Rs. 72,000 —
stafl quarters.

(3) University College of Engineering, Burla,

(3) Grants
Rs. 2,77,000—For development and
expansion  of the
College.

(#5) Loans
Rs. 5,92,000—For construction  of
hostels.

Grants to Bharat Sewak Samaj

2237 J Shri Ramachandra Ulaka:
‘. Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) the total amount given to
Bharat Sewak Samaj, Orissa branch
for running different camps during
1964-65; and

(b) the amount proposed to be

given during 1965-667

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Out of Rs. 4,12,824
sanctioned to Central Bharat Sewak
Samaj, they have allotted Rs, 22,800
to Orissa Branch for Family Planning
Orientation Training Camps during
1964-65.

(b) The matter is under considera-
tion.

School Hostels in Orissa

Shri Dhuleshwar Meena:
2238.< Shri Ramachandra Ulaka:
| Shri Rama Chandra Mallick:
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Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
has been given to the Government of
Orissa for construction of school hos-
tels in the State during 1864-65; and

(b) it so, the details thereof?

The Minister of Education (Shri
M. C. Chagla: (a) No, Sir,
(b) Does not arise.

Jama Masjid and Red Fort

2239. Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether some repairs were car-
ried out to Jama Masjid and Red Fort
in Delhi during 1964-65; and

(b) if so, the amount that was spent
thereon?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Rs. 9,647 upto February, 1965.

Archaeological Excavations

( Shri Subodh Hansda:
Shri S. C. Samanta:
2240. { Shri Vishwa Nath Pandey:
| Shri Ram Harkh Yadav:
|_ Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that
archaeological excavations at Buro-
Burirhat in the Sundarban areas of
West Bengal have led to the disco-
very of the ancient Gupta civilisation;

(b) if so, a brief outline of the find;
and

(c) the historical value thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No excavation
has been carried out at Buro Burirhat.
Some pottery recovered from the site
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by an exploration party consisting of
Lecturers, Research Scholars and
students of the Asutosh Museum of
Indian Art, Calcutta, is assignable to
the Gupta period.

(b) The antiquities recovered from
the site include potsherds, assignable
to Gupta and Pala-Sena periods and
an archer type gold coin of Samudra
Gupta, besides a fragmentary black-
stone Sahasralinga.

(¢) The finds give some idea of
habitation at the site between the
Gupta and Pala-Sena periods but
without excavation, the antiquity of
the site cannot be ascertained.

Civil Jail in Andaman Islands

2241. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is true that there is
no Civil Jail in Andaman Islands and
consequently the Courts in the Islands
adjourn cases/proceedings involving
awards of civil imprisonment sine die;
and

(b) if so, the action Government
propose to take to establish a Civil
Jail in the Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir. A portion of the District
Jail buildings has been declared as a
Civil prison.

(b) Does not arise.

Archaeological Find in Bhuj

J Shri Vishwa Nath Pandey:
 Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

2242,

(a) whether it is a fact that a new
Harappan site of considerable import-
ance has been discovered by the
Archaeological Survey of India at
Surkotda in district Bhuj of Gujarat;

(b) if so, a brief outline of the
find; and
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(c) its historical importance?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The finds comprise black-on-
red ware, white-painted black and
red ware and coarse black-on-red
ware characteristic of the Gujarat
variety of culture, together with
traces of a fortification with stone-
built bastions at the four corners.

(c) It is a Harappan site, which,
apart from proving its already well-
known extension in this region, may
throw some light on the antecedents
of the culture on the site and link
with the Harappan culture in general
of Gujarat.

Orissa Government Officers

Shri Ramg Chandra Mallick:
2243. { Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Orissa State
Government officers working in Cen-
tral Government offices at present
and the posts held by them; and

(b) the number of officers out of
them belonging to the Scheduled
Castes and Scheduled Tribes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Information is being collect-
ed and will be laid on the Table of
the House.

Oil in Asia’s Off-shore Waters

2244. Shri Surendra Pal Singh:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
ECAFE Organisation of the U.N. has
drawn up a scheme to explore Asia's
shallow off-shore waters for oil and
natural gas and other mineral
resources, and that India has alrcady
approved this scheme; and
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| (b) ¥ so, the main details of the
project, and the benefits that are likely
#Q accrue to India from the same?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). The ECAFE Organisa-
tion had drawn up a proposal for the
acquisition of a ship for joint off-
shore geophysical survey of the
Marine Shelf Areas of the ECAFE
region. At the 17th Session of the
Committee on Industry and Natural
Resources held at Bangkok during 4th
to 15th February, 1965, it was decided
to constitute a Group of experts from
interested countries within and out-
side the region to examine the pro-
ject and work out the procedure and
details for consideration by the con-
.cerneg Member Governments. No
detailed scheme has so far been sub-
mitted for consideration of the Gov-
-ernment of India.

Students Homes

[ Shri Vidya Charan Shukla:
. J Dr. Chandrabhan Singh:
2248, Shri R. S. Pandey:
Shri Uikey:

Will the Minister of Educatiom be
pleased to refer to the reply given
to Unstarred Question No. 465 on the
25th November, 1964 and state:

(a) the total amount allotted for
-construction of students Homes during
Third Plan period;

(b) the number of students homes
proposed to be constructed during the
remaining period of Third Plan; and

(c¢) the number of such Homes
already constructed so far?

The Minister of Education
M. C. Chagla): (a) Rs. 17 lakhs.

(b) While all the Universities and
institutions deemed to be Universities
in India are eligible to receive assis-
tance from the University Grants
Commission for setting up Students
Homes, only the following Universi-
ties, viz.,, Rajasthan, Sardar Vallabh-

(Shri
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bhai Vidyapeeth, Jiwaji, Indore,
Aligarh Muslim, Banaras Hindu Uni-
versities andq Kashi Vidyapeeth have
sought assistance so far.

(c) None, Sir. However, the con-
struction work has been taken up in
the case of Rajasthan, Sardar Vallabh-
bhai Vidyapeeth, Jiwaji and Indore
Universities.

224&4:&1{‘, To fag :
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Modern Preparatory School, Port
Blair

2247. Shrimati Savitrl Nigam: will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No, 305 on the 2nd Decem-
ber, 1964 and state:

(a) whether Government have
given any financial or other help to
the Modern Preparatorv School, Port
Blair, Andaman Islands;

(b) whether the School has English
as 'the medium of instruction; and

(c) if so, the reason for giving aid
to this School in contravention of
Government's policy that “Govern-
ment gives no resources whatever, no
grant is given to the schools where
the medium of instruction is English”?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Yes, Sir. The School also
teaches Hindi from class I upwards.

(c) While the general policy re-
mains as it is, the grant has been
given as a very special case.

Allegations against Former Officer of
Tourist Department

Shri D. C. Sharma:

Shri Kapur Singh:

Shri Himatsingka:

Shri P. H. Bheel:

Shri Ram Singh:

Shri A. S. Saigal:

Shri R. S, Tiwary:

Maharajkumar Vijaya
Ananda;

Shri Wadiwa:

Shri Jedhe:

Shri D. D. Mantri:

Shri M. L. Jadhav:

Shri Ravindra Varma:

Shri Maniyangadan:

Shrimati Subhadra Joshi:

Shri Bakliwal:

Shri Nardeo Snatak:

Will the Minister of Home Affairs
‘be pleased to state:

2248.

(a) whether some allegations have
been received against a former

241 (Ai)LSD—3,
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Deputy Director General of Tourist
Department;

(b) whether it is a fact that an en-
quiry has been instituted against this
officer; and

(¢) if so, the result of the enquiry?

The Minister of State in the Minis-
try of Home Affailrs (Shri Hathi):
(a) and (b). Yes, Sir.

(¢) The enquiry is still in progress.

Asian Womnsen’s Hockey Tournamemt
at Hong Kong

2249. Shri Indrajit Gupta: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 541 on the 3rd March,
1965 and state:

(a) whether he is aware of the faot
that Indias last-moment withdrawal
from the Asian Women's Hockey
Tournament at Hong Kong last Janu-
ary was taken strong exception to by
the host Association and other mem-
bers of the Asian Women's Hockey
Federation; and

(b) whether this is likely to have
serious repercussions by way of a re-
ciprocal boycott by some Asiam
nations of the proposed Asian Cham-
pionship Tournament in New Delhi
later this yeat?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Hong Kong is the only
country which regretted India’s non-
participation in the tournament.

(b) No, Sir. Besides this the Gov-
ernment are not aware of any pro-
posal to hold an Asian Championship
Tournament in New Delhi later this
year.

Complaints Against Corruptiom

2250. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of complaints of
corruption registered with  Director,
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Vigilance, Delhi Administration
during 1964;

(b) the number of complaints found
40 be genuine; and

(c) the action taken in respect of
them?

The Minister of State in the Minmls-
try of Home Affairs (Shri Hathi):
(a) 184.

(b) 17

(c) Departmental action was initiat-
ed in all cases. Proceedings have
been concluded in six of them and
they are in progress in the remaining
eleven. Appropriate penalties were
inflicted on the persons involved in
five ot the cases concluded. In the
sixth case, the person concerned was
allowed to resign.
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Drilling in Cauvery Delta

2254. Shri Muthiah: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) the latest stage in the drilling
operations in the Cauvery delta and
in the area near Pattukkottai in Than-
javur district in Madrag State;
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(b) whether any oil has been struck
there; and

(c) the quantity of oil estimated to
be explored?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) One deep well near Karaikal in
Cauvery basin and two structural

wells near Pattukkottai, have been
eompleted.
(b) Traces of hydrocarbons were

obtained while testing the deep well.

(c) It is too early to estimate the
quantity of oil in this region.

LAS. Officers

2255, Dr. Chandrabhan Singh: Will
the Minister of Home Affairs be pleas-
od to state:

(a) the total number of IA.S.
Officers in the country; and

(b) the number out of them who
are working as specialists in charge
of technical and research departments
or Institutions?

The Minister of State in the Minis-
try of Home Affairs
(a) 2147,

(b) The information is being collect-
ed and will be laid on the Table of
the House.

Researches on Urdu Poets, Meer and
Ghalib

2256. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Shri
Attaullah K. Durrani, an Indian
mational settled in U.S.A., has left half
a million dollars for translation and
research on the work of the two re-
nowned Urdu poets, Meer and Ghalib;

(b) if so, whether the said legacy
has been bequeathed to the Govern-
ment of India for the said purpose;
and

CHAITRA 24, 1887 (SAKA)
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(c) if so, the steps taken or pro-
posed to be taken by the Govern-
ment to carry out the testator's
wishes?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) No, Sir, the legacy has been
bequeathed to certain trustees in the
USA.

(c) Does not arise.

ECAFE Survey

2257. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the per capita consumption of
petroleum products in India and in
other countries in the region accord-
ing to the preliminary survey of eco-
nomic situation in the region covered
by the Economic Commission in Asia
and Far East for 1964; and

(b) the highest per capita consump-
tion of petroleum attained 4in any
country in the world?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) The information will be available
in the published report of the ECAFE.

(b) The highest per capita consump-
tion in the World has been attained
in the United States of America. This
has been estimated as 3.379 kl. in 1964.

Overpayment by 1.0.C.

2258. Shri Kishen Pattnayak: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that the
Indian Oifl Corporation made an over-
payment of Rs. 125 lakhs to Mis. R. B.
Bhola Nath and Sons during 19882;

(b) whether it is also a fact that the
S.P.E, Ministry of Home Affairs in-
vestigated this case of overpayment;
and

(¢) if so, the result thereof?
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The Minmister of Petroleum  amd
Chemicals (Shri Humayum Kabir):
(a) to (c). No, Sir. However, the
Special Police Establishment had
investigated @ case and reported an
overpayment in 1962-63 of Rs, 6,521 to
a firm called Messrs R. B. Bhola Nath
and Co. The question of recovering
from the firm the actual overpayment
made and dealing with those in the
Indian Oil Corporation responsible for
this is under consideration.

New Junior Colleges in Kerala
( Shrl Warior:

2259. { Shri Vasudevan Nair:
L Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Kerala
Government have taken a decision
that no new junior colleges should be
established in Kerala during the cur-
rent year; and

(b) if so, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The
University of Kerala which proposed
starting of 17 Junior Colleges during
1965-66 has been advised by the State
Government to reduce the number to
the barest minimum considering the
actual needs; and start new colleges

in those areas only where it is
essential.

4b) Does not arise.
Auditoria In Madhya Pradesh

2260. Shri Lakhmu Bhawani: Will
Minister of Education be pleased to
state:

(a) the funds allocated to the
schools and colleges of Madhya Pra-
desh for construction of auditoria
during 1964-65; and

(b) the funds earmarked for 1965-
80 in this connection for Madhya
Pradesh?

The Deputy Minister in the Minis-
try of Education  (Shri Bhakt Dar-
shan): (a) Nil
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(b) A balance of Rs. 40,000/- re-
mains to be paid in instalments for
three projects sanctioned ‘in Madhya
Pradesh. This will be paid, if and
when the conditions laid down, are
satisfled.

Archaeological Finds at Woriyar,
Madras

2061, J Shri Sezhiyan:
*  Shri Sivasankaran:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that rare
pieces of pottery and ornaments of
archaeological interest have beem
discovered at Woriyur in Madras;

(b) it so, the details thereof; and

(¢) whether Government propos™ le
carry out large scale excavations im
that area?

The Minister of Education (Shri
M. C. Chagla): (a) Interesting pieces
of pottery and some objects of per-
sonal decoration have been found.

(b) Pottery such as the Rouletted
Ware, terra sigillate and Black-and-
red ware assignable to the beginning
of the Christian era, terracottas, beads,
bangles, and structures inscribed with
Brahmi characters of the 1st-2nd cen-
tury A.D.

(¢) The excavation is being con-
ducted by the University of Madras,
and Government of India have no in-
tention of stepping in.

Teaching of Geography

2262. Shri Rameshwar Tantia: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that t.hgre
are no arrangements for teaching
geography at middle and higher
secondary stages in Delhi;

(b) if so, the reasons therefor;

(c) whether Government propose to
introduce the teaching of geography
in these classes;
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(d) it not,

the reasons therefor;
and

(e) if so, when it is likely to be in-
wocii ed?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. At the
middle stage, Geography is included
in the subject of “Social Studies”
which is a compulsory subject. At
the Higher Secondary stage, Geo-
graphy is an optional subject and ar-
rangements for its teaching are made
it at least 12 students in a school
offer this subject at class IX stage.

(b) to (e). Do not arise.

Low Priced Books

2263. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government’s attention
has been drawn to the two sugges-
tions made by the Prime Minister at
a ceremony of the National Book
Trust of India held in Delhi on the
29th March, 1965 regarding keeping
the prices of books low for common
man and publication of books on
science and  history in Hindi and
regional languages; and

(b) if so, the steps proposed to be
taken by Government to implement
those suggestions?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The suggestions made by the
Prime Minister are already covered
by the objects of the Trust which in-
clude:

(8hri

(i) Production of good litera-
ture and making such literature
available to the public at mode-
rate prices; and

(ii) publishing of books, includ-
ing outstanding books of modern
knowledge for popular diftusion,
in Hindi, English and other langu-
ages recognised in the Constitu-
tion of India.

CHAITRA 24,
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The Trust continues to work for

the fulfilment of these objects.

Conduct of Kerala Government
Officers

2264 J Shri Pottekkatt:
" 7 Shri A, V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Government
officers against whom action has been
taken for corruption or dereliction of
duty after the President’s rule in
Kerala;

(b) the number of persons diemiss-
ed during this period; and

(c) the number of such cases pend-
ing?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) 2141 Including cases pending

(b) 68 at the time of com-

(c) 955 mencement of Presi-
dent’s rule.
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Land Reclamation in Cachar

2267. Shrimati Jyotsna Chanda: Will
the Minister of Rehabilitation be
pleased to state:
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(a) whether he received any repre-
sentation from the public of Cachar
regarding reclamation of land in
Cachar for rehabilitation of the new
migrants while he visited Cachar in
1964; and

(b) if so, the action taken in this
regard?

The Minister of Rehabilitation (Shri
Tyagi): (a) Yes.

(b) The Government of Assam have
been requested to formulate schemes
for the setting up of State Farms for
the resettlement of migrants on land
in Cachar District. The schemes are
awaited.

Small-Pox Epidemic in Bhadravasl
Camp

2268, J/ Shri Subodh Hansda:
"7 Shri S. C. Samanta:

Will the Minister of Rehabilitatiem

be pleased to state:

(a) whether small pox in epidemic
form has broken out in the Bhadra-
vati Camp of East Pakistan refugees
situated in Maharashtra;

(b) whether large scale desertion
has already taken place; and

(c) if so, the steps being taken to
check the epidemic and desertion?

The Minister of Rehabllitation (S8hri
Tyagi): (a) No.

(b) 63 families are reported to have
left the camp in March, 1965 for fear
of detection as spurious migrants by
the screening teams and not on ac-
count of the alleged epidemic.

(c) As a preventive measure against
a possible epidemics, mass vaccina-
tions were arranged for and complet-
ed in March, 1985. It is not proposed
to persuade such spurious migrants,
who are not prepared to submit them-
selves to Screening, to stay on in the
camp,
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12.01 hrs.

‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

VisiT OF A SOUTH AFRITAN DOCTOR TO
THE ALL INDIA INSTITUTE OF MEDICLA
Scrences, NEw DELHI.
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Doctor's visit t 4
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WEAW AL : a7 Tl § F A6
g

it faem qeamw : zro FAtE WOy
aq H w1 ARG F G| & qan ?

Shri D. C. Sharma (Gurdaspur):
The way she has described us is
highly insulting (Interruptions).
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qnifrw dn @ Ty F, w AT efe &
/8 @A

Shri Warior (Trichur): May 1 know
whether, before extending the invita-
tion to Dr. Barnard, his antecedents
were screened by the External Affairs
Ministry and whether they tried to
get some information about his other
activities, apart from his surgical
activities, from any other friendly
Government which is in touch with
the South African Government?

Dr. Sushila Nayar: The antecedents
of this doctor are highlv satisfactory
and very honourable in every way.

Shrimati Renu Chakravartty (Bar-
rackpore): Is the hon. Minister aware
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that many eminent athcletes, sports-
'men, writers, artists and scientists
who are coloured are not considered
to be eminent, so far as the apartheid
ig concerned, and may 1 know whe-
ther it is a fact or not that the World
Medical Associations Conference which
was scheduled to be held in South
Africa had to be cancelled due to the
fact that the South African Govern-
ment refused to permit cqual treat-
ment to tne coloured people, and
about that time the Government de-
cided not to permit the whites from
South Africa to visit India, and whe-
ther this particular decision of the
Government of India hag been rescind-
ed as a result of this Dr. Barnard’s
visit to India?

Dr. Sushila Nayar: As a general
rule, the Government of India do not
allow South Africans to come here.
However, in the fleld of science, the
Government of India’s view has been
that we should not create barriers,
and we have allowed the South Afri-
cansg for the Geological Congress and
also in other instances . ..

Shrimati Renu Chakravartty:
should never do it.

You

Dr. Sushila Nayar: It is a rule that
we have imposed on ourselves, but at
the discretion of the Government of
India it can be relaxed whenever con-
sidered necessary,

Shrimati Renu Chakravartty: It has
been relaxed in this case. That is
the hon. Minister’s point?

ot awar™ feg (F77T) @ oag @A
T A A W | W = gAY
HEHT T #Y FIY 9€T AT & | AT9Y
TRET § AGTHT TN F F weATAR
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& faw w1 3q @t § Saw faasm &
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w| o ?
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o gafter awac ¢ 7Y wig faw
@ 1 fom w7 7@ § W A§ WY
agvfa & 1 eATEY Ae Y & A
¢ f& ag w=er &1 § f& 36 dmfaw
W FH J W gHIT a9 970, WTHT
& mw W e formm & ey
TIE  FHFC ATA W H A9 A¢ AT
AR &Y T @9 fo 7 q@ § fr Qe
Nfr =T zga, (Interruptions)

Shrimati Renu Chakravarty: Why
do we then have this policy of not
allowing South Africans to come here?
What is the meaning of this hypo-
crisy? It is sheer hypocrisy.

Shri Daji (Indore): The reply just
now given by the hon. Minister
contradicts the reply given to Ques-
tions before that it continues to be
the Government's policy not to allow
them except in exceptional cases. But
now the hon. Minister of Health
theorises and says that Government
would consider it good if people
came here and lorded over us and
then went back and reported that the
Indian people could still be lorded
over.

The only pertinent question in this
whole matter is whether the Gov-
ernment had made this pertinent
enquiry whether this doctor was
against apartheid being practised in
South Africa. The question is not one
of his coming here and teaching the
old Indian niggers some surgery that
he would be prepared to do here; any
of there would be prcpared to do it.
But the point is whether this doctor
had come out openly and expressed
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vpenly against the apartheid policy

in South Africa. Have Government

obtained information on this point or

not?

Dr. Sushila Nayar: My hon. friend
seems to forget that doctors are not

politicians. . .. (Interruptions).

Shri Ranga (Chittoor): Who says
807

An hon. Member: All the while
they are politicians.

Mr. Speaker: If the hon. Minister
answers the question whether any
enquiry had been made, then this

question would be finished,

Dr. Sushila Nayar: I was just going
to say that excepting people who like
a few of us might come to Parliament
.and cease to be scientists, it is to be
understood that scientists do not go
about always taking part in this or
chat  type of agitation or activity
against apartheid. May I say that I
am not going to say anything further
as to what the views of the gentlemsn
are because I am not here to create
‘troubles for him in his own country?
(Interruptions)

Mr. Speaker: Order, order. Why
should there be such noise over it?
The hon. Minister was asked simply
to say whether any enquiry had been
made. She can say ‘Yes' or ‘No’. That
finishes the matter.

Dr. Sushila Nayar: Enquiries in
such a case can only be on an
individual basis, and we have satisfled
ourselves.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): It seems that no enquiry as
such was made. But we stick to our
policy that generally we do not or we
will not allow the South Africans to
come here, But there can be rare
exceptions so far as science is con-
cerned; even in that case, we shall
have to take the necessary precau-
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tions. But in science there should be
no barriers, and, therefore, we could
allow such exceptions so far e
science is concerned.

Mr. Speaker: Shri Hem Barua.

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I seek a clarification of
the Prime Minister's statement?

o TW FAPT Nfgar  (we@aw) :
qeTE "R, gAT 4 a8 & % @
srfaaz am & ar a7 A are &
AT ag fi7 anfy 92 arr § &Y gw I
@rn &7 & dwifaw & a@i 1 ommr
WA FTH A A% FT Efor

WU AR : W9 &% Re |

o TW AAT Afgar : & wred
o & 75 Wi g fF & a1 $7E ) @
Fmifrw & & 7w que wd
IF UL @ ¢ A O meEY
&1 Ay, afer wfaviz &1 3

Shri Hem Barua (Gauhati): May 1
ask a question?

Mr. Speuker: I had called him, but
if T am not permitted to proceed, I
cannot help him.

Shri Hem Barua: We have refused
to maintain diplomatic, political and
economic relations with South Africa
because we hate the policy of aparth-
eid pursued in that country, and we
want to create world opinion against
that policy. This is a moral and poli-
tical attitude we have adopted. In
that context, may I know how it is
that the Government have decided, in
the name of science, to invite or to
ask, Dr. Bernard to come to this
country, however great a physician
or surgeon he might be? Does it not
go counter to our general policy of
not maintaining diplomatic, political
and economic relations with South
Africa”
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Mr. Speaker: The answer has been
given. Now it is entering into argu-
ment, that it should not have been
s0. That is a different thing.

Shri Hem Barua: We have taken
a moral attitude. Will that not be
affected?

Mr. Speaker: I wm not entering in-
to the question as to whether it was
right or wrong. The information has
been given and the point clarified.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The Health Minister, if I
understood her aright, said that the
general policy, which is a very sound
one, adopted by Government in re-
gard to South Africa hag been relaxed
in some cases, depending on the merits
of the individuals concerned. Is the
Prime Minister aware of a single in-
stance . . .

Shri Ranga: Previous instance.

Shri Hari Vishnu Kamath:
where on a reciproca] basis, or to re-
ciprocate the gesture made by the
India Government, the South African
Government has admitted an Indien,
‘however eminent he may be in his
own field of activity, into that coun-
try?

Dr. Sushila Nayar: 1 think that
some of our ‘men will soon have that
privilege extended to them as a re-
sult of the policy that we are follow-
ing in keeping with the importance
we attach to science.

Shri Hari Vishnu Kamath: My
question was a specific one whether
in the past there has been any in-
stance,

Mr. Speaker: Whether so far any-
one has been admitted—that is the
question.

Dr. Sushila Nayar: I am not aware
of that.

Shri Hari Vishnuy Kamath: Is the
Prime Minister aware? She may not
be aware. But the Prime Minigter
may be. He is nodding his head.

Mr, Speaker: Papers to be laid on
the Table.
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12.18} hrs.

PAPERS LAID ON THE TABLB
INpIA's Note TO CHINA

The Minister of Externa] Affairs
(Shri Swaran Singh): I beg to lay om
the Table a copy of Government of
India’s note dated the 7th April, 1968
to be given to the Embassy of Chine
in India. [Placed in Labrary, see No.
LT-4185/65]A

NOTIFICATIONS UNDER PROHIBITION AcT

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 62 of the
Prohibition Act, 1950, read with clause
(¢) (iv) of the Proclamration dated
the 24th March 1965, issued by the
Vice-President discharging the func-
tions of the President, in relatiom to
the State of Kerala:

(i) SRO 48/84 dated the 3rd

March 1964;
(ii) SRO 269/64 dated the Ist
Sept. 1964;
(iii) SRO 283/64 dated the 15th
Sept. 1964;
(iv) SRO 306/64 dated the 6th
Oct. 1964;
(v) SRO 378/64 dated the 8$th
Sept. 1964.
[Placed in Library, see No. LT-
4186)6].
12.19 hrs.

RE: POINT OF PRIVILEGE

Shri Bade (Khargone): On a point
of order., This is very important,
That is about whether the President
of the Congress, Shri Kamraj, cam
give a statement . . .

Mr. Speaker: He has already con-
sulted me. T have told him ...
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Shri Bade: I have not consulted of privilege and contempt of this
you. House by mraking a particular state-

Mr. Speaker: He gave a notice . . .

Shri Bade: That is about the PAC.

Mr. Speaker: I have not given him
eonsent . . .

Shri Bade: The point is . . .

FAAS A g weHe fam g
sfade ¥ fom & famr § o =
&1 fa@ = e @ ) W\ s ag W
® i fear s awar § o« fis mifemmie
ww W oy

Mr. Speaker: I am not concerned
with anybody else making any state-
ment I have not given the hon. Mem-
ber that consent. 1 am not taking it
up. He should not raise it.

g v gAYy L

LR

ot geR T wgEAw  (39)
umw  WERg M

ot swTme @R (fasEi)
wEE WRRT  k*

oo AgheE 2 S T w3
oo ¥ T e ag T faey Qg
faega

Shri U, M. Trivedi
On a point of order.

(Mandasaur):
This has noth-

ing to do with what you have not
allowed. I would like to know—whe-
ther {1y goc: on record or not, ac-

cording to your directions, I have no
objection to it—I would like to know
whether the Leader of the House will
take exception to this and move a
motion in this House that a breach of
privilege has taken place, and action
must be taken against that particular
person who has committed a breach

ment which is uncalled for, which hs
had no justification to make.
He is nobody to control this Parlia-
ment.

Mr. Speaker: There is no question
of anybody controlling this Parlia-
ment. Parliament is not being direc-
ted or controlled by anybody outside.
Any statement that any one makes
there, however eminent he might be,
doeg not matter much so far as we are
concerned, He may have his own
capacity or his own position, I do not
know that. I have already held and
told the Members that this is no
breach of privilege. Even if a Minis-
ter makes any statement outside, I
have held it so many times that there
is no question of any breach of pri-
vilege at all. It is only a courtesy
that must be shown to the House.
There may be some impropriety about
that. It has been held not only by
me but also by all my predecessors,
and now all the hon. Members get up
insist that this is a breach of privi-
lege. I have already told them that
I have withheld my consent. There
is no question of any breach of pri-
vilege.

oft gww " wEATE: WA e,
AT OF WEAEAT F A E |

R AgEm A Eae &
T TG ] | wIE a2 o a9y
A9 Y FEAEY & v 39 wE )
¥y by foar @ o@ TR T T
o FEY owrAr arfgn

oY gETTET WEAY ¢ T ;T
w2W A7 AT EW €7 GG £ 1 W BIE AFA
FoR A TR FTI17 I T8
W @WET 0 N AR § Afew oe
F e & Aws § O T
W A B aE § e T & e

***Not recorded,
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weaw wgiaw & zuE wrf wa

@ T o

=t gaow fag  (IA) - owEE
HAr TP w3 AT T FEA
fear s

Dr. M. S. Aney (Nagpur): You have
made a distinction between impro-
priety or want of courtesy to the
House and contempt of the House.
That is a very fine distinction, What
is the way to judge whether it is im-
propriety or contempt whether it is
done by the members of the Govern-
ment or other persons? In my »pin-
jon, it is dangerous to draw suca z
line of distinction between impro-
priety and contempt.

Mr, Speaker: The hon. Member did
not follow me. 1 said that if it had
been made by 4 member of the Gov-
ernment, the question of impropriety
would arise, not if somebody makes il.

wy qemt (fgwre) - Far 4y Aey
qrwrT & fad ®£7 tq47 foq # za are
#og[ A4 g 37917, . (§ETedn)

woqR AgET ¢ TEAT /4T A7
fe g Wagy Sz avar § o ag
s irdrerd ¥ Avqd 4% o1 Are &7
F v am wg g fo K aq qv gAY
gAY FEY A1 IAF q(z qLEIL 3077 A7
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Wt fea  qeAEs  (§rgAqR)
¥ oF qEd I WA AT 9T §

weaw W ¢ W AR, T oas
@ FW s afaw

12.24% hrs.

PAPERS LAID ON THE TABLE
—contd.

NOTIFICATION UNDER ESSENTIAL CoM-
MODITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): I beg to lay on the
Table a copy of Notification No. G.S.R.
524 dated the 3rd April, 1965, extend-
ing the Imported Foodgrains (Prohi-
bition of Unauthorised Sale) Order,
1958, to the Union Territory of Dadra
and Nagar Haveli, under sub-section
(8) of section 3 of the Essential Com-
moditics Act, 1955 [Placed in Lib-
rary, see No. LT-4187{65].

12.25 hrs.
ESTIMATES COMMITTEF.
PRESENTATION OF FOURTH REPORT

Shri A, C. Guha (Barasat): 1 beg
to present the Sixty-ninth Report of
the Estimates Committee on the
Ministry of Transport—Vishakapatnam
and Tuticorin Ports.
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1225} hrs. Mr. Speaker: He can ask that on

(' iIMITTEE ON PUBLIC UNDER- Friday.

TAKINGS
PRESENTATION OF FOURTH REPORT

Shri P. G. Menon (Mukundapuram):
I beg to present the Fourth Raport
ef the Committe on Public Undertak-
ings on the Life Insurance Corpora-
tion of India, Bombay.

12254 hrs.

MIGH COURT JUDGES (CONDI-

TIONS OF SERVICE (AMENDMENT
BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to move for leave to introduce a
Bill further to amend the High Court
Judges (Conditions of Services) Act,
1954.

Mr. Speaker: The question is:

“That leave be granted to iniro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1854

The motion was adopted.
Shri Hathi: 1 introduce the Bill

12,26 hrs.
RE. POINT OF INFORMATION

Shri Harl Vishnu Kamath (Hoshen-
gabad): On a point of information.
May I know from the Minister of
Parliamentary Affairs—I am glad he
s present in the House—about one
point? A number of Bills have been
introduced during this session, in the
last few weeks. Does the Minister of
Parliamentary Affairs hold out eny
firm or sure hope, that these Bills
would be taken up during this session
or would they be pushed to the next

Shri Hari Vishnu Kamath: Friday
is a holiday.

Mr, Speaker: Some day he would
announce it; he will have to announce
the business for the next week.

Shri Hari Vishnu Kamath: That is
only for the next week. I am acking
about the whole session.

To TR AAET Mifgar (FeamaTz)
W WERY, W WY Reed ¥
@ I AF g oA o] oAy
oy Fat ¥ ge wgm

W wgRy ¢ AfEd, v oo
TR I A gENM AT ag ¥
w3 FT AT qE FT A7 qATFRA
LG A

o W wAgT  wfgar &

T R TE R

TR wgew ;. #omm oA
TN ar A & ody )

o W RAGT Wfgar ;. Sfraiy

T I F IR, I F I FEW T
W WY @ TS Fe A W E A
W W UF ST F@er Ay
Tifgd w1 | a=Q ag & fF o
& wwwar g f& agr wfaew e o
T & AR W9 qR F fF S wEe
AN & wRET I € A T
T 919 B qW § AfFT ww &
@ Ffow AR @ wr g fw
Wt & mgt o W AR wgmma
et A A @ § R werew o

session? What will happen to the N
Bills? ¥ fou wox fear om <@}, WW
*Published in Gazette of India Extrzcidinary, Part II, Section 2,

dated 14-4-65.
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T AR fafy meh A A AR
Ao AN W FE WA AT
o ae # w9 7g 7 W 5 ag
AFHT WY mEed FT OIS JAA
T i) @@ AR AN
o FT @)

13.28 hrs.
DEMANDS FOR GRANTS—contd.

MINISTRY OF LABOUR AND EMPLOYMENT
—contd.

Mr. Speaker: The House will now
take up further discussion and
voting on the Demand for grants
under the control of the Ministry of
Labour and Employment. Out of six
hours allotted, 1 hour 45 minutes had
been taken and 4 hours 15 minutes
remain. That means that we will go
upto 5 o’clock. How much time would
the hon. Minister take?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): About
an hour.

Mr. Speaker: 1 will call him at
about 4 O'clock. Shri K. N. Pandey
may continue his speech. He should
be brief: he has taken 12 minutes.

Shri K. N. Pandey (Hata): I took
only five minutes. It was only five
minutes that were left on that day.

Mr. Speaker: I can show him the
records if he wants.

Shri K. N. Pandey: Anyway, I have
some important points, I wanted to
draw the attention of the Ministry that
the term of the sugar wage board is
going to end very soon and request
that a second wage board for sugar
industry be appointed as early as pos-
sible.

Then, there is a serious situation
about unemployment. Inspite of our
plans we are somehow unable to
reach the target fixed for providing
employment to unemployed people
and in the next plan does continue
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with a backlog. I do not know when
we will be able to achieve at least
the target and beat the problem of
unemployment, 1 do not want to
blame the labour ministry for this.
After all while the Planning Commis-
sion also can only assess the problem
nobody can correctly foretell the re-
sults. But in this connection, I want
to suggest that if the problem is very
serious, and we realise tnat we are
unable to meet the problem squarely.
Then we have to take the necessary
precautions and the action also, so
that the size of the problem may not
be extended. In this connection, I
want to suggest that the Labour
Ministry should take action so that
retrenchment on a mass scale is stop-
ped, because I see that when there is
a great cry at a time when the prices
have gone too high, it is very difficult
for a retrenched man to live, to meet
both ends. At this stage, if he is
thrown out of employment, you can
imagine the situation in which such
poor men can live. My suggestion is,
if because of the expansion or the
extension of the factories, the workers
are going to be retrenched, the Labour
Ministry has to see that the agree-
ment arrived at by the parties at the
Central level in this connection s
completely observed, and they should
see that no retrenchment on a mass
scale is allowed.

In this connectfon I want further to
say that the employment problem
does not exist only in the urban area
but in the rural areas also. This has
been accepted by the Ministry itself,
namely, that the size of the problem
is very big, I want fo suggest that
tne problem of unemployment will
be solved only by a establishing big
industries. Unless emphasis is laid on'
small-scale industries, this problem of
unemployment is not going to be
solved. 1 do not know how for this
Ministry can do something in this
respect, because this is a subject for
the Ministry of Industry, but anyhow,
they should take up this question
with them and see that more and more
emphasis is given to the small-scale-
and cottage industries.
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[Shri K. N. Pandcy]

Again on this point that the country
is facing a serious problem of un-
employment, every day the Ministry
has to make a reply in the House as
to why the targets of employment are
not being achieved, and so, they
should not try to extend this problem
any further. For instance, the Gorakh-
pur labour depot came into existence
at the time of emergency in the year
1942, and that labour depot has
supplied labour to difficult areas like
Ladakh, Assam and elsewhere for
construction of roads., Now, I am
seeing that the Ministry is taking
steps so that this depot may be
finished as early as possible. You
know the problem of Eastern Uttar
Pradesh where the population is so
large, where every square 4mile 1s
thickly populated. Nobody can imagine
how the people live there, At a time
when this part of the country is
getting Rs. 1} crores every year in the
shape of wages, to think of abolish-
ing this system is not correct, There
was some allegation that the depot
was not working well, and Parliament
itself appointed a parliamentary com-
‘mittee, and that committee went into
the matter and made enquiries. Prior
to that, there was one committee
which was appointed under the chair-
manship of Shr1 Vishnu Sahay. But
none of the committees has ever
recommended that thig system should
be abolished, They have only recom-
mendeqd that if there is something
wrong that should be corrected. If the
Ministry is not satisfied and if he
still thinks that this svstem is not
working well, I am ready for another
committee being appointed. Let the
Ministry appoint another committee,
and if that committee also says that
this system should be abolished in
face of the problem that the people of
eastern U.P. are facing we are ready
to accept such a suggestion, But any
action taken in a hurry or haste will
-cause only serious repercussion in
that part of tne country,

Apart from that, let me say a few
words about the security of employ-
-ment. Because of the recent judgment
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I am seeing that unfettered freedom
has been given to the employers so
that if they make full enquiries in a
disciplinary case, then the courts
should not be allowed to go into the
details in such cases or matters, Does
it look nice, when we are a demo-
cralic country if a person has got any
grievance, he has a right to go to the
court? Has the man who has beem
punished under this code of conduct
or standing order no right to go to
the court and see that justice is done
by the court in his favour or against
him? They are going to be deprived
of this right in case procedure is not
revised. I hope the ministry will take
necessary action, so that their interest
is safeguarded.

Regarding the Bonus Commission,

everything has been said already.
There is no doubt that as a result of
the Bonus Commission report, 48

lakhs more workers are going to be
benefiteq and they are going to get
bonus, But at the same time about 10
lakhs of people are going to be
deprived of their share as they are not
going to get the same amount of
bonus which they used to get
previously. That wag why there was &
hue and cry in the country and
INTUC took it up with the govern-
ment. The government have assured
us that the interests of these 10 lakhs
of people also will be safeguarded.
Was the demand of the workers to
appoint a Bonus Commission for the
purpose of reducing the amount of
bonus they were gelting? If that was
not the purpose, it is the duty of the
government to see that their interesis
are safeguarded and these people
should be assured of at least the same
amount of bonus which they used to
get.

With these words, 1 support the
demands.

Shri Priya Gupta (Katihar): Sir,
while discussing the demands of the
labour Ministry, the House will alse
discuss the conditions of labour. We
are grateful that we have today as
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Labour Minister one who was once
Chief Minister of a State and also the

President of the Indian National
Congress. I say this to stress that
howsoever good the  government

policy may be about the introduction
anq implementation of the laws of
the country, there is a great role to
be played by the man in  charge of
the Labour Ministry.

This Government is pledged to a
welfare state with a socialist set-up of
society. This Government in its Labour
wing has tried to come at par with
other world governments inasmuch as
it has also forum affiliated to the
International Labour Organisation. It
has also sel up organisations at par

with the other governments, as
directed by the Interna-
tiona] Labour Organisation.

It has also adopted many resolutions at
par with the spirit contained in the
provisions of the resolutions of  the
International Labour Organisation. But
I am sorry 1o say that this is all for
show, because there is one thing want.
fng. The country has advanced and
we have adopted al] the things adopt-
ed by other countries of the world.
But the mental set-up, the change in
the conception that is required at the
1evel of those who formulate the policy
and at the level of officials who work
it out has not come about. We find that
rules and laws are there protecting the
rights and privileges of labour, but
unfortunately they are not being im-
plemented. This government is afraid
of the bureaucratic machinery working
in hetween the workers at the bottom

and the government at the top. The
Government cannot take it up  with
them. Every now and then we  have

been pointing out how this government
machinery has failed in implementing
the laws of the country.

Sir, one very great thing has happen-
ed today. Both the private sector and
the public sector have adopted a policy
of allowing industrial gisputes to be
created and continued without mak-
ing any effort tn settle them. The
private sector has one end in view and
the public sector has the other end in
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view. What do the private sector
people want to show. By creating in-
dustrial disputes and allowing them to
continue they want to prove that they
are not in a position to solve them
because of the heavy taxation imposed
on them. In an indirect wsy they
want to show the reflection of the
taxation on them even though they
are not so much taxed in comparison
with the common people nf the coun-
try. Secondly, they are, somehow, re-
ducing the posts at the higher rungs
and, sometimes, at the lower rungs
also—just like the steel brothers and
others who are closing down certain
organisations because they are mono-
poly businessmen. They are winding
up certain wings just to save their
money and expenditure.

9212

Another thing is, when the workers,
officers or officials reach 55 years of
age on a par with the officials in  the
Government of India  organisations,
they are not allowed to continue and
superanrnuate at the age of 58. It is not
because their efficiency has fallen
down, but they are not allowed to con-
tinue beyond 55 with the intention to
retrench them at 55 so that against
those posts fresh people with an initial
lower start can be recruited. Thereby
the gap between the initial lower start
given to a fresh recruit and the pay
drawn by the senior man who is being
retrenched will be a saving to the ad-
ministration. This sort of thing is go-
ing on. I want to stress this point
because it has got a very great reper-
cussion on the total industry of the
country. We are losing experienced
hands who are being forced to super-
annuate al the age of 55.

Coming to the public sector, their
bureaucratic set-up is hit very badly
because they cannot adapt themselves
to the changed circumstances and
policies adopted by the Government.
Therefore, they are trying to throw
the entire mud on the labour saying
that the disputes are whelly due to
them.
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[Shri Priya Gupta]

There have been very many pro-
mises to bring in more labour Bills
protecting the rights of biri workers,
cinematograph  workers, university
workers and many others. But it
takes time to finalise them. There are
wage boards given by the Govern-
ment, They were promised ten years
back, then they were set up and after
five years the commissions gave their
awards. In other words, they are
being implemented after 15 years
when the whole perspective of the
economic set up has changed. The
present changed set-up warrants a
second wage board whereas we are
implementing the award given by a
wage board set up in the context of
circumstances obtaining 15 years back.

Regarding the Bonus Commission, I
am sorry, in this august House, one
of the Labour Ministers, actually a
labour man, Shri V. V. Giri, tendered
his resignation because of a change in
the Bank Award. Today the award of
the Bonus Commission, a unanimous
decision given by that body, has been
unilaterally and in an unwarranted
way changed. 1 would request the
present Labour Minister to let wus
know his recaction to this action.

Now coming to the question of re-
cognition of unicns, out of about 1500
employces in the Indian Explosives
works, Gomia (Bihar). barring a
very microscopic few who are office
vearers of the other organisation led
by the INTUC, the rest of the mem-
bers belong to the HMS Union, the
Gomia Indian Explosive  Workers
Union. The case went to the court.
The decision of the court is there.
But the Labour Ministry of the Gov-
ernment of Bihar is playing on it,
and still those workers are not getting
a tangible solution to their demands.

About the Rourkela Steel Plant,
there was no business on the part of
the Government to give wrong
figures regarding moembership of [IMS
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Union. There was no physical check
of membership obtaining there, and
they gave a “bluff” figure. When the
time warranted it, when there was
need to have careful vigilance over
the counting of actual membership,
they did not do so, and without any
rhyme or reason our HMS Union
in Rourkela Steel Plant was thrown
aside saying that it was not reason-
able to give them the required re-
cognition, and it was the INTUC that
was given recognition although the
latter had a very very scanty mem-
bership.

Then, there is one very wonderful
thing. This Government picked up
one sugar mill in Bihar and certain
decisions were given in respect of
them, The Secretary of the Mohini
Sugar Mills Workers Union, Warseli-
ganj, Gaya (Bihar) has recently
written: a letter to the present Labour
Minister, Government of India. The
letter is dated 8-4-1965. It reads as
under:

fim =@rEm,

AT HIFT WA TEAT AT
& e wife we faew fafis,
afogdrniwr, foar o, fae sgwr &
A FT WX A9 gE AL
1964 ¥ Hfow ware § faar 1 @S
A THFAME A TH FTEE AT
g7 &7 famr 41 o eEl W @
AT QU g &1 g & faar
qr o A ZE FEAT ST A
droer AsgRt Ay Ay &4y & =
W AR A w7 e AR
Y gAY A I FEE F g9
form @ gER W wegRl A A
T FT & AT W @ FEER
N AR ¥ e E far) fEr
FCER T o9 fawm J == a@ann fa
srfie  faare w7 oy 18 €
F o qom foar s ¥ S
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@ WRET e W) A g | T
%1 uF wfafafy qumn d@= & 1 dome
AR F ASFHF W F oAvaw H
St q@ s fawrr 3 sgaTagw &Y
fomr & Sewr WY wfafafy o o=@ &
qY HOW g 1 WISl ¥ I
THEL F owEy 1 oafel A s
AT F7F 1 WT IR V@
geaa 1 11a fm g

What is the demand? The demand is
that the decisions of the Government
of Bihar, Ministry of Labour, be ac-
ceded to und implemented. That is
not being done. That is why therve is
this Bhook Hadthal. w=qay =zar §
fr gt gz wRoi FrET Adr
quEal &1 e fEr o, Gar aEy
TN AWAN ¥ HEEEaaT |

FTAT TH gE § AT WTATTE
Fing &%t )

aE 9@ I e, wifgdr g
foen T Afam, aferes ()
T A IWAAE aT { fam
F qXH FEIT FT THAA w7 TEY

g

About the Wage Board for Railwny-
men, I am glad that the Union Labour

Minister has kindly acceded to tihe
request to discuss at Cabinct level
about it, then in the Consuliative

Committee of Ministry of Lahour con-
sisting of Members of Parliament we
wanted to stress upon him that re-
garding fixing of wage and D.A., it is
not the cmploying ministry but the
Labour Ministry who has got the right
to do it, whether an establishmeni be
in the private sector or in the public
sector.

In the Heavy Engineering Corpora-
tion, Ranchi, technical persons and
labourers have been rendered surplus,
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since all of a sudden, further sanc-

lioneq construction works have been
stopped. When in the past these offi-
cers, technicians and labourerg want-
ed to go to some other works they

were not spared. Similarly, a
huge number of casual labours
in Eastern and South Eastern

Railways have been rendered surplus
after the completion of works, after
electrification and other projects have
been completed, they have become
surplus, Similarly, due to winding up
of the Broad-gauge Construction Pro-
ject and other survey and construc-
tion works in the North-east Frontier
Railway, a large number of technical
staff and many clerical, skilled and
unskilled staff and casual labours
have become surplus and unemployed.
I am glad that the Ministry of Rail-
ways and other Ministries are trying
their best to absorb them. I would
request the Labour Minister to inter-
vene and see that they are fully ab-
sorbed and casual labours always get
CPC scales.

Then, the LIC officials were allow-
ed to go on strike because their
genuine demands, though very small,
wers not satisfactorily met. Then, in
the Delhi University one clerk was
discharged. They do not come under
the purview of the Industrial Dis-
putes Act and the provisions of article
311(2) of Constitution of India, are
not applicable to them. Something
<hould be done to protect their service
conditions. T have written a letter on
the subject to the Ministry of Edu-
cation.

Though a promise was made during
the emergency by the Labour Minister
about the opening of grain shops for
the railway employces—(Railway
Minister Shri Patil assured subeidi-
sation)— and fai price <hong
for the employees of other establich-
ments, wherever there are 300 em-
ployees, it has not yet been imple-
mented.

The rights and privileges which are
enjoyed by other citizens should be
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conferred on Government employces
also. The labour is always blamed for
not doing its job, and not excluding
cooperation. I can give you an in-
stance where labour solved a problem
which could not be solved cither by
the Government of India or by other
Governments. As there was a strike
by American dock workers, foodgrains
could not be transported from America
to india. The altempts of bhoth Mr.
Chester Bowles, Amecrican Ambassa-
dor here and the Government of india
to get over this problem failed miser-
ably. Then, Shri Manohar Kotwal, tne
HMS General Secretary made a trunk
call and requested the US dock-
workers not to permit the strike come
in the way of transport of foodgrains
to India and they readily agreed. So,
I want to say that if the country is
advancing, if the Government is doing
its job, 1t must not be forgotten that
the labour are also playing their role
effectively. So, they should not be
accused unnecessarily,

Lastly, I submit that this Govern-
ment, this Congress Government, has
yot fulfilled Mahatma Gandhi's ideal-
ism of giving to every worker and his
dependents food, clothing, shelter,
medical fucilities and education. It
has been a big bluff. I cannot imagine
how this Government functions or
runs its affairs. I am not frustrated,
as I am an oplimist. I believe that
one day it is Utopia, the next day it
becomes a philosophy and the thi-d
day it becomes a practice. Kisan-
Mazdoor Raj must materialise. I feel
that the labour will rise up to the
occasion and demand food, clothing,
shelter, medical facilities and cduca-
tion and they will get it.

I submit that Government should
take every step to protect workers
against violation by employers of the
labour laws and take to task officers
who are failing to implement them.
The Labour Ministry should protect
the trade union rights and the rights
of workers in Public Sector to conttst
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for municipal elections and other

civic clections should be enforced. It
should be ensured that the cases of
Government employees who were re-
trenched, removed or dismissed from
service are scat to the Union Puhlic
Service Commission, as per recom-
mendations of the Second Central
Pay Commission, Now there is a
lapse in it.

I again thank the present Labour
Minister for trying to solve the pro-
blems of labour in a way befitting the
ideals this country is wedded to, and
I am sure he will take to task those
in administration who are defaulting
in enforcing the same.

Dr. Melkote (Hyderabad): Mr.
Speaker, Sir, I stand to support the
demands of this Ministry. While doing
so, may I draw the attention of this
House to the difficult period that the
Ministry had gone through during this
year? Unemployment has been in-
creasing day by day, and in lakhs; the
cost of living had gone up and it he-
came a very sore point some months
ago and even tloday it is, though some
improvement has bzen recorded, the
position is not satisfactory for the
working classes. The housing scheme
which this Ministry had formuiated
for the working class has not at all
been fulfilled and the workers are
asking cvery day whether it is  the
houses for the industrial plant or
houses and better health for the work-
ing class which is more important, be-
cause lakhs of rupees are spent everv
year on plants and equipmerts and
houses to house them while the wor-
kers are ncglected altogether. Indus-
trial relations have also shown not
a favourable condition last year. The
man-days lost has been enormous.
In very many other fields also things
have not at all been bright.

Even so, I must congratulate the
Ministry for two outstanding achieve-
ments in the labour fields which give
hope for a better future. One is the
Central Institute, an institute for
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training of Government Labour Offi-
cers that has been started recently in
Delhi. I had occasion to visit that
institute. The starting of this Insti-
tute i: a very beneficial thing. The
labouy officers should know what is
happening in the country; they should
be up to the mark and they should oc
able to deliver the goods. This kind
of refresher courses are really useful.

On very many occasions in the pas’
1 have said that the Labour Depart-
ment should be the watchdog of the
working classes in this country. 1t
may be a department of the Govern-
ment but, as in the case of a doctor in
the jail, who, though a Govermnent
servant, supports the grievances cf a
convict and gives him the benefli of
relief, irrespective of what the Gov-
ernment or the jailor may feel in the
matter, here also the officers of the
Labour Department have got to be
bold and in case the Government
themselves commit some wrong in the

field of labour they should be
able to stand up and tell the
Government that they are doing

something wrong. Unless this bold
stand is taken by the Labour Depart-
ment, protecting the genuine rights
of the working class, they will not
be doing justice to the work which
has been entrusted to them, But this
approach or attitude is not to be seen
from the officers of Labour Ministry
to a sufficient degree.

Another welcome feature of the re-
port which has been presented to us,
which makes very interesting reading,
is that a large number of Labour nffi-
cers have been detailed for work in
many of the public sector undertakings
and on a number of occasicns they
have done Yeoman service to the
cause of labour and industry. The re-
port as presented is very sketchy
and it does not give full details, but
even so it says that, so far as some
of public sector undertakings are con-
cerned. they have been able to do a
good job of the work and out of
thousands of cases of disputes which
arose almost none of them came even
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to the stage of conciliatior. 1t is a

«redit to the officers and the depart-
menat. ihese otficers deserve onr con-
g.a.ulations, It is good  for  the
country that Government na. cusuied
that strikes do not tuke place 1n scme
of the essential undertakings in  the
puablic scctor by detziling the above
type of good Labour officers. At the
samz  ume, Government should con-
sider whether in the private scctor
also many of the man-days lost could
not have been reducved, if no! com-
pletcly stopped by posting similar
officers. I do not know why this type
of bettcrment of industrial relations
is not extended to all the public and
private se-tors. Is it because of lack of
man-power, or lack of trained officers
or is it because of lack of will or lack
of a bold policy by the departm.ent it-
self? I do not know why this aspect
has not been considered. i! Govern-
ment can depute labour oflivers to onc
sector and there they are able to deli-
ver the goods, I am sure thosc officers
will be able to deliver goods in other
sectors also. I hope Government will
look into this matter and will try to
improve in the coming years.

These two aspects I have mentioned
above give us reason for a good deul
of hope that in future a better deal
to the working class would .e offered
by the officers of this Department.

13 hrs.

Then, Sir, there is the question of
The workers
wages has been continuously eroded
with the cost of living going up and
the DA offered not being commen-
surate with the increased cost of liv-
ing. The overall policy of the Gov-
ernment, in a socialist pattern of so-
ciety, should be that the increased
national income should be redistribut-
ed so that the common man is made
to feel the benefit of such progress in
the country. For the past 15 vears we
have been wondering why this typ~
of fiscal policy has not been adum-
brated by the Government, Govern-
ment says that it is a democratic gov-
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ernment, and it is socialist policy that
it is implementing; but, unless the
impact of the idea of socialism is felt
by the working ciass and the poorer
section directly, they will not believe
what the Government says about
socialism.

There has been, no doubt, certain
improvement in the pay-scales, wages
and DA, but the impact of the increas-
ed national wealth for the past 15
years is yet to be felt and unless a
very clear policy is adumbraled and
implemented by the Government so
that the workers and the population
feel the impact of this, people will
Ieel frusirated and they will complain
against the Government. This aspect
of it has come to the forefront in the
recent months, particularly with re-
gard to the middle-class people.

1 have nowhere secen nor heard in
anv part of the world where the
middle-class people, the white-collared
people, have thought it fit to go on a
strike; but, recently there was a strike
by gazetted officers of the LIC,
teachers of Government schools and
even doctors. It is not a normal
malady with these people. These are
not the people who usually complain.
They put up with a lot of suffering
and if these people are made to feel
that unless they demonstrate Govern-
ment is not going to pay them any
attention makes one question the
method of redressal of genuine grie-
vances by the Government.

1t this is the feeling of the middle-
class people, what about the working
class which has been producing all
this wealth in the country? If from
Rs. 3,000 crores or Rs. 4,000 crores
of the annual national income which
was supposed to be the national
income in 1947-48 and which has gone
up now nearly to Rs. 15,000 crores
per year—it is somewhere about this
figure—this increased national wealth
that has been created by the Kisans
and the working class must be
redistributed properly. When it gew
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cily redistributed, naturally, the
condition of the working class is
bcund to improve very much. No
doubt this redistribution is taking
place but this has not touched the
lower rung of the people.

While somcthing is being done for
the industrial labour class—I would
say, the industrial labour class is even
a little better off—agriculture labour
as such—there are crores of them; 20
per cent of the total population of
India constitute  the  agriculture
labour class—has had no benefit
whatsocver, The policy and the
enactment with regard to minimum
wages for that class has been enunci-
ated, but in its implementation
nothing worthwhile has been done.
An agricultural labourer who does
not get proper wages from his master,
if he has to get redressal, has got to
go to the nearest town which may
be seven or cight miles away.

Shri D. S. Patil (Yeotmal): But
the Central Government does not
recognise  that  agriculture is an
industry.

Dr. Melkote: Whether it is an
industry or not, they are a working
class. T am saying that it should be
the policy of the Central Govern-
ment to look after the welfare of
this working class which constitutes
nearly one-fifth of the total popula-
ticn.  If they have got to go a dis-
tance of seven or eight miles to
complain and go on repeating such
visits often enough in order to get
redressal which may come after
months or may not come at all, for
a palty sum of a few annas or a few
rupees they will be wasting away
even their daily wages which they
would have otherwise earned. Gov-
ernment should at least see to this
aspect of the question and see what
relief in increased wages could be
given to them. Unless relief is given
to them, one-fifth of the total popu-
lation of India will be made to suffer
continuously.
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Sir, I was saying that national Sir, the question of bonus is

wealth has gone up; but, it is engaging the attention of Govern-

increasingly being felt that concen- ment and workers ve-v much. Bonus

tration of power in a few hands is
taking place, In a socialist economy
this is a thing that should not be
allowed to continue. Our Constitu-
tion lays down that concentration of
power in a few hands should not be
encouraged and that redistribution of
wealth should take place; but yet
by and large this is taking place.
Everybody knows it; the Government
itself knows it. That is why I am
stressing this over and over again
such that Government in the Labour
Department and Government as a
whole should think of the easiest and
the best method of finding out means
for redistribution of national wealth
such that every person feels the
glow of such impact. If that is done,
the working class would feel happier.

J was spcaking about the price
policy and said that prices had gone
up enormously. The index now may
have come down to 152, but last
April it was somewhere about 144
and this April it was nearly 164.
There was nearly 14 per cent increase
in the cost of living. To that extent
DA and wages have been eroded. In
the Government sector and in many
of the industries some relief is being
given to make good this loss though
not cent per cent. But what about
many of those industries where this
is not being applied? They consti-
tute a larger proportion of the
working class than those who are in
the organised industry. Government
has not done anything to relieve this
group of the working class and this
working class is yet the greatest
asset to the country because they are
working in various fields of industry
and in small country towns. What is
the policy of Government with regard
to these people? How will they see
to it that their pay-scales and DA
are not eroded on account of the
increased cost of living? Government
has not announced its policy in this
regard, nor has anything been done
s0 far to ameliorate their condition,

is said to be distributed on making n
profit. Profit should be calculated
only if a need-based wage, a living
wage, is given. At present in the
majority of the industries, whether
in the public scctor or in the private
sector, need-based wage is not being
given. Therefore. if proper wage is
not given and profit is shown, that
profit is no profit. This term ‘profit’,
therefore, is a misnomer. What we
are demanding is that proper wages
should first be paid and then the
profit should be calculated. Even so,
the Bonus Commission, which was
set up, has given its report and the
majority report ought at least to be
followed by Government. Govern-
ment has been exiremely tardy and
there is restlessness among the work-
ing class. The Labour Minister
recently declared that he would bring
up an enactment in the present ses-
sion of Parliament. I hope, he will
do it; otherwise it will cause a lot of
trouble and unrest both to the Gov-
ernment and to the people.

Then, the question of employment
and unemployment is another factor
which is worrying the working class.
Population is increasing. In many of
the Employces’ State Insurance
schemes, which I had the occasion to
visit in some parts of the country,
that is, Rajasthan, Bihar, Travan-
core-Cochin and other places, the
womenfolk are ready and want
some kind of a contraceptive which
they would use: easily, but it is the
menfolk, it appears, that come in the
way. The Employees’ State Insu-
rance Corporation is aware of this
situation. This is being handled by
the Labour Dcpartment.

Mr. Speaker: He might have read
in today's newspapers that women,
who take pills, become more mascu-
line. Therefore, men must stand in
their way!
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Shri Bade (Khargone): He has merely from their numbers bug from
become sufficiently old. the quality of work.
Dr. Melkote: Some more workers I commend the demands of the Labk-

should be sent to these arcas to tell
what exactly ought to be done so
that population control is made more
effective.

There have been more mandays
lost, it is said, this year. There have
been a lot of sirikes in many of the
industries. Government is  wedded
to democracy. Government says, it
is wedded to socialism. People pay
money to the Government in order to
encourage a democratic set-up and a
socialist pattern of society. This code
of discipline is the way. Government
treats all alike. There is no quality-
based assessment of the situation.
Workers are either Peking inspired
or are Russia inspired and if these
people who have ultra territorial
loyalties are encouragd, how can
democracy sustain? I woud like to
draw particular attention to this that
it should not merely be numbers but
it should be quality based in assessing
the strength of the wunions. There-
fore, people, who are patriotic and
who are working for a democratic
system of Government, those people
ought to be encouraged and the
other people discouraged to the
maximum extent. Government now
appear to treat everyone alike. The
Indian National Trade Union Con-
gress whose working committee met
recently, on account of the recent
anti-national trends in the Communist
Party, passed a resolution that the
Communist Party itself should be
banned. Today Russia and China may
be divided but tomorrow they may
come together and these people may
do something to subvert the Govern-
ment and create trouble in the coun-
try. ( (Interruption).

Mr. Speaker: The hon. Member

should conclude now.

I feel
the
not

Dr. Melkote: Therefore,
that Government should assess
strnegth of the working class

our Ministry to this House and I have
pleasure to support the same,
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aw 9 3faw awifa # ¥ 7 @
fam & ot 7l a7 @A, @ Aw o
AAGL TAUE AT AT AT

§ Wt wgem @1 wewAR g,
Afe & 3Tt o7 W Fg A
f* ¥fv T g F e R
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IAF TAHAL F FTFAT 51 7ET fawn 7&
Y 1$ &, gafaq A I # gTATA WY A7
o gs & 1 § AT o WA
g St W oguA Ay § sEa—fw
T TO[FIA I THIA 1958 F I T
3 afsT 39 #1 mF sTiRfer %
9 F@ET q4T F | afe ga@ifas v
¥ AT Agh A FEAFAH § @ 7
w fareror geaET ML FAHAT F F1I-
wHI A TETAT AT AT, @ FIE
qq f3d &1, q9A &% F AR o
faeamdr #1 qwAT gU AW ¥ IEA
T T @1 AT e @A 8RR
9 Fw &1 Afaw § Afas avq gar

# qmg £ qgEAT 7, 39N qR
®ET & | MY AT TART T ATA F
ZATT M WM FY F, IAN ATAEY
At & W GAFAR & AT F OATX
fem frrifem four 8, sor ot 29 wax
g1 & ww wedY wgIew o7 A4 faawr
¥ ag fraza <@ agd fF ardr ok
JaTEE & AqeA A A § WL ag
v st wifamm AT wifawra e
¥ AT q3, @t AW F AAEA W oag
T FEAMT FNT |

¥ foie # Tan & f5 wareg A
TR A9 F A & fau 0w
ST AT § | e qE AR AR
Friwatat A @ g gt &, wife
AT W WIE@as F1 @& Arsd
efgad @& aamr § W @ s
& g 2w & fafww Savnt & afafraar
A W RO g ® AR
aagd #t frfera w7 s ¥ samer
weat § | Afe & qg fade < g
g 5w ¥ s fimor segr &
forer aTQ U wagr 1 fead § SO
T X 9 § 1 Gl wEET B W -
oyt # g e f
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[srmfr wmgard fawer)

T FREAT & "9zl &1 T
ag 2, 91 f& oF wf7 1 79 w37 g0
ar g,

O & % 1 fen age oA A,
F¥F  F AW 9ATE 779 feqt ¥ A

HETE ¥ TH U@ W OITRT 7R 7
o IT% 3T 9T WA WEIGT AT FEAT
FEY &7 200 HT OF qET I FIHAT
grm |

FTGHEL & a1 & W W@y
ot #r gfanfagi & w ¥ o
et g gt Afww avem, Awgfi,
Wg FT FTeT & AW F FAI FT FEAT
& R vy § 1 ¥ F W ¥ N @
w9 wgafd @ & | I WY EweA
I F1 AW AT frem @ o & g
B T @R a7 § 1 afagR wegR
g A fewr e T A
T T FTHW & 9@T § W qE faw
T & [T § 1 I A oA i A
frar & 3+ gdg F @A qB
I AT YT WY g@E |

@ 37 @Fi & gt & fam wg,
@ oF wH w7 feq &7 FEeA af
IET qT FE WU 4T AT g a7T
q1 | 3§ ¥F ¥ FfAg) Y Fredr 9
A aigedt fF | FY o) & sEd
&34 1 3= HY aran R, IwEy g
IAF A F YA T FT AUAT &
O FE | IT FUT ST H] 3@ T
dfaefiew = 7 Froam,

w Wi fou e € e am
9 FR IR AW

#Y I9 FUE AT N AT A @
sfiqdl ¥ aa w1 wqe fear g,
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AL 2@ A1 Al AT &I,
FEt wHT mAAT F
Tz 71 FG T[T Z,
T AT ATAT 2
w1z fer G &g
fast =par gz A IHRAET
Al AdT ST-w,
5t s A 9T A §
gfam wq gor =emT 9T,
39 #1 §4 T@ 9w,
frfesfit ax s 9w W,
FAT X oW A @,
fFg g & T et H,
M @A qeT @wl |
¥ Helt wEIET FY grEATR A § 5 gAva
& g A W IRl & §g fF ag
R gEmEl F AR Em &

weaer wER T ;=Y qT | H\T g W
wfaar § JwA gAER !

N : F wfaar § Jaw A 2
g wifs Y ¥Q wrgwmr
| }—fem wrdt & 9o 3 awar
|

4

Fa W THEEHS W FATEd
F 3t far § | @@ waw F1 femsw
R AWy g @R amw oF fEr
ag A g & ;o & dfeefoew
sk aA-dfrefaey N s
R Sfcifean wE ww@w d®
wq 4T 1 grey f&ar & 1y
SHET AT AR ¥ I T AW F FO0
# welt wRYed &1 e fada: wrt &y
AT & AT AR E @ g AL
fraTt 1 et HIX §, qf6A IRy
aF WM HATAq FT A & G &
O THA %7 ST SR F A



9235 D. G—Min. of
ar grz% A gfAaat # FE §, A
TETT FEA F AT zzTW w7 3, Afeq
FAF Fw FTA Ay AF A
] aTE ITEr AL A A R

13.28 hrs.

MR, DepuTY-SPEAKER in the Chair]

TF W A1 93 F37 a1 § fF ug
feqra-gard Iw g Mz ¥ fRama
Sarar 797 &, AfET gady ave fegmt
N [FEATA FY TIF AT FT faegw
eT1q 74 & 1 34 @rad § {feasiian
T AR TrIARNE | F¥JAY
T 4f ardi § 97 79 Y 2 gfaw
Tl R, IT AT B F Y A B
wigfafr 7§ & zafog 37 A aw
WA FT 6477 T & )

TNE FA X Awr ]aE ¥
3 H fomm &

“Nearly 70 per cent of the total
number of workers in 1961 were
engaged in cultivation or employed
as agricultural labourers and only
a litlle over 27 per cent in non-
agricultural categories. As against
this, the percentage of workers
engaged in agricultural activities is
very low in most of the advanced
countries. The United States of
America has only 10 per cent of
workers engaged in agriculture.”

o1 £ 3| B yTE w1 o
TAR TN @7 F@, I H T 70
Wiz dagrax qirEeRE AT 8§,
g & qrg T G & AR FAw @
Trg qXqz FedRTH & )

¥y Tav 3 5 9= sfganfaay w
7@ ey &, wagdr adY faerd 8,
A R A1 w7 AT ¥ FoAr 7@ F AR

CHAITRA 24, 1887 (SAKA)
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3T FEA FT IOIRA FQ@ & | AfFA
fagy &madr argq § § 39 @ a@r
¥ frer 3¥ & 37 % Hiefear A
& T §, Jar ¥ Ay § AR 3w A
T IT Y FFT 90T & R A7 F A,
FZT T JMAT | IF 97 77 Anfearfaay
Tqer fe gmar & & a4 ¥ ww &,
g9 WP & 32¥ 45 qr9g wd-zw Fad
#F T M T A & @ F6 A Awg QD
FG | & wrAw FY q@rar G@ar g
1 ATfaanfagt F1 TaT & w17 @Y faemr
g AT T @ T F vl F a9 IR
g W 9 wgl # 39 F7 Awgy @
fa=dr &, Y & for aml § = I
g\ g8 ¥FT q WAl § wg ¥ 9 wgd
F it § g 91 &, Afew 39 %) g
Y faeay & 1 ma w7 39 aEeTi
Fr A7 FE AT @ g

TFEF AR § & fafamy afawsr
oFz T T , fow F A g
1 gufaew afaw, 39 A are o
T F, IT F TAT AT H/HT T,
qF g @ & fay qaia gaw A Y
sqaeqr § | % e ¥ g 78 e §
e 711 g7 nF R # fafw afsw qa=
AT oot T | Far oA A AT T
F Aoz #Y aws #13 aaw for g ar
FAT 37 FA e AW F fagq &) aiay
# omar § 7 dfF SEvli #F Fwowx
ary wfws geare @ &, gafed sy
< Afas e fear s @, e aiay
F A9zl A qTE B o717 Ay faa srar
2| TOHES GOEIX F AMAR F g
Q7 & fffafegw amaar anfgg
oY & AT A qEt Hoaan g R,
¥ A AT ¢, 99 oW
/G | R TITES Y Iw A
TTE AW T 9fgw e AT 9 o
oifwarie ¥ 79 ¥ T @ s aefree
o {z% F fAw o ggt o7 frfafer
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€3 oT 7o wE A WY
g FrEE § A dET d, i d @
FIT ¢, I A WL A 5\ Aw@ F
ATy FT W &, ST F a9 & aTE,
I F fau g §9 are F FEF A A9
9T I I A § WX AY F AW
T AT FY TIE 1 ASWT AT q WIHEA
FT W § AT ara ¥ N FET R,
IG A qCF ATT FT &7 &Y qgl mar
HELEIE i dt i i S cieat
S AET g, 39 AV aww WY q|@ |
T 9 G FY qIE AN W TF 7GAT
N 7 faear & o Afeww @ ag
wfgaAmsit F1 qFEY § IT AT AT A
TN T AE wTe gy faew § oW
g€ & s § F fHw avg & Awn
Taq d6 ¥ 9% 9 &7 7F%T F, 7@
Y AT F1 AT iy | AT H ST A
TR AT 2 I &) 7599 799 @< faerq
2 7z faa greaee e SR
Y o= Wy fud | o # T oAy
qZ @1 qFAT & A T AT AT a=A,
1 f@ar aFar § 1 @ T W A&
T FT ATE SATT AL & 1 39 FT [T
g g7 g fa omee & wfy ww i &
gfqwar™ FY WrawT 437 37 78 &, FEaI
BT W

SET g wifgarfedi #1 avey g
agi @ greg AR AN @vE § 1 66
ATy FTfeaTHr Ty AW ¥ ¥ gy
I & SEw & qIL F F1E |94t @Y g
T g R | S S @R 98 & agt
AT HFT IR A AGEwdT Fooll FT foar |
7T 9X IRl A FHA AT € F famm
Sfew fafery ¥ a1 FT 37 %1 arge fvrer
faar A I & R # ovr o A,
I FY FAT L) IAFY FAA § Ay
duEe 7 faar M @ | T AT ATE WY

APRIL 14, 1965
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oY HAY S AT g AW ATfEd
e A T AAqET H W1 gAifeE-
fafzam &, S&@ #1 @ q% ww
Y § 99 IF WY FUAT FGd QA
FCWRE, T A w S oEwAr

g

FATECATTHZ FT F77 T &, 98
feg gz 9% [gr 931 ¢, A A WG
33 H ot XE FFTAFEIFLATTS
uEiEy FWE ¥ FEIE, @ A9 &
awA @t g | 9w g foie #®
w8

“The Committee observe that
there has not been any apprezia-
ble change in the aggregate por-
centage of cultivators ang agri-
cultural labour to the total aum-
ber of working force in the coun-
try during 1951 to 1961. It has
only slightly come down {rom
6976 per cent in 1951 to 69.73 per
cent in 1961, Tt would thus be
patent from the above that ng pro-
gress worth the name has been
made so far in reducing the uer
centage of cultivators and agricui-
tural labour . .”

g aF  ugEfog mAdTAniz
T @, IqF a1 T IT AT FAAT

g

“The Committee consider it re-
grettable that as a result of ‘mal-
adjustment between the educat-
ional system and the socio-eccno-
mic needs of our developing eco-
nomy’, there has been increase in
the number of educated unemploy-
ed side by side with shortages of
trained personnel.”.

Yoy gFA e fraey e 8,
I v A wg S AE ¥} &
Iaw A &Y wrw 7 3 [ A swaear
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WA @R amg R
T FW F ¥ ww & g A
T g 7 FEw aws, WEW,
¥ omq 3 @@ § 1 ar few ¥ & wgh

SN ST AT F &, A A @A § 1
St d%a€ fazw §, G A W g,
gl o 7 feaw dvftea sediegmA
ey g g @ mw gH gm0
frae & Eafimer A7 Gt oFOA
Fa i 9 3w forar wan &, SEHT A9
@ | foaE § gy oA

“The Committee reproduce be-

low a comparative statement

showing the percentage of distri-

bution of university enrolment

(faculty-wise) in selected coun-

tries..... The Committee observe

that in comparison with advanced

countries, India is far behind in

respect of technical and medical

education while there is prcpon-

derance in humanities and natural

sciences in our university enrol-

ment pattern.”

g7l 7 7 g fr Iofmfer ®
I H 14 @z §, o Fo ¥ q@ WHT
g w Efean ¥ FAw oiw TR £
dEa ¥ AAa Ifza & a1y wET §
g

Exfiaer &3 A7 gATC gt P
T TR AW ) F dTo go #o
1§57 g & AT T A T o9v
T agi 97 A 7 a9 qo Ao o
Fg foue f3q Tav ar 1 a8 == e
g v & 3 7o fs ot ag @
qeT g1 & a1 g Farar mar fF gt av
Q@a g fooae 78 grar @ #ife &
& g A fawd 8, 7 fwest famd &,
7 gl eFTa Eew fama @ oiami
¥ w1 Y a4 AT X F Ul waeew
FrA G AT UM
& o A § fE o mrwTAw A

Employment
g #Y A A §, T FaH e
fer &

e fea 9 @ R,
uefes sATaEAe faaT a3 @ §
s gy fersr foeey wames & 99
MGG gu@ A gt g fomr
wEgaT @ iz a9 wE &1 A fafast
qIET &7 ATATE AT Aifed, 39 71 faw
g wifga & omra@i &1

woTHE EEEd A7 e 6%
qIF Heg TG AY & | IT A1 F 5709 Ay
FAATT AEAT F
In Madhya Pradesh, the number of

employment exchanges at the end of
the period was 48, the number of re-
gistrations effecteq was 2.21,090; the
number of vacancies notified was
62,593. From this we find that while
about two lakhs persens had regis-
tered themselves, the numbar  of
vacancies notified was only  about
83,000, The number of snubmissions
made was 1,93,578, while the number
of placements effected was only 37,811,

TZ [ WO AFA AT AA £ 13
e & W w7 fggrna & s
Tt T A A A 7em 5 g fafadr
™ AmE a1 A A § AT
% g% & | TW AWEAT A1 g AN
T aE T wm A o o 2, o &
o1 & ST A A v g
A AF AT A T AT w1 A far
&\ 51 ga qroTEE orEiE § o §
¥ o qgi AVl & aemo § Ani owy
aE g agTasrgiaT 1 @Ay
W A% & AT W WA £ | 7 qTA H0E
T fFR & | 9 39 A7 T g
ST QO T gIHAT FAT 9%aT §
T f5r W T q faedt 2 oAt
& g7 = § fr gg @ wviow fafeg)
LW Ad gy = @ e a@,
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TETST &1 T A Ay Ay A gg 06 o & 6 W 9w g few A,
& qrd AR ¥ & AT Pt st A IFTY T RIS B 3GT q1 FAT FHq 0

oY | T FEIAT W FET AT | AT A7 WS
ot TgT a5 7t 3 AR e o aga
T W & | [uw Fqra faar 1 ey aeg
T 44T g9 w7 F a9 @ fefwar
I FIA & HI AT FA F A1 3T AT
Al H TH AVE ¥ @ g1 9%AT ]
Y 39 %Y fRgar fequeaizdiz gar grm,
T FT HIWT AT AT AFAT
AT & & (8exeqa ergew § a7 mvaw
“Madhya Pradesh will have to
find jobs for 35 lakhs. Madhyva
Pradesh will be required in the
Fourth Plan to provide joks to
more than 35,43,000 unemployed
people who are expected to be re-

gistered this year and in the next
flive years.”.

o9 &7 fRawt #1 7 39 87,000
1 & sfawa =9 4 fr @ §Aw
g FAUrEs § AR =g wrfawa
FT § 87,000 F | FATEATANS
@M & AT q99 oG AGT, Iq A AW
A1 ATH W AT FT AT B A qEY FEA
fr frdi ¥ g8 gfrar & s are foar
F ) A ¥ 7 fF wEmear i A%
FATZT ATH AEE FTATH AF T | RgTeAT
LY 7 ®qT FZT AT 7 ;Y I F AT T
&1 38 ¥ #ow ATFER A A FAT
qr 1 v AfwwEr o u dwa
¥ F1 gAR a5 jrvfafsee # dwe
T # qgran 9 g | S dew
afpaTeg w3t FT @ &, AT AT IT A
&freew v R & 1 gg AY A FY AW
TR aE @ oA Ao g §
o 9 F7 ASAT AT ] | A9 H
@ &I ¥ FE AT JT T

§ #m1 ag 7 A 5 gw IO A
FLATA & 7 T0 T AT H T7 A G ;T
F1 TE FOAT AT(ET 4T | WA ASAT AE §
f5 wgem it & 3% g F amR
Wt 719 5 F fau §9 T w7 9wy §,
oY & W | FooT g Ay § 1 {6
AT T AP AT H TR E, ARAA
g #X W@ § 1 g AT fafawex
it arfer a1 f& oot & 7 @ #%,
wEd 9 @ FT AT F AT FT qZ @I
HR g 9 A AR W@ AT TR &
fratamaff fm @ g ST arag
WY ITH qE A F ww
You have got no right to remain
in big bungalows and enjoy motor-

cars as long as your neighbour is
starving.

A\ o Ko mal (FH) : TEAHE
1 F=mT 7

| a8 HF W A G T9A §,
P e T § 1w
faer & &

daw frAww & A # w9 F 19
FFAT ATEAT § | FATL T K A
T8 & & faurax feadr @ fead A
FF AR feaw AW 9@ wa §)
IE F A A ? de d A §
RiAggr e & ¢ qreme w0
& AR 97 AW # d |y S g
I F1 aww foar om0 & ST
wgar § fF amr o dnr g a @
FT@M § ST § FT0 FIA a1 A ;T
qr frar & f 97 Y e A faar I
A9 a1 B FTX@ET F7 I7047 & | §
WY A FHTE S TS J3T W) § |
WA W AW IR A A A
w78y faear anfege
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g AwFEy § fr ag Az wr
fedfma @ ag gafaa gar wrfgd
sre gafaag dim G TaTdz 34 W
AR, Iq FY qAAT FAT AL | 34 T
AN Y ag g1 i Qs #1 AT F
AN 71 Afuw 2 fear, AQ A g
24 %z awa § o gafrme 7
&9 A I9 K1 qEA FY gH qET AGY
£ 1 39 %1 "A9q 7E g7 fF AT @F
FWTE E) AT | WY AT AW Y ey §
3z I WA § | 7 F & 71T FH FY
Fz7 & 5 F wasr 73 F

wmA w1 § fF N 37 a7 QFq,
AT gTEd Wreq @I | &gl 9T #ar
faamm | gt ox wEEENE, MR, q,
QAT Aged A &g & av fadqar |
@Y gAY fasw 1 "9 7 g
FamT g f& 3q &1 0 To FET ATH
fafar gé3q ¥ qmor Jer Ssrrom ar
g e @A) TR W IAF AT
Srer strAr wifEy 1 @ A qfAd 2,
Fagdl #1 qfgw ¥ Fv Y qrfrdr §
ag iz aez fafqaq qo qifadr
Tifed | adr fafaw fasr oz &
Narge fwar smar [fgd | W F AR
Fafady # 99 #t gear w faer Far
a1 | AfHT 59 3G 6 "rer g9y Y SR
R MY "I TN
oF WA ¥ o9 &7 fawar v agi v
gF R fAamar ¢ 1 W R ¥ ST A
afasr agdr o Trfgy, Sfe oo A
aws Y w9 A B W Ay e
AT FAT ITF AW A G oy §
fauﬁvﬁaﬁwzazmgmg
gea w1 & & v § fF oW
Qe @ a1 M @ § W% AT
war § W ge aret g, 9 o
FEEY AEY a1 w19 F WAL F wwwrher
W 1 w9 q@ aE, Awgd #
wgaifa @ a S gar &faF T @
241 (Ai) LSD—5,
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¥ qrfrear ar€T ax T g@ L ArdvaT I
&t & wifer 7Y ot | 97 & wif
AT ALY AFAT TG TF AT F AAGA § 9
T @ R g "ot @A | 9T Y
I FY e QAT ATMEA |

st aee Y (i) - far @

e

F ofoaw & qg f8 wam ?

st a¥ : g7 71 &9 fawar @
g

za foar ®u wgar § fF gas 9y
g8 @R ¥ AW AEARATE AT
Fifgd WX &qraT & oy wfeferam
O Tfgy | 39 F a1 AW F A FA
T G Ag Ao 1 A A oAt 4w
gar 2 fF a9 A &Y a9 Y § AR
T B T 1 79 & A ¥ ofeeden
FHA FT FT FgAT §, ag A W7 F}Y
AT & 9§ F YA A1GAT § ¢
“The Committee are of the view
that there is need for establish-
ing closest possible working rela-
tions between the Institute on the
one hand and the Census of India
Organisation, Director General of
Employmen{ and Training, Minis-
try of Education and State Direc-
torates of Technical Education on
the other for the purpose of joint
planning and mutual division of
labour so as to avoid duplication
of efforts in the compilation, ana-
lysis and interpretation of man-
power information and statistics”.

o ® qf o e g v Faw
FAMAAY AR s Afw
TH A T2 THHE FT F9 FQ §,
TT AL GO ) WY 1 qE A &
fevifafer =g & # dqumae ¥ fewra
q{ FW FT fZA | Iq 7F A9 fra
o worge & fay @y a1 e Aft
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[+ =¥]
F, q9 9% g WY ¥ ATqo G |
zafad & W & ag W § fF
i AR W F AG FT qRAT AT
aifgr gk w9 # @ wifed fr
£ 919 T S T@Y gU IT FY AT
Y g9 &1 g § | I WY TH SqEer
4 q TTHRA W FTFH S A
LOgRm aE @Y et wErer A 6
" TR AT AgE T AW AT ¥ gwrd
st & AR E 0
™ W ¥ Ay # ag FEA AR
g fo ot gardy amfeame SaR g Sw A
W 3 EEr I

Mr. Deputy-Speaker: Shri Vidya-

lankar.

Shri Sinhasan Singh (Gorakhpur):
May I point out that I have been
standing but could not catch your
eye, while some Members are ‘catch-
ing your eye', through paper. The
ruling of the Speaker is clear on this
point.

Mr. Deputy-Speaker: Pleaze wait
for your chance. Shri Vidyalankar.

= R 9T wgaTa (3319 ) ¢

IqTEqE] HEIRT, §EA § TH §HI HITH

GE R

Mr. Deputy-Speaker: The bell s
being rung—Now there is quorum.

Shri A, N. Vidyalankar (Hoshtar-
pur): I hope this time will not be
deducted from my time.

IUTC TR HEIET, qAgT fawmr Wy Y
| gWIT qTEY § gW I8F FAT &Y -
ot & faame % Y & | oF g A
ag fv QIR & w1 F FET FT 7w
AT I® F9 FT |FT § W S g7
Aot g1 421 £ § IAw w2 IF A
T 94T , §E 9g 4 & F W uay
W F N UF 7GT GHIS FATA AT @ &
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R g ST UF AT =7 a4 aved €
o F19 7 arei W 99 AT A
AT FEL AW F QA qIE § ARG
Y, ITFT QA qYE § HEANT &1, 18 9F
FT FEIS FAN F AU WEFET HR
IaFY Aifaat wgi aF WA A T E )

gl % g QT & FTHT AT Fars
FT GAAR F T8 FT Fvaey 8, § wrar
g I 3@7 & Agas F w19 F gAr g WK
FTH FTAT a4 § | IT 9T FTH HAA-
TAHT FTA T AZ T Aol § A
IHH Y FE A% FATVT FT qFEH g,
G FTHI TTH FGT ¢ | TW 38 IIGFT
gt & 5 o fom wdt wERT & g
7 29 WEHH Y aEER § a7 F9T a-
T F g, FH ferwm & @, FTEY
fesmedt &7 gU 37 ag I §, AW
FTHT F1 F7J & | IAFT LA T5 QAT
¢ {5 a7 mpz 7 9 faem@ & @7 w1
FT AU g4 § AT § AT g § AWA
FY A § gAAT A § | K I AT
Y gFOd gQ AdT 2@ 1 FHr wfed
Fuear Y AfFw T I9% gavT AG &t
3 0% gAY, W FOA [ERUT I g
T g FW § | I qF §eT & A
AEFA FT 641H g, WgFA & wifeqwd #1
At ¢, § 39 am Y gamFag a1 g
e %1 97 & 3] AqATE 3 AW &7
ST & FY0 AgAd ¥ F9 7@ & fAA-
Y A 10 FE@ ¢ 1 98 29 a1 Fv aifaw
F@ ¢ f fow Nfa F g 3 gemn
2, 99 T3 IAT I FT IF 9T AW §T
F AT )

FfEa &t 0¥ wEw wgar T §
wgt 3® fawwa dar € & 1 OF a1 @
INE § S A RHA F AEgwN & Hav F,
gt feawa o1 Y § | gAY Mg ¢ S
fe gay afems dweT & | oA Ty
ferra GRT, ) & 1 R F Fr TaT
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feas 2% o 2 o o Q@ SwR ofews @ wifen fored aw wfeareai g &
9T 5T WX T & gEk Al OC W1 Aegdl o sas fad #f e T

W@ & ar @t A & qey & e
SET HEFAT FIH FIAT ATEAT & F AW
TFAT IgaT & | FfEA IgH weEe da
ext § 1 S & ogy foo fean, gk
= wRvew FT ferm e § A
T FTan g & ag 9w st w
g F aa7 A fgrma & 0 #30
¥ guwan g 6 sad A= @6y w7
S AW AR F FIH A § ITET QO
qeaw 3 faa

g aF Ffreawind &1 qew 8,
Jar AN FET FH! AWFA F HTT a9 4
AT S9 I 97 FEeRITER A Ay §
&Y oy & fr 9w & wro faama way §1
T dfaum gw # g g S
[T 1 g FAT FY S TR HAHAT
F FY §, o geAfagt 998 9 § IR
a8, 3% =l oy, afw & sgm fr
FTE! T 97, IAHT [T FUT F AAgA
F1 oa W1 TE FUHRW FE qLAT |
g R ¥ oY dfczaw grfasw, @R
N gfcegt faert €, 1 gwETd Gieeat
ot & sivEzw A9ag §, fowde
wqaT Bl F A1 FWA &, femdie
afifrea a9z ofe & wme A ¢,
o 1 g FET A FIAT w1 TR
FTE g AR, A F aEw § W
w1 faga Gar grY & Wi ITF FaT
g3 T § AHAGAAT ALY BT &

ot g% W wEATT : IYTqE W
TY, 3T { 5T ARG FH A |

Mr. Deputy-Speaker:

being rung—Now, here is
The hon. Member may begin.

The Bell is

=Y Wo Ato fawmewTy ¢ FOEH
g HaT I3 057 § | ¥ Igan g fr A
I gt N § 39 AT A o v

quorum,

IS 9% a1 I fEREY SE FY g
T a1 FTAT 9T

o Y dar wE fral ® oW,
TR AW F HTZAT FIH TG & | FwA
J@TE 9 1963 ¥ IFT T, 1965
qF FTE IGY & | TET AH FS NI HT
ATeTE §, GTH FT AT FT ACF ¢,
TE 35 9 q<Y g UL § | TET AF gradA
STEAS FT qEH &, A WY 24 B &L
@ &, wfe Aol Y N 39 § |
I AT § WK WA & ALY TV E |
W wa_a a8 § & A I forer
AT §, N wEA IA@ &, qg W G
T

garz 1€ &9 918 37, § IAFT @A
FTIATE | AR 59 a1 #) g @ fF 0w
14 TS & 37 A @@ A W
A gqA F1H FT 78 ¢, AfwA AwT
getd @ e AT & grEr AN gEm
aifer | d9 N 793 #7 I9F A2 I
FHAT AT FTHN 2T F A0E g1 AT ANGL
F1 Tga faea #§ A0 g oY @ W17 aw
TF HAZL T EIAT @G & 1 A gwny
AT =gy i &< Q1€ A & oA ® 7
1

0 T & ag w1 Agan g
Sfe gw Ta FETS qATT ARA & AY
A Aify T & fF F9 F awn
F GTY FTET FUAL FT F7aT9 fFar o
JAST 7 T, ITHT 9T WL, ITHT WG
& SE1 19 73w ST ) O FrETgEY
A & fau, fonr gw awTAERY
HIWTEET FEA &, TH ATy A1 A
¥ fog, & wggm wva g, @W w1 AW
T FT G § | T oA qfrarsy AT § A
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[5 wo ATo famrmeiF]

g & & Soa wT FEarar Sy AT )
gw 9Ted § % 2w #§ 7y Yo dar A
Agramigaig N sey Efran
W AT T FTAT FEAT AR & 1 77
¥ ¥ w1 aaft @ deary @ F@
1At | Afe gw 9TeY & v o e
W FY Fgar , S 3w FT wTASAY FgA
B——oR qRETE TR 2 F 97T o @
fr 3w A W FTE T d—Iww
FTITT 79 qVE A &Y 5 A9gR %7 IWE
Wt 93 A IS A fgrwa F

wF #1994t 9o  fF TR B
Afea faar o, ddvew #1 §@few fear
s | & wwar g fr §dfem gx o
fear s w1 1 Afe IR fg qar Y
aw gfea ot ag g fen f gw A
#1 & fAQ woEy Fav «F &, W A
AT q@T @ & | N A qgr A @
Y T FQ &, I qHFAT 1M F
fir way awr §6feq saa faw ag gAn
afgr f& & 2w MA@ e R
# qwwan § 5 Q9 T AT A
T ¥ @fex a1 qw F@ I
g & | 3y FWY AIgA A Fa1 fF gEEy
g 7EY &, F91 Y IA% ATl Y A
Fg 7 T FW IR A X T
avg & weama O e fr g ofea T
et | g ¥ FW FL | A qE
Fftew aral MNT TR aTl FY IH X
& 33t arar § | AT K FEa § fF
g1, gdfea 2 faar so | /fFT G
& wwge F W gafer faman anfee
I forw ey aer §@feq ag & v sE
T AN x| I IAET A1 AGTE
# 79 & w4 S A S 3, AR
S IATT A 9LER AT 9883 W A
FE AEATE AN a9 ¥ FA VT, IEN
g fFar 9me | R IaA Far 3T qR
A& #1 1 gwAT & A SN HrRT Ear
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IqH IaF 9 feear w@r w1 7w
Fga § fF W gATET A {8y A
g aY ag gAdeE Ty 30T | 34 A
¥ A9EE FY A & 3% T FQ F foAQ
{dfea afge wifs agms Y a9z ¥
Iaat foaa 3T FA A Iy oA &
FgaT argar g fF 3@ v A7 gAr
TEEATEA

#a # YieFwa FAAT F X A FB
fraea Fam wmgar § 1 fae # faw
T & fF ¥ FAAT 9500 ¥ AT FT
Qooog’rwﬁﬁ,wﬁﬁwﬁmﬁno
NEH FALT a1 | AT w9 ¥& o
¥ s g A A F & F e g
FAINFT TR IRFTAT S TOF ARG
¥ BFIT 7 FIA | A aF fewrgw
g fFar war fF I s Fm
tar w1 gfaare a8 @ 5 3w afg
wEE W Jearg faemar o 2% | @
fore ww avaraor dav fRar srar wrfga

gAA dawr fear a1 fF Jgr AT &Y
¥ ATAT AAGL FTH F g agi & fory
R JTZH TR iy I T ATy ATy
sfm A g Esm A @ @
g1 mar & i agard €9 & W@ &, 75
€ w7 JAET @ g | AfEw faa
FAT WIEF AT F AR F gH FAAr a3
T & fF ¥ Troemae g wfe,
Fd

AT A FATK F fandr weqar
7g oY i g A7 AT § qAgT F I@T
¥ sfeorm ¥ feedere aAdET | g
Ta T Y giveaTtaar mfs 2o # |w
T Huy g7 WA AAFA FoIAWTF
gy ¥ fgedee qqr & fa=re fRar
f S0t e gt AT § I
Ferar & fe fadh eo Gy afre & fir faadt
¥ A3 srdfeen adt & f faad
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wfrm wogx govy ¥ femeR aw 8% )
T ¥ 3% afe ofeqw dwew & § R
£q YTza d9e7 ¥ | 79 qfeers dveT ¥
SUTET FTIfaed TEY a9 qF | A TG4 -
Hz 7 uw qfed g1 @ & a1 gger
afestr §¥T ¥ T T TG FET ?
W T Fefaew & TP 1 w9 3G
T AAgY & WL 1% TET wraam der
T 81 WY @ fF ag W) s # feer-
TR 1R o e ar sw gar § 1
THAT Y &, FT 0w 27 § AT @R
I FIfa F9 A § Ffew I
| a1 G gl |

¥ oger Yo & Feak w forw
forar | AR foa ot fore 7 wET v g
A F W T ) 7w Ay § e
Aredwdiw & | wogR Y o frear
1fge gaaT A€ faorar, & a7 w2 §
f& s amw ffvg 1 S sew
ke EraT A ¥ 91E ¥ I A
F &9 ¥ 9 femmr faar sg 1 de
FHWE TTET TGT | IJFET Qe W "
w1 Afew SEE fawrfon ¥ s
TadE w1 aifefriwm F @, ar
S farfeait #1 oy $7T7 ¥ frmwdt
2 AR fF @ F mwc oaN
T F T @ & F wwwn g fF ag
% g g | & qwwa g fv e
) 7 fawm ¥ 1o feewa & g W
IS ALY AT T F17 F) oY FAT
=feq |

T TR ¥ weaem F Ay
T | G AR F FTR gy A | A
# smean § 6 w1 To gheruwa g
afee i a4 forcam drer g § sk
£ § 97 9 @ e e qun
& ) w9 T W I ¢ | Wy
g w1fey i wn T T oA
A 7o ¥ 3% gfa qade ag g, W

Employment

oA A | Fem g f5 agw
WY wfem #t axg w9 @ & wfee
g § 5 e @equen A
anfeu & Tal w7 HraET guT § WA
THa™ g1 & 1 A maw ¢ fe 3
gfaw qadie TE PR AT @A 1A
AFTAGTSA FT T SATAT 77 7C § 7R
afafar e s s A @ W
FT@ET F W T SN q@I A WA
BT I THIS &1 T FY Wq1aqw, 9 5
I fou aamr a9 e 3, A .
qrq & | afTa=r Wt a8 &1 T8 7 9
&\ & 3= i ¥ R gu WY oy Fwwar
(o midaas & & § W
JuHT T Tg ag § v g gfew §
TG AT HAT qifeqi S FT G §
M} Fo T oifeat & faer fors A
forer =it d=r12 F fFaT | o aw A
AEfEaTaTS #1 Aw 3T gfaw wade
F1 TE TETIT G T T @ AN
T AT A aFTT I qET AT T FT
gfra=w woaT w1 S ¥ FT F@AY |

ag ¥ F & AR gwATT AATE

Shri Dinen Bhattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, so
far I wag very attentively hearing the
speeches of the Congress members us
well ag the opposition, Everybody
was discussing how it is that in spite
of the fact that there has been an
increase in the production and an in-
crease in the national income the real
condition of the workers has not im-
proved.

1 would say that the Labour Depart-
ment is not a separate entity in the
total set-up of the Governmen: of
India and inasmuch as the policy of
the Government of India is for a long
time past to see that the '‘monopoly is
developed here in this country and to
speak of socialism only in words and
not in deeds. The result of that
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[Shri Dinen Bhattacharya)
policy, monopoly-appeasing policy, is
that the total direction of the eco-
nomy is towards the development of
monopoly and capitalism in India.
The effect of that is all-round poverty
and disconient among the masses, and

especially among the workers. It is a
misfortune that our young and
enthusiastic Labour Minister will

have to report to the nation at the
end of the Third Plan, that in spite
of the completion of three Plans, the
wages of the workers have fallen
below the 1951 level.

14 hrs,

If T had the time, I can prove that
the real wages of the workers are
below the level of 1951. In 1851 the
real wages were below the level of
1939, that is the pre-war level
These are not my words. I would
request the hon, Minister to read the
speech of the President of West
Bengal INTUC in Asansol, in Durga-
pur, in the last session some days
back. What did he say? He said that
it was a matter of regret that after
three Plans and after more or less
18 years of Congress rule, the wages
of the workers were still at the 1939
level. I do not know what figures
are available with the Labour Minis-
ter and how he can dispute my
point, but I assert that the wage
policy has not been changed in spite
of so many assurances.

It is true that some cash has gone
into the pockets of the workers, but
the Government and the big capital-
ists have taken it out from their
pockets, and that is because of the
unscientific, pro-capitalist and pro-
hoarder price policy of the Govern-
ment of India. So, T do not know
what the poor Labour Minister can
an. what authority he has got to
bring about an over-all change in the
policy. Until an over-all change is
brought about, there is no hope, no
future for the working class of India.
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Last year, during his Budget
speech, the Labour Minister was a
bit angry and accused us of provok-
ing the workers, but what has hap-
pened during the last one year? If
you kindly see the reports which
have been given to us, you will find
that the number of man-days lost in
1964 is more than that of 1963. Not
only that. The number of strikes
has been more in 1964, and this has
been progressively increasing from

1960. In 1960 6.5 million man-days
were lost due to strikes; in 1961,
4.9 million.

Dr, M. S. Aney (Nagpur): Due to
strike?

Shri Dinen Bhattacharya: Due to
strike and lock-out.

In 1962 it was 6.1 million; in 1963,
3.3 million, and in 1964, 7.3 million.
So, T do not know how, by making
the trade unionists and Communists
the scapegoats and holding them
responsible for these troubles, they
can get out of their promise to intro-
duce a need-based minimum wage. I
do not say that nothing has been
done. Some wage boards are there,
some increments have been given,
but the basic thing, the most vital
thing is that the Government pro-
mised to hold the price line.

Shri Shinkre (Marmagao): They
will hold it higher.

Shri Dinen Bhattacharya: They
have got to do it. Prices are high

due to their policy.

I can give one example. This year,
an economic review has been circu-
lated in West Bengal, which shows
that the cost of living index rose by
22 per cent, while the wage increase
has been only 18 per cent, leaving a
gap of 6 per cent.

So, the over-all picture is that due
to the price policy and wage policy
of the Government, the workers are
suffering, So, I would request the
Minister to help the workers. I have
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no quarrel with him. 1 know that he
is trying. He was for some time
President of the Congress and I had
an expectation that he would do at
least something, but how can he do
anything when, as Shri Bade pointed
out, he is at the mercy of the bureau-
crats who are ruling him? It is
not that the Minister is doing the job
and actually functioning as the main
functionary in the Labour Ministry.
Some old bureaucrats, who have been
there from the days of the British,
are continuing the traditions of that
time. So, how can he do it? What-
ever may be his policy, everything
will be damned and fruscrated by
this bureaucratic machinery every-
where, either in the State or at the
Centre.

Last year, in the course of his
reply, the Labour Minister con-
fessed in this House that there were
some defects or errors in the
compilation of the price index. It
was stated by him that the West
Bengal Government would rectify i,
but up till now nothing has been done.
The situation there is the same as it
was in 1964. The actual prices that
are prevailing in the market are not
taken into consideration when this
compilation is made. So, 1 would
humbly request the Labour Ministry
to do something to bring about a
change in the system in West Bengal,
Bihar and some other States where
this faulty compilation is continuing.

Reference has been made to the
employment position, From the re-
ports available to us, it seems that
nothing can be expected from the
Fourth Plan. After 18 years of Con-
gress rule and completion of three
Plans, what is the position? The
official estimate is that. 35 million
job-seekers will chase 20 million jobs
during the Fourth Plan. This is not
my saying, this is what I have gather-
ed from the official report. So, on the
one side there is a cut in the real
wages, while on the other side, there
is dearth of employment everywhere.
Government cannot solve the prob-
lems by this fraud in dearness allow-

CHAITRA 24, 1887 (SAKA)

Labour and
Employment
ance. On the other hand they try to
suppress the movement by the De-
fence of India Rules. The assistant
secretary of the Hindustan Motor
Workers' Union with which I am con-
nected, Shri S. K. Dey, had been
detained under the Defence of India
Rules. I can lay on the Table of the
House facts to show that during the
Emergency, just after the Emergency
was introduced, this union contribu-
ted Rs. 1,000 to the defence fund and
very recently, just before his arrest,
the West Bengal Government’s labour
directorate appreciated our function-
ing so far as collective bargaining is
concerned, so far as the dealings with
the employer were concerned and
certified that union is taking a very
reasonable stand. In spite of all that
the union’s assistant secretary had
been arrested and detained without
trial.

9256

The tripartite labour committee de-
cided that in the case of individual
disputes, individual dismissals, the de-
cision will be given by the labour de-
partment. I do not know what has
happened to that. The Labour Minis-
try know that it is not done. But
that is the main thing, main hurdie
in the trade union movement. Any-
body who takes the leadership in the
union is suspended and then dis-
missed and if he goes to the labour
department, his case is not taken up.
Even in the cases where the trade
union workers are punished or
charge-sheeted, what happens? Un-
der 1.D. Act the employer is the
sole party and because it is a domes-
tic thing, there are provisions in the
Act according to which the tribunal
could not go into the merity of the
case. If the Government does not
look into this matter, I think it will
be a real injustice.

Mr. Deputy-Speaker: The hon.
Member had already exceeded his
time; he must conclude now.

Shri Dinen Bhattacharya: 1 will
take two or three minutes—not more.
This Yacuna must be rectified; other-
wise the workers are always at the
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[Shri Dinen Bhattacharya]

whims of the employers and the court

{ r A wwg F1 AwEAd gAML
has nothing to do. =

IFT mrafa & faq F7 g
In the case of a union going in R R
appeal to the Supreme Court, Lhey AT & A AGATL A g5 A1 fa=n
have to deposit Rs, 2,500 as security FAYT > arfer &
money. I wil] request the hon. Minis- f* %Tfﬂm T 1961
ter to take up the matter with the LRSI g F1 7§ 9 HETEH
Law or the Home Ministry so that F & A9 97 fawrer faar ‘ﬁl}fl E
the workers may be exempted from 3% figars s frar o 98 wTaeT
this security deposit; otherwise the i i ?
workers cannot take the opportunity AJLHT | faer mifes g% faeg grd-
of going to the Supremc Court. F2 ¥ 14T WX frz 9w oy | 9fF

TR AW FT WA §, F@AY IAA
Only one point. The most hope-
less state of affairs is prevailing in  §&! =@ fFar ;v w@ fz ¥ww
the Coalmines Welfare Society. Any  @ifist far | ww ag & fF ot mwgz
Minister who comes there comes wn.h 1961 ¥ 1965, F TiF &: AT qF,
an officer of his own and there is
no system of promotion or service FW ¥ TR W@, IqET w7 AT W
conditions. It may be looked into. msﬁgﬁvﬁ \ zﬁr{rﬁmm g foe
qifeas ¥ 9% G%a7 &, ¥97 IqN fa=A-
wifers & w123 #7 qTAd @, ag fasmeig
, Mr. Dﬁ?“w;vfpe::e: Ordge;, grdcr. fawg & 1 s feafe Lo g ¥ LELd @
£ am calling Mr. Sinhasan Singh. mmglmwﬁ%wé,
Shri Dinen Bhattacharya: The  JT% WH 3@ ¥ &9 FgAT 95T §—
Labour Minister assured that a wage wm%mﬁmwﬁmmﬁ——
board should be set for the film indus- f . & ‘ﬁ &
try and I request that it may be done. T AAGL AT qGd !

One more point. . .

=t fakiaw fa¥ . Jumeger wekeq, /4 AL FT CF & ITW AT
I T AT G AR A oA & (F ST @R WX A A1 @
2 & o geww geq ¥ g, weaw & A BT ITF F-a=41 1 g 5 I
AT AT 9T S qenr oy, A e F 999 F1 gfaur gvews & ) & wwwar
feft foree & WaTe o el mrer Wy § (% WIS AR W ESA gt wfwm
T 9, SR fau & wwr ag Y JAT Y 97 W A o @A e )
qaTE 3ATE | afee Aogl #1 A wEad @ E, W
qTF A T I AIGA F AT TEA
AT R I fFumaw ) @ a@ B A= T e
ARAEHI CF Q@ AT F g A G, N g § ) wrw Ao & e wfes gfa-
AT F) e F WA wwR of T g g T F Y aXE FH A I
o7 foad qea =it A ifewa ¥, 7@ TTEEE N A SATeT AT fear AT 0
fel 10T FT 99 g9 F Ty W R
wav fafree # faga & ar W w7 7o fe7 =y gaw T i A
eY7r foar @ 9YT @ AR S R W R ¥ &) @ ¥ A9gE Fg I §—
F A9gd MAamETAFEEE | @Wiw  oF gEed Aegy, A1 fF IRER &
Ty 1 Faga R R 9d A omd § Wi g, T wagR, A il
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gitaafaT w7 fqu wi g | wAAA
AT A, A ATH-FA G AT D
It §, 3a9 wer wifa afdaa €
TH q¥aeg W UF FRE a7 S Ay o
qE W AT WEIET § WAG FX THT §
ATy A oy w1 R oag &
f& Wit & wagd ¥ § feaay
FEFAAAT AT &waT wigF § AR A
FATET FTH FT @ § | IA61 @7 F1fgQ
f& v faeit woar & gro fefafars,
frafam, wogz @0 & sav3r FW FT
®E

FrET 9T A1 LA a7 @Y §, q@i
q7 ARE FN TE) FA R | NG H 0F
AAZL AAATINA A ¢ &1 19 wgT-
ag ¥ wg AAgz AgrE F Fa9 7 WA
FTH BIE FT WO 41, A IA GG AL
9 qa " fF awge g 7 A
A | A9 qeRTEE gfuwtfat F g
W@ ¥ O §red qaar @, frad
g Aage WAt fFy o, fefafers
e r, finfiga f&dr o A 3 FqmAl 92
AT MY, G TG AAGL WAT T
¥ 91T I I FG T GEATAT | TETE
& aTz WY ag §eqT TS [aAl § F1AW TEY
HTC 73 a1 7% F1 e fopfen wmi-
ATEIWA & &G H FH FET GV g 1Y
At AR & F7T § 5 2 wies for
fe1 gEATERM 3T A U Adg Y
T g ARG Y FTEETAAT, TEA-FgA
YT T H AIETA-GTATH &7 5q D |
afFq go W afsqma AT &,
w@iar 6 AME EFEET Al WR
gH %10 § WTAR are fagr sme ) mag
9 qIEQ A18 AT 81 f ag raAa AR
21 & Fgar fE oo i F T A
&8 A9 §AfST /T AWEART W ) A
Y ST TR AT FT AZFAT  IAH ARG
N feawa gAY 2 A1 M@y AEETE-
dwa ¢ st A awra § gt
T faan & w1 I9F A 7 FE ;AT

CHAITRA 24, 1887 (SAKA)

Labour and 9260
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£t 2, 39 97 W9 @I FH £ 1 39
TR FTNFIAT & g@a 29g7 &
HIT A T 30 §F 7 ¢ WAL H, qgrer
SATRH, ARIA =0 H 77 Z0 F ) agt
wFEFTEE I FfeqiE oy fwiog
®qaf 07 M & faq fafa s sage anfed
A4 §6 fartw it Ffam g1y arfeg aife
F 1T &F AR FATG T FTqH |
agfarafi g asN E AT za A7 &
A F1 freror g1, @ IAEY WA g1
FT I g ) 3G FT NI ET |

HOH! ag TAET "o grn fw
T FT AFZT FAT ®IAT AqAHZ
ZI0H T 1GAT § | AT AAGT FH Y
qEw F  @T w94 97 FIfqw AT @
aT wrag & 1€ AT A9gT grar gy fanT
gT7. aTTg AY AYT AT EH17 §9AT QI F
& w7 w97 F7 a9 7 fagr @ Ay
wqqT AR I A TEAT 2 | qw T
afar Xt & 1 gAY mEAHT w1 W M
g g | & 9rgar g fr 3ud wfawa &
s3+g fFar Sm arfE g sgqrer gser
&9 &7 9% | 7 At sfoeror a1 gfaag
& zasr o7 fqa0 ¥ A7 J9dAey fvar
AT |

AA 9T T8 i & AIZI FT o
e go o feurdiiz g wgar ¢ W17
A &Y FFATT ARAT R | FEFZT AT TN
qFgT F1 Fgar § foamat ag twmeme
T A%, AH FH g A1 HIH ST 7 |
TRRYR § A1 AqZ7 ATH I ag
UFTATIE AGY FT FHFAT § FHE IAAY
"zt faa gt & 1 3g 7w Fvar
3 o7 g3 47 A 1 3Ak N9 § Fidw
T 2, FAw I g & &
et g 5 57 a1 & q9gT #1 a9
A, FITATE § WAZT T TEAT A |
foaa framr & ma® w27 widweT 2
FET 97 qEY WA H AAGL AN & AP
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[ fagraa fag]

qz &1 3% qgmEr fear amr wifgy
a A1 AT Afeged & 1 w ar gAY
sav =g g anfed faad aagdl
agar afafagi &1 azvan faer @&, I9+7
2faat a¥ w 3Aw w9 famas wm
&2 29 &1 7 faw w Agwr afafadi #7
faern =ifed | F Trveet feaddew
F RS FH FH F | Q@A F 7140
f& w7 faedy @1 ¥ wEFETH faan
@ At | T gde |ew de
g & IR faed &1 FideT
FAG Ft FAY Y @@ wIw Fufaw A Y
AT | ATHT TW EIY A WITHA 7@ 44T
3, o M7 feurede #1 33 71 | W
g+ afafagt #1 9 74 ¥ faame
& F%7 fear w1 F <1 w9y A1 feard e
#1317 A1 3fma B a9y 7 F fAw
@ F /T qE WBRE ¥ AAGH
®1 3 A | THY AW F1 WY ATH AT
AR AFFRY AFDFA F1 WY 30 7 Fgrar
s

1959 # HIIH FH &7 & TF F19A
T ar fomd sgER A g Far
g1 fF faraet oY gt & § a9 weeana-
%E urefae & afe § 90 a7 ) 27
we ¥ faar @ 2z ) @ fefgwe
a1e &1 a1 fyerm afvag @ A=t § 3
oY g fore & wfca @& st snfed
faeey it ofes afew w0 F A
1 Arwfaar § 9t fx 7wgz i ¥ Fon
¥ AT § § g9 nreATgde geaRiag
Ffd wY e | @d | A @ qan
TGl gaT & TREqE ¥ 97 grAmET
TRAT F A AFAT § IqG faAq a1
A1*1 for a1 w17 37w 47 qaman fr
1§ WY fediiz g% afey ¥ Fwfar
qT A @ & W FA A q e @
o ol 1 T Y Y e § IEA T ST
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o o g@ar & 1 QAT A FW 9T
fraifea & 1 farel oY feuddie & $¥7
RO T AN E, AT FATAE
TredT F AT 7 gy fawey gax femridz
F 1| FFFT g7 AT AL WO § 1 q@l
FT FAFET g7 e § | F gEF 9
74T AT IaFT HY qaman G5 st A
FT AT FIRATT FI T & A1 Igi qaT9
fear fr q& gaT oo 78 a1 1§ 3T
FATAT i AT TG HIA IR A GE
FAT F1fgy F4MF AT AT T AGH
FC R E | T IEH 9 arar i s
GHT 7EY AT | W qF GF TH FIA FT
qAT TS AT | HIERT A AT AQTET @I |
# 719 ¥ oA wan g e ¥ 9w
T FATY & TThT AT FFe 18 o #T
HR 3@ & 7% e g1 @T ]
a1 AEY | 9F TRAgHE CaEN o &
Ffxg & Areey aEY fan 9 & @Y fawr-
i Y aga sy & 1| 7 aga 7w § g
g gFAT § W dF mIEHT A AW
oA qFEN o & T o e
W a1 59 aF & A7 Frr fawrfot &
fae oY oo & 1§39 qAY aom W #
b 7 ¢ fr fawifor & faar w18
FTH T T & 1 T T AT nfed o
TRFET F AT 9< AR 5T agww &
I o ami w1 Awd § arfe
oz fawfer a < w2 | AT gt AR
f gferam afsas afam F ¥ € w1
ST g A1 ag oY aEy wgar @ fA FE ¥
fawrfonr &< arar faw smq 1 ¥ 9w
W37 TTE & TF q9 719 T AR IFiA
faefanr &7 & faw #3791 1 &9 T
Fg1 {6 OaT ALY 8) g7 &, T AR Y
e Y e G ATE & | fH AwTE BT
favare &1 4@ g @ fF T 3o F]
@ o # WE @ fawa | ag R
T AR GAT g€ & EET W AR
AT T3y | MR TrAEHE gRE
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IFE! AT AT g7 FIA FY Fifow FI
7 a8 A AT Y TEIT 9 Tq7T § IH
FAT & AY IAFT A AORTI@AT TfRA )
F ARG F wfa710 & ag a1 92 I
FATIMEF 1 TTETA I FAFA &)
AT AR G AT AT o FA &
FIFaEi wAA  fFamamFsw
Friw fawan & ar wpma # Fav gw
grm #ady sar g 1 afpT mac s wrd
qATIH ZIN & I ITF W WIRT G
F7AT AL, IATT W ATTHT AT FEAT
arfgd |

a:a & & gy ) faiza @0
=1gar g fF M@ ¥ I HomTo Ao
g 3a%i feAY a7z & A g7 £ Fifow
WY A FL) IGRT FAC AT qrer
ar qzg @19 FAT AAFT TREAT
F1 A1 BIAWET MAAIANA § w19
FTAT § a7 TR Y AT | HIL d¥o
7o Ao AZT FITR TZAT § AV ag AHIT
3 grar | gAF AT gz A
ITEY WA agF T P FT gAY TG
AT FRNY | IAFT AT 675 &9 ooy §
Fraq & fau, aft & faq, 7 am@r
gemfz & faqd A fadd 1 & wrmar
o 73 faqi AT wagdd v oA T@g
fad | AAGL B FF /AT AN TH
Tt FI& AT AHT ATAN AT AT |
¥ STRAT § TA W ;T 54T X | A
weAY Y AT 4 IART W7 AT F
qZ AT FEAN T AW RIATE F
8 AT FIOFT €717 T )

oed & & 379 §Y FAv AR E R
weeATad Wy gAY feariien A am
gz #% fr faar mreamz omsEw
A oGy N fFN Ty gr@
ad

1887 (SAKA) Labour and 9264
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Shri Oza  (Surendranagar): Mr.

Deputy-Speaker, Sir, I  would like

to preface my speech with certain ob-
servaiions on the speeches made by
some of the speakers who preceded

me. I particularly refer to the speech
of Shri Bade who does not hap-
pen to be here just now. He casti-

gateq this Ministry for the unemploy-
ment that is prevailing in this coun-
try and he also passed some severe
remarks on the ruling party. I also
share his sentiments about the un-
employment that is prevailing in
this country. I also share hig concern,
but I wonder whether this Ministry
can particularly be castigated for the
prevailing unemployment in  this
country. It is true that this Ministry
is being styled as Labour and Emp-
loyment, but when the word ‘Employ-
ment’ is used, it is more appropriate
to say that it is employment regula-
tion rather than employment creation.
I wonder what else is there at the
disposal of this Minisiry to create
employment potential in this country.
I think it is the Planning Ministry
which is the Ministry concerned with
that aspect of our economy. If we
look to the Introductory remarks of
the report that is circulated to us, we
will find that it hag been stated there,
as follows:

“In the matter of employment,
the activities include the organi-
sation of the National Employ-

ment Service for the referral of
job seekerg for the purpose of
pl t imp! tation of

programmes of vocational guid-
ance, employment counselling and
conduct of manpower studies and
surveys.”

This is the only aspect of emp-
loyment with which this Ministry is
concerned. I woulq leave it at that.

I would seek this opportunity of
expressing my deep sense of dissatis-
faction. if not of resentment, at the
way in which this Ministry has been
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[Shri Oza]
split up. We know that the Emp-
loyees  State Insurance Corporation

and Provident Fund, these two things
are taken away from the present Mi-
nistry and a secparate Minisiry has
been created. I wonder what is the
thinking that is prevailing in the
Ministry about these things. I won-
der whether it is being realiseq that
labour discontent hag a lot to do with
labour insecurity.  These schemes
like Employees’ State Insurance Cor-
poration and Provident Fund primari-
ly generate a sort of feeling, a social-
security feeling, amongst the labour-
ers. And to divorce this sense of
security, economic security, from the
discontent or contentment prevailing
in the working classes, I think, is not
a happy thing. Whenever one moves
in the labour areas one comes across
complaints about these schemes not
properly functioning. Take the Emp-
loyees' State Insurance Corporation. I
had the good fortune of being asso-
ciated with that aclivity for a pretty
number of years; now I am not there.
But I know, whenever we used to
visit labour areas, in those places
where the Employees’ State Insurance
Corporation was functioning properly,
there was in a way some sort of sa-
tisfaction prevailing among the labour
class. Complaints were brought be-
fore us. These things lead to some
discontent, and they have also some
effect on the labour relations and also
on production. So I think the Gov-
ernment should give a re-thinking to
this aspect and amalgamate these
two schemes Employees’ State Insu-
rance Corporation and Provident
Fund. These should be again placed
with the Labour Ministry.

Sir, with the planning that we
have adopted anq with the strategy
that is in-buil{ in the various plans
that we have accepted in the country,
what is the main strategy there? If I
may summarise it in one sentence, I
may say that the main strategy of the
various plang that we have started im-
plementing in this country since 1851
is to shift our working population
from the primary sector to the
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secondary  and teriiary sectors of
production. We know that in our
country a large size of the population
is relying for their sustecnance on
agriculture. And unless and until we
shift this working population from
that primary sector and move it fur-
ther on to the secondary sector, say,
of industrial production, and to the
tertiary sector of social services and
other things, I think it will not be
possible to give the go-by to poverty
in this country. And I am very hap-
py about the way planning has been
conceived of and is being implement-
ed. This is the initial period and we
are of course passing ‘hrough some
teething trouble. It is true that we
have come across some very bad obs-
tacles in the path of our march to-
wards prosperity, but that should not
dishearten us.

° Here comes the role of this parti-
cular Ministry, that we have to in-
dustrialise our country as rapidly as
possible and bring about this shift in

our working population.  So, as the
years will roll on, more and more
people will be coming to  industrial

fields; and so this particular Ministry
has to play a role of seeing that this
period is smooth, that because of bad
relations between the employers and
employees our industrial production
does not suffer and that the switch-
over is not met with difficulties.

We find that in 1956 about 34 lakhs
of people were relying on industries
for their sustenance. Today their
number has gone up to 43 lakhs. If
one hundreq is the index for the year
1956, during the last seven years or so,
the index has gone up by 27 per cent
in spite of the fact, as I have been
observing a very often in this House,
that a sort of unseen rationalisation
is going on in this country. Not only
in the new plants that are being set
up in this country are we accommod-
ating less and less labour, the new
labour potential is at a very low level.
With that I have no dispute, because
we have to keep pace with the
rest of the world in so many respects
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We have to create an export market,
and in the internal market also we
have to make things cheap. Industries
are not placed in that condition where
we have to take a charitable view and
out of sheer charity and mercy we
have to engage people. That is not
the way of industrialising any
country. least of all our country. I
hLave no quarre] with that. But even
in the existing industries we find that
a slow ang steady process of rationai-
isation is going on. On that also
to be very frank, I have very little
quarrel, provided that the rationalisa-
tion is without tcars. There we
find that our trade union movemert
being very weak in some sectors, ra-
tionalisation with tears is also going
on.  The Ministry has to be very vi-
gilant in seeing that in areas where
the trade unionism has not grown
and has not acquired some sirength to
safeguard and to protect its own in-
terests, the labour is not thrown out
simply  because of the whims of
making some economy here or therc.
We have to see this that the proces:
of rationalisation, which may be
inevitable, should be without tears,
and not accompanied by recrimina-
tion:  because of the person shifting
te some other thing. In that way only
should rationalisation be allowed to
go on in this country.

We say in this country that we
want to make rapid strides jn our
industrialisation, that we want a
contented labour force. How is this
contentment or  satisfaction to  be
brought about? Unless the working
class has a sort of faith, you know,
howsoever we may cry in thig coun-
try, with all our sympathics—and
I have worked among the working
classes and I have all my sympathics
for the downtrodden—in spite of that
we must recognise today that, situat-
ed as we are, a need-based wage i3
not possible, however much we may
desire it. But at the same time.
when I say this, I do not want to say
that we should disregard all the re-
quirements or all the necessities, all
the demands of the labour class. Tut
we have to strike a balance whereby
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whatever possible under the present
context for them is being done.
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Today, if we look at the reports of
the responsible trade union organisa-
tions, we find that there is a  sort
of lurking apprehension amongst the
working  classes that they are not
getting a fair deal either from the
employers or from the Government.
We have accepted so many schemes
about discipline, code of discipline,
code of conduct and so many things,
of which I have no practical know-
ledge. But we find from even res-
ponsible organisations that they are
not happy about all these things. This
is a very bad augury. If we want to
make our industrial progress smooth
and rapid, we shoulq see that a sort
of satisfaction is generateq amongst
the working classes that they  will
always get a fair deal from the emp-
loyer and that the Government will
always step in where any injustice is
being done to them.

Take this code of discipline. for
cxample. What is the fundamental
corner-stone of that? It is that there
will be immediate arbitration if there
is some dispute. These organisations
complain that arbitrations are not
piven in time, and if at all they are
given the awards are not implement-
ed. And there is so much discontent
on this. If discipline is to be enforc-
ed. it cannot be only on the emp-
yees, leaving the employers to their
own power or strategy. That is not
fair. If a code of discipiine is to
be enforced, we must see that wher-
cver the parties cannot resolve their
disputes between themselves, the Gov-
ernment should step in and give them
immediate arbitration which can be
effective, which can be also instantane-
cus. Protracted proceedings about
arbitration and law courts nd indus-
trial tribunals also are not a healthy
sign, and I do not think they are
going to bring about any sense of
satisfaction among the werking clas-
ses. Unless this faith and satisfac-
tion is generated in them, T am afraid
to other thing is going to help us.
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Also here, as 1 said, both the emp-
loyer and the Government are not
playing their role properly. And when
I say ‘Government’ I do not mean the
Central Government, I mean the State
Governments also. It is my personal
experience. In so many States we
have been seeing that somehow or
other Government is absolutely indif-
ferent to the demands and is not
trying to step in at the right time to
counsel or resolve the situation. Emp-
loyers also are to be blamed.

1 have also seen that more because
of the bad  management, personnel
managen i, there are recriminations
among \he working clas; rather than
becavse of their substantial demands.
The nersonne] management of the
employers must keep pace with mode-
rnisation. We are living in the year
1965, But we have goi employers in
this country who are absolutely out-
moded in their thinking. They are
absolutely indifferent to the legitimate
demands of the workers, with  the
result that on account of such pin-
pricks production sufferers. There is
discontentment among the employees.
Employers are not disatisfied about
the wages only or other parts of the
remuneration. Because of bad per-
sonne] management and indifference
of the employers. we find that there
is a lot of discontentment, and alsc
production has suffered.

In this connection, the role of the
trade unions also comes in. [ have
no time; otherwise, I would have
referred 1o the figures. We find that
the trade union movement in this
country has expandeq quantitatively.
Lakhs of people are coming into the
fold of trade unions. The trade
unions submit their annual returns
and those figures also are coming up.
The income of the trade unions has
now gone up to more thun Rs. 1
crores. It is a good sign, bul we
still find that the trade union move-
ment in this country has not deve-
loped on a healthy line, because <o
many reason; arc there, One of the
reasons ig that prematurely, ip this
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country, along with the trade union
movement, the vast floodgates of poli-
tical freedom opened up, with the
result that the trade union movemcnt
is also exploited by poliucians who
say that they have come to helo them
and for their economic uplifl.

Here, I would like to say Lhat the
Ministry has initiated a very good
workers’ education programme. But
I wonder why it is not being adopted
by several States and why i1 is not
being pushed up by several States. We
must do away with ouiside agencies.
It is no use being spoonfed all the
while. Now, so many industries are
coming up. Thesc induistrics are still
to inspire and instil a sort of confid-
ence among the workers themselves so
that they can safeguard their econo-
mic interests very much angq so that
the workers can have recourse to
whatever remedies are ava'luble un-
der the law. Therefore, I would re-
quest the hon. Minister to push up
*he workers’ education scheme where-
ver it is possible.

Then, a  word about the Joint
Management  Councils. I woulg say
thay let us wait for them. Let us
not put the cart before the horse,
because, unlesg the workers are edu-
cated and unless they know what are
the minimum factors, cost accounts
and so on, what is the use of being
only satisfied and saying, just to
show to the others, that in thiz coun-
try we have joint management coun-
cils? There is no time, as otherwise,
I would have referred to certain ob-
servations made in this connection. I
may say that all these things have
utterly failed. We are under an
illution that in this country we have
the joint management councils where
both the employers and the employees
sit across the table and solve the pro-
blems of the industry. That is not
happening. Let us first intensivelv
take up the workers' education prog-
ramme and teach them the art of con-
ducting the trade union activity well,
and let us acquaint them with their
rights and  obligations and the laws
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which we give them angq the benefits
and the protection that we offer them.
Only by that process I think we will
be able to have a healthy trade union
movement, and that is what is absolu-
tely necessary for a healthy shift-over
from what is now a sort of primary
economy towards a developed econo-
my in this country.

Shri S. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, today, when
we are discussing the grants of the
Ministry of Labour and Employment,
unfortunately, this Ministry is trun-
cated. I do not know whether the
separate  Ministry which  has been
formed—the Ministry or the depart-
ment of Social Security—will be to
the interest of the workers. I still
feel that these departments should
remain with the Labour Ministry, be-
cause, labour is there and the prob-
lems are there. What is missing i3
a proper solution. I strongly feel
that with this truncated state of
affairs of the Ministry, it will be diffi-
cult for the Labour Minister to co-
ordinate hig activities with this newly-
formed Ministry called the Social
Security Ministry.  Still, I hope that
something will be done to have a
perfect co-ordination so that the la-
bourers may not suffer because of this
decentralisation,

Now I come to the main point, ana
that is about the fall in wages. My
nhon. friend Shri Mohammad Elia; and
also others have very ably expressed
how the wages are falling every year.
If we take the statistics, we will find
that even the wages which were given
to the workers in 1951 have not been
protected and are not protected in
1965. It is clearly revealed that with
the rising cost of living, the workers
are unable to keep pace, with the
result that the worker is indehted to
the extent of Rs. 500 to Rs. 600.

I shovlq remind this House that a
middle-class survey was taken in
Bombay, and some middle class fami-
lies had something very serious to
show to us. What was the revela-
tion? What was the result of that
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survey” Persons who were getting
Rs. 100--150 were indebted to the tune
of Rs. 500; those who were in the
pay-scale of Rs. 150—200 were 1n-
debted to the tune of Rs. 400 to
Rs. 459, and persons who were in
the pay-scale of Ri. 200—250 were
also indebted to the tune of
Rs. 300. If this is the state of affaira
are we reducing the indebtedness by
raising the standard of living, by giv-
mg them more wages, or, are we
forcing them, either by circumstances
or by the misdeeds of the ruling
party or their failure to hold the
price-line, into  further indebted-
ness? That is a matter to be con-
sidered.
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With this background, I shall now
straightaway come to the problem of
the employees. Take for instance
the public sector employees, or take
the departments like the railwayg or
the defence. What do the workers
want? They want a wage board. The
defence employees  throughout the
country are highly agitated because
the life of the Pay Commission ex-
pired on 1st July, 1964, after, flve
years. The hon. Minister of Defence
promised a sympathetic consideration
for the appointment of a wage board.
But nothing has been finalised and
nearly three lakh defence employees
throughout the country are agitated
in respect of a wage board, 1 would
request the hon. Minister to kindly
come to the rescue of the defence
employees and the railway em-
ployees who do not want any ad hoc
increase in their wages immediately
but they want the appointment of a
wage board, both for the railways
and for defence so that the wage
board may consider all the aspects—
wages. working  conditions,  their
deplorable service conditions in cer-
tain places—and thus give Judgment
which should be binding both on the
Government and the employers. I am
sure the hon. Minister will kindly
look into this and will compel the
Defence Ministry and the Railway
Ministry to appoint a wage board.
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Another wage board which i3
absolutely a ‘must’ is the wage board
for the leather employees throughout
the country. What are their wages?
The hon. Minister Shri Sanjivayya
knows it more than I, and Shri
Malviya had been to Kanpur and 1
am sure he has seen the wretcheq con-
dition of those workers in the tan-
neries and what wages they are get-
‘ting. The minimum wages fixed by
the Uttar Pradesh Government are
being denied to those workers. Their
conditions excite more horror than
pity. You cannot pity them but they
excite more horror. Even today they
are denied the minimum wage which
has becn given to the textile workers,
to the jute workers and all others.
Now that the Government has very
kindly accepted the appointment of
a wage board in the 'major industries,
there is nothing which stands in the
way of appointing a wage board for
lether workers. Even today, I re-
quested the hon. Minister to grant an
interview to the deputationists who
came from all over the country,—
from Madras, from Bata workshops
and from Kanpur, Their only request

is that a wage board should be
appointed. I am sure the hon. Minis-
ter will consider this matter with

sympathy and see that a wage board
is appointed. It is an absolute ‘must’.

Then I should like to say a few
words about the Bonus Commission
report. Though the hon. Minister
has assured this House and even out-
side the House that a Bill will be
introduced in the Lok Sabha in this
session—]I do not doubt his integrity,
and I have the highest regard for
him and for his deputy—I have a
doubt lurking in my mind that this
may not be done. This is because of
the tremendous pressure by the em-
ployers. When the elections approach
in 1967, the pressure will be more.
The minister should put hig foot
down and say to the employers that
this Bill has to become an Act in this
session. Even if it is introduced, we

APRIL 14, 1965 Labour and Employment 9274

can take advantage of it, whether we
belong to AITUC, INTUC, HMS or
UTUC, and say to the employers,
“This is now a statutory obligation;
this Bill is going to be an Act. You
cannot tinker with it any more and
the bonus issue has to be decided.”

We do not want strikes in the
country at this hour, when all qur
borders are threatened by Pakistan
and China angd jointly by both of
them, when our soliders are sacrific~
ing their lives for their motherland.
We know how much we are troubled
by these forces who are out to humi-
late India. At this hour, we do not
want strikes. Decisions should be
arrived at by tripartite negotiations
and agreements. I am sure this can
be achieved, if the labour ministry
functions effectively with its able
officers and the able ministers.

Coming to the question of re-
trenchment, the country is already
facing unemployment. Shri Sinhasan
Singh said that employment should
be given through the employment
exchanges. I am one with him. But if
we go to the employment exchanges,
what do we find? In Xanpur, 50
posts were advertised through the
employment exchange for the anti-
malaria department.  There were
4000 people waiting at the exchange.
The candidates were more than the
mosquitoes they were supposed to
kill. Sometimes we feel the name of
“employment exchange” should be
changed. If there is no employment,
what is there to be exchanged? There
is a race between starvation and
hunger. The line is becoming thin-
ner and once they meet, there Is
going to be chaos, We sincerely do
not want any chaotic condition in our
courtry. At this hour when our
borders are threatened, can we afford
the luxury of retrenchment in the
defence department? 2400 employees
of the EME. army workshops
throughout the country, having to
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their credit a loyal and faithful
Wervice ranging from 10 to 22 years,
have been served with notices, Alter-
native job is being given, but what
kind ot job? A person who has
worked as a carpenter for 20 years
is given the alternative job of a
chowkidar from Dclhi to Siliguri!
People will laugh at this. Is India
short of chowkidars? I am told we
are short of technical hands, cabinet-
makers, carpenters, turners, welders,
«wte. There is dearth of technical
artisans, but forgetting his technical
skill, a carpenter is offered the job
of a chowkidar. This is really a sad
commentary on the success of our
planning.

The All-India Defence Employees
Federation recently held an anti-re-
trenchment conference in Delhi. All
the delegates, numbering about 100
coming from all over the country,
wanted to have a one day token
sirike. But I, Shri S. M. Joshi and
other great leaders of the working
'class put our foot down and said, no
strike at this hour when our borders
arc threatened. But what should 1
do? 1 am responsible to my workers,
‘those who have served the ammy
work:-hops and ordnance factories for
50 many years, Ultimately we have
decided that I, ag the President of
this Federation, should start a hunger
strike here, scven working committee
members outside the Parliament and
5000 employees will start a hunger
sirike for 24 hours from 23rd April
1965 at the gates of their factories
and workshops. We have taken this
decision with great reluctance. It
does not give ug any pleasure, I have
crosscd that age of being happy at
getting applauses in  the labour
movement. 1 have become mature
and old; 1 can see through many
things now. I would request the
minister to consider whether these

things should be allowed, whether
ncgotiations should not be  held
immediately. He should consider

this and the labour machinery should
gtart functioning immediately so that
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when the strike took place
in 1960. It is a hunger strike
today. But the hungry man

knows no law. If people are really
retrenched, it will be converted into
a strike which may not be in the
interests of the workers or of the
country. At this hour, when our
borders are threatened, this should
not be allowed to happen.

Coming to negoitiating machinery,
we always talk of negotiations, agree-
ments, settlements, no strike, arbitra-
tion, etc. But what is happening to
the whitley councils? It has become
a shuttle-cock, which Mr. Nanda and
Mr, Sanjivayya are playing with their
badminton rackets. I do not know in
whose court it is now. Seeing the
smile on the fact of the Labour Min-
ister, I think it is not in his court. It
is in the court of Mr. Nanda. The
cxpert, Mr. Leslie Williams, came all
the way from England to advise us
on the whitley council business, Our
Home Minister was too busy to ineet
him. Actually just two hours before
he was leaving, the Home Minister
was kind enough to meet him. This
was not a language agitation or CBI
report or the arrest of left commu-
nists. So, it was not considered as
important as those things. It is a
sad commentary. The late lamented
Pandit Govind Ballabh Pant said in
this Housc after the 1960 strike, we
do not want strikes: we ghall give a
whitley council, a joint consultative
machinery. But flve years have pass-
ed and practically nothing has been
done. We only want that the negotiat-
ing machinery should be restored to
us. This was taken away after the 1960
strike. Let them take as much as
they like on the whitley councils,
which T am sure will never come.
One agitation after another will come,
but the Home Minister will not find
any time. He is busy uprooting cor-
ruption, uprooting whitley councils,
uprooting everything and uprooting
himself! Unless the labour ministry
is given full powers to deal with this,
nothing will come out,
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In the public sector projects, the
Industrial relations are very bad.
Mr, R. L. Mehta, one of the most effi-
clent officers was appointed to go to
Bhilai, Bhopal and other places. What
happened to him? Does that appoint-
ment hold good or have those autono-
mous corporations, headed by a group
af pensioners, have refused entry to
Mr. R, L. Mehta? Is he still acting
as the officer to look into the working
conditions of the employees and to
bring about some setiement in Bhopal
and other places?

For the Press Trust of India, there
should be w corporation. There is
growing discontent among its em-
ployees and I request the minister to
consijder it.

There is a French news agency
where some people have been work-
ing for the last 11 years. This
French gentleman, who is famous for
his anti national activities—-I do not
want to mention his name—has dis-
charged correspondent without any
proper notice and he is now threaten-
ing everyone, including the poor
ordelies. This case is now bcfore
the Chief Labour Commissioner, I
would request the minister kindly to
consider this and see that the Chief
Labour Commissioner gives his deci-
ston.

15 hrs,

With these words, Sir, I assure ful-
lest support to Shri Sanjivayya.
I would try to translate all his bold
declarations as Congress President.
I will give all support to him. Let
him come out openly. Let him do
something for the labour. If he is not
helped by the Cabinet, if the Home
Minister or the Finance Minister
comesg in his way, we are ready to
protect his cause and we will see that
Shri Sanjivayya is a success,

8hrl Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, it has been admitted by
every side of this House that this
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Minister along with his Ministry has
to play a very significant part in
meeting the basic needs of this coun-
try. Judged from that point of view
we feel that this Ministry could have
done much more provided all others
had co-operated in this task.

What do we actually find? There
is shortage of food in the country.
Production is also not very significant
in every field. What is all this due
to? I say that the bold policies of
the Labour Ministry have not been
implemented. That is the reason.
Therefore, we should look at this
Ministry and the Demands relating to
this Ministry with a view to see that
production in this country increases.

Of late there has been a realisation
of this. I do not deny that. What I
find is, in the implementation of
these policies others have the upper
hold and therefore it has not been
possible to implement them properly.
There is a realisation that this minis-
try has to play an important part.
The Planning Commission is realising
it. The Planning Commission has
stated that at all stages of develop-
ment and in all aspects labour has
to play a very important part. They
have instituted national awards,
awards for safety measures and all
these things. Therefore, there is
that realisation

But in the implementation of these
things we do not see much. of
course, every one has stated that our
Minister is very sympathetic to work-

ers, coming as he does
from that class of  people.
But sympathy alone is not

enough. Boldness to act is necessary.
He does not need any strength to be
given by anybody. As has already
been stated, he was the Chief Minis-
ter of a big State. He had occupied
the most prominent place as President
of the Indian National Congress. The
whole House is behind him. He should
not be afraid if other ministers try to
put a check over his actions.
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The other day I was very much
pleased to see that when the question
of a Wage Board for the Railways was
being discussed and when the Railway
Minister was reluctant to come forward
with an answer, he was bold enough
to come out with an assurance. Who
is to decide whether there should be a
Railway Wage Board or not? Is it the
Railway Minister or is it for the Lab-
our Minister {0 decide? We know the
assurance that he gave at that time.
We also know that when the time
comes he will act.

In 'this whole game of planning and
implementation of the Plans, the lab-
our has been hit hard. That is the
reason why there is so much of short-
age of everything, I want to see the
day when the large labour forces in
this couniry will play a very signifi-
cant part. Only then most of the evils
in this country will go and the real
socialistic paftern of society which
we are aiming at will come true.

Our national income has increased.
Bui the question asked is, where has
it gone. The rich are becoming richer
and the poor poorer. In the matter of
our railways, in the matter of defence
and other things our labour force have
shown how patriotic they are. But
they have been asked % tighten their
belts when others can inflate their
bellies. There has been  unfairness
throughout, and this must be set right.

Whether you take the Code of Dis-
cipline or the voluntary arbitration
clause or the joint management coun-
cil or the workers’ committees or even
the awards of wage boards or the
Bonus Comrnission, the Government
finds itself helpless in the matter of
implementation. So the industrialists
or the employers are evading the
whole issue and they are trying
to stop giving any implementation to
these policies. Therefore, it lies on
the part of ‘the Minister to see that
these recommendations of the wage
boards, Bonus Commission and other
bodies are implemented. It should
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not lie in the mouth of the employer
himself to come out and say unilaterl-
ly what bonus or wages he will give.
It will have to be wrested from his
hands, and jn that the Government
has to play a very important part.

9280

About the large force of landless
agricultural labour much hag been
said. It has been said that they form
25 per cent of the rural population of
the country. What is the standard of
living of these people? What has been
done for them? We have been told
that large wasie lands are there with
the Government. Why should not all
of them be pooled into co-operative
farming. We talk of co-operative
farming? For whom is it? Why
should not the Government take a
lead in 'this and solve the problems of
these people who are under-employed
and unemployed by having more of
these labour co-operatives.

The Labour Minister, presiding over
the Indian Labour Conference, has
advised many things. He has advised
the labour not to listen to the advice
of despair. It is a very good advice.
There are many means of improving
their conditions. They should not re-
sort to strikes and all those things.
But when it comes to the question of'
putting things into action, when it is
a question of establishing fair price
shops, what do we find? Not many are
forthcoming. There may be a few here
and ‘there, but they are not sufficient.
Even the wages are not based on their
needs. There is a lot of erosion into
their earnings, as has already been
stated—I need not enter into all those
things now. Onme of the demands is
‘that a portion of the wages may be
paig in kind. If the employers can
do that it will go a long way in amel-
liorating the distress of these people.

In the report we have been told @
large number of strikes have taken
place and ‘the number of man-days
Jost is nearly 70 lakhs whereas in 1963
it was only 33 lakhs. Also, the report
says, that in the matter of closing
down of textile units the number of
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‘workers gone withoui employment
‘'will be about 17,000 in 1964 whereas
in 1963 it was only 6000. About poris,
there is a great amount of dissatisfac-
tion prevailing everywhere in the
dockyards. There is neced for re-
‘constitution of the Port Board and
advisory committee.

Coming to some specific  points
‘about my own State, there are a few
thousands employed in the sugar
factories, in the Hatti gold mines, In
the biri factories and also in  the
plantations. When myself and my
hon. friend Shri Sivamurthi Swamy
met the Labour Minister in the Hattl
#old mines, he was very sympathetic
and he said that he would iook into
the the matter. He did look into the
‘matter. also and some understanding
was reached in regard to a few
‘thousand workers who were the worst
hit. But the employers have gone
back upon their assurances. There-
fore, further action is necessary.

Again, we have a number of sugar
factories in the country. Some are
running well and some have given
room for a lot of dissatisfaction, That
is the case, particularly, in the Hospet
sugar factories run by some people
here and also some other employers.
“They control the working of the in-
dustry from here, So, thousands of
‘workers are put to a lot of difficulty.
The small peasants and the workers
are not getting their due. Sugarcane is
just dried up and it is not taken inside
the factories. So, the sugarcane culti-
vators are not getting their due. At the
same time, because the factories or
mills are closed, the workers are put
to a lot of dqifficulty and trouble. The
people here, who happen to be Chair-
‘men of Public Accounts Committees
.and other committees, they handle the
affairs from here and they are not
vigilant or careful enough to see that
‘the workers get their proper share,

We are frequently talking about em.
plovment potential for workers. Bidi
industry is one such industry which is
labour-intensive. Yet, it is not being
glven sufficient encouragement.
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In the case of the Bhadravathi Iron
ang Steel Works, the workers were as-
sured bonus by the hon. Minister, Shri
Sanjiva Reddy. I hope the Minister
will look into it and ensure that the
workers get their bonus quickly.

Most of the plantation labour have
to work without housing facilities, and
that too in very difficult circumstances.
I hope something will be done for them
also.

At one time we are told that there is
educateq unemployment and at another
time that there is Tack of technical per.
sonnel. How can we reconcile the two?
It people with technical qualifications
are not able o get employment at a
time when there-is shortage of techni-
cal personnel, it is really bad planning
or lack of planning.

Already, there is a backlog of 8 mil-
lion of unemployed in the first two
Plans. With the addition of 4 million
during the Third Pan, it come to 12
million. It is said that that during the
Fourth Plan another 20 millions will be
added to it, making a total of 32 mil-
lions, I do not know how Government
are going to absorb them. The rural
works programme must be geared up
to give employment to more people.
We are talking of rehabilitation of
people coming from East Pakistan, But
what about the rehabilitation of our
own people who are without employ-
ment for such a long time? I hope
th il wii! be looked into by the hon.
Minister.

ot fragfa eanlt
YA WERT—

wfiadt sgRv @l @ (HR) ¢
Iurenw waRg, g% W wwg faemr
fed

off R W7T ¥vAT@ . AT H
wrer @ AfEw gew # arw & @
21 e § AW A e Tilgy

(Frear)
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Mr. Deputy-Speaker: Now there is  fgy 1% afivg & ¥ ¥ #7 g 7%

quornm. He might continue his
speech.

o faag® W ¢ wegAd A
aF gUTH F @I T A AR q@H
N T & 3E X mnE wv g
2aT? AW H AOgR) A wEr 99 7%
Aoy sarar g 3aF wwf & fao
FH &1 ™ Faw F fam g
F&0 2 | 7 qawg F fAu S SlEg
FT wwar qean feo w oo agd
& w2 | wWgd F AT w@ AT AV
TIET &, ITH WATE F FFH FIA
% 9w w3 F foq o oweEw ¥
form s womar wrT R fEr s
wfge 1 2192 FAT " & WL
fod =g ATvg T WAT IX WATAG
F fau @ g 3 AT AT &
w1 ¥ qg wATHG I AGTE F FIH
@ w7 awm 1 & =A@ ofF Al
wPeT wfgw waw w7 & #fuw @
FY A FI W IT A AT FAT |

%y

A

o farwraa oz & fr g% & ot
qogT A & IW F & wfgwAe 0F wogw
¥ W1 mmmATEST dWT F FFQ T
a1 &1 39 & fam 7 w1 feudie @,
T FYE OF AR & AT T I FE FyorAv
&1 97 4 xET wOF & O AT o
AN T qAT F g7 A g
T ATATESE A4 & oo g9 qarew
#1 w1 T@AT § 71 & Awwa § e
fafrey &1 N awafaw w9 ¢, =7
qT AR EY AT | I FT A A I
% vw # qfa 7@ &1 A% R g
% M TF FARTEAIEeY dA § I
FT M ATT FY TET TET FIAT AT,
T F AT & fAq % ¥ w9 @A
qA| A WY F FEAT FA, @AV
FTz A1 A KT FAT FO fE R T
faq z=%7 e faer sg aTfE T gre-

# fau wwm zaft @@ &%

ga & woq w&w faum & o
qET g 1A q1ET ¥ AT oww &
TT A O FT IAM@TE | AGT A AGT
F F Y H 9 @E aw ¥ a7 6
Y ¥T7 wH F qTe F aga @ foway
59 dared & o oAré § ) Afew qw
qFeE ¥ Arg Fg oz & fEogw
At ¥ O JEA gy U W 3T
#1 7 79 ¥ fow 75 g A w7 @
2 AR AE ower & 9 A WY
fergza agi &, 39 F1 97 9w fifsie
fer T} @ @ T T & fF T
Haew A Ay @1 oafreg fan
¢ W17 @ F AT a8 g @ fE ot
e ¢ a1 It w9 oifeaw £ 9T &
Y W7 N W gAm #1 ATR
W@ I T § | I A A ST
T F7A ®T NI faw wr
IiffemT oo +7 R §, @ w1 W
AT A T T R E WA
¥ oF TAT AW FTAT ATEATE

gd o e faer @ gedy www
138 12-4-1965 ¥ femr g
o flag e w &
forar gum & ¢

“After exhausting al] means of
redressal through continued re-
presentations before the entire
Labour Department (Central) you
were kind enough in 'moving the
matter with the Labour Minister,
Central, along with our President
on 30th March, 1965.

All assurances and attempts
are foiled by the foreign manager,
Shri L. C. Curtis. . .”

ag W RAwT § A MEr WA
& uF U% wweaY § 97 ag I AT
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FET T T § | AR AR FT O
otz 79 ¥ wax § 1 fET Wi 7w we
g 5 gurdr wigde FEEr g ) EER
fam & wET S @A | AT AT HISE
T FYa= fr mar & ww 2w R
oA § AT @ & ¥ fea
STEIT § AT °F FT AR § 1 [oF §
WAT W GaT & AT § A 497
ézﬁg?"’rm%wﬁrﬁwé‘a
W fad 1 TE 9, F S
P oA g L | A T AW
mmﬁmma|waﬁ@
F@ & for gav far & e ==
g & 1 ag wer A g, few g @ 7
gt feurddiz &, gdl wa@w ¥ Ff4-
v ARET A RFOER ¥ AT I
oF e dae e ) Sw mie
T e Ay & o gy A o
FT R E) W A I A A
A A 2 | B Awe 7 IRl A
i @ T g oWfE wm F e
arfeiy T AT TR & qrge Av &)
I 9T HAA FTA & g W F wared
w1 g oo ol & P o;mm A
T R T F e A g 7
7 aog § 6 99 #1 AW ff a9
Tqr T & afg @ Y GEET ww
Erit at 7@ § Aol F TR ¥ 9
aTa Am #1 W TET GO | AT AL
g A A R @R ™
¥ o wEr TR

E-T %

..and the Labour Welfare
Officer, Mr, A. T. S. Rao by pay-
ing frequent visifs to the concern-
end offices. At Hyderabad and
as well as at Delhi. 70 solid
days of hunger and suffering are
peacefully passed by about 2,000
workers’ families and children.
The Management doing a partial
operation of the industry cont-
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rary to their version of lock-out
is terrorising the whole lot of
workers on the plea of indefinite
continuity of the lock-out and
mass dismissals.”

F 350 ANT HAAT AT FT T HIEGTA
& fau =EE AT IRy ¥ I Y
feafuw fear mar & 1 37 feafrmew
F ar¥ =i Aax FAE ¥ feadduw
fear ar f& o gfsfoae awq
Frfeafrma g e Y oA & wroeAr
F AW AW FE, FTEAAT T AR-
fagma ¥ am & sl | AfFT A f-
FROA A AW Afave wT T W
g1 FEifE FT F A oAm T AR
W & wamE, @ ) faa )
g FFT | TH FTO N B JF @ 9
W AR Y A qg WO e
faar mar &1

“We have to only regret that
the Government of the people
ang for the pcople is silent there-
by encouraging all the anti-na-
tional acts let loose by the mana-
gement.

Having no alternative to get a
solution our workmen have re-
solved to go on u Hunger strike
as from date and place specified
in the attached notice.

We pray for your sympathy

and immediate help.”

sy 2fey & fom & & @R 'EE
 Afew & § 37 71 wfeww ww
g

“Some of the workers who are
affected by the illegal Lock-out
of the company forced upon them
as from 1st Feburary 1965 have
resolved to offer a HUNGER
STRIKE unto last, so that they
get justice and therefrom the
full redressal of their just
demands specified as under.
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The illegal Lock-out forced
upon about 2000 employees as
from 1st Feburary 1965 was on
the point of bayonet.”

¥ T &9 %1 BT g, A wHA F IR
¥ ST F AT F GO AW FATE

“The issues involved are, (@)
Lifting the Lock-out with imme-
diate effect, paying the affected
employees due compensation for
illegal Lock-out under provisions
of Law, (b) Implementation of
the terms in the memorandum of
settlement dated 26th January
1965 arrived at in the presence
of the Conciliation Officer (Cent-
ral) Hyderabad.”

£ Made & QN F qIT IT FT FgAT
2 fr oz wres frde a1 | R red
frire 91 @ W B TR aEF TATAT
T | AR gy BEd qfiRee v
AN T FEA drs F Ay wEde w®
Ao fFar @ ar o
“To put an end to the anti-
labour policy lashed out at the
peaceloving employees at the

instance of the Labour Welfare
‘Officer for ever.

We will be obliged in making
the management responsible for
all consequences.”

@ & o & sdan F7am 3 W Wy
¥, AT @ A ) w¥NET F qHEA
¥ MW A wEy @y ¥ fF ey
¥ Y €@ F7 huaAr fear 2 1 ag
R 20 AT ¥ R wTES FE
e § | & g < 7 qwd g w1
fr ag o § g W), afer 3
| 1 wE & wifaw 5T @ § Wi
HIHAT g ALY qmEr § 1w =
Al e g At & A
FEH F OF G & HATAT W v d
1 § ff & W SrETE F AR AT F
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A FT ¥ qow bRy F awd
I T F A A | @i & 2z
ST ¥ g F7 9gan g fFoOF @
fer ¥ z@ w71 afewar s F daen
faar a1

0288

™ & womar ¥ oF gadr @ W
AT AT F AR F Jw wAT @
£ | W R &, aTEd § A e By
N7 ¥ gz ¥ 9 @ g, 39 N
AT ZaA AT AT T AT T W
forar smar &1 wrer o frart w1 Al
T FT T G W@ & A T AT
15 9T@ ¥q4Y &1 [FE & QT 8, WK
ag foq &1 & @ & 1 AR fawat
T 1 IR A I T A qIE AT §
o Fg7 § fF @ @ TR A g
w1 I A g @ frg A
A g adr @Y g oww A
A wifey e faw v A 18
Fr Fomr gt & 1 AT wE aw daw
o {Agde A gaw TS WO
ag A FIE AAGLHA FAT TE @¥ |
fosd g wmgE @ a4 froagt
¥ a3 ¥ gfmgw s @ 9t 1 fow
wvit A gfras @ A O 39w few-
fo #T faar way av 1 37 & feafms
9T FTEE g1 AT | TF TER 9F KR
I TEH W oa9g ¥ wAr ohW A
2 TFT | TF G THE w7 A7 faeg
W T JAT ATF g1 TG @ | AT
1 FIATIAET 77 FT Grearaie eI
T T F G qAAT A0fRA | Afe
w1q 7 Y A AgAT A% A7)
s Gar 7 dfwn, &Y &1 AKEW
AT | w3 qT® QEATGHE  qRAH
fAez T ®1 wAA @, I@ T A
e+ & argar g f& Aax fafaer
AT qTFT AN FT F ZAR A B
foret ®1 gurer A Fafew w1 6
@R A A frh F1ogeer AN
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¥ fory s wafes wade F1 qaar unions but a commission on trade union

[ ¥ fod g dY ¥ fordr wredw
Sifor

T AT A A & ¥ 55 A
I F graq wfafafaes fear @ fx o=
w § W w1 fifaw g s @
F10 99 I | & o e w7 A} w7
& WA § | A5l A AR AW gE & @
TH Jog ¥ fF Sy 91 qeag N fam
¥ fod avx w2 faar @ 1 agr o Wi
¥ T et ag A fF ST A g
T AT 47 | 5 3fee ¥ fewt & 0T
15 9T o FT THATA TH AEH A
T | I AT w1 QAT w9 AT @
Al HATIT FY IS ¥ FATET GTAL BTG
¥ A %7 gue w7 Afgy | food &
T ¥ Y g o o oy ¥ i awt
framt &Y W @ s & 1 gafey
W19 Y SYIET ¥ SQTET qTHA 3 § &
* T Q) e FY g9 FT A0fed |
framt 3 Tt #Y & fF o wew ¥
9§ FF AW 4 TqF A I | Af
o 7 F1 AW amg ®Y AW
wodt aifge T F A A Wt
g WA | T { wgr R g e
F Qe 2 dF a8 FTH FGT | AW I
Fferam W g @R Aw
F A A el @ew FEAT AR |

aer # & wgn wgan § v g
e faew WX WA kA F oA &
W T ¥ AT GO wE |

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy--Speaker, there
are three things gbout which 1 would
like to say a few words today—firstly
the desirability of appointing a com-
mission on trade unions and employers’
associations, What I have in mind is
not just an ordinary sort of a commis.
sion, a customary commission, on trade

and employers’ association where the-
two sides should come together and
vollaborate:

Secondly, 1 would say a few words
about the inspectorate on dock safety
which is functioning in threc of the
major ports—Bombay, Calcutia and
Madras. The time has pnow come for
the Ministry to consider rather urgent-
ly the need for extending this inspec-
torate to other ports like Vizag, Coa-
chin, Kandla and Marmagoa.
However, the immediate problem, I
should think, is in Cochin where the:
number of accidents has lately teen in-
creasing. This inspectorate has done-
a fine job of dock safety work und it
should be considered a question which

deserves to be urgently taken up im.
hand.

Thirdly, 1 would say a word about

productivity, particularly something
about the productivity centre that has
been functioning in Bombay.

This centre has inaugurated some novel
ways of approaching the problem and:
avoiding industria] disputes. I shall
go into the details later on.

1 shall also say something about the-
question to whom does the responsibi-
of incremsing productivity belong.
Does it belong cxclusively or solely
to the workers? Or, have the other
parties some part to play such as, the
management, the Government and
the community at large? I do not
think I shall have much time to say
about some other things. For ins-
tance, there is the question of the
security of employment. On this ques-
tion, I think , the Government should:
consider doing something. What is
really asked for is that the Industrial
Disputes Act be suitably amended
because, after all, it has the support
of the recommendation of the stand-
ing Labour Committee. Therefore, it
is worth exploring if Government has
any good reasons to feel hesitant
about taking the action along these
lines. The Government should place-
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before this House its own case.
time that something be done.

It is

1 do not think I need to labour the
point about the bonus issue because,
after all, the Government has agreed
{o bring forward a Bill on the bonus
issue during  this session and I am
sure that the Government will do it.

Now, about the appointment of the
Commission on Trade Unions and
Employers’ Associations, What I have
in mind is a commission, something
like what has been done in England
recently, just about four weeks ago.
They have appointed a Royal Com-
mission on Trade Unions and Emplo-
yers' Associations. This commission
should have as wide a scope for its
terms of reference as possible, After
all, we have a problem of our own in
this country and all kinds of subjects
should be included in the scope of
this commission and it should be
made as comprehensive as possible.
In fact, I would quote here what the
Manchester Guardian has said about
the scope of the Royal Commission
appointed in England. Their terms
of refcrence provide “a brief that ex-
tends to almost the whole fabric of
industrial society”. That should be
the scope of a commission to be ap-
pointed in India that I have in mind.
It is needless to say that this Commis-
sion should be a high-level commis-
sion composed of men of topranking
ability and experience in the indus-
trial fleld as well as in the manage-
ment field. I think our present Min-
ister is a person from whom we can
hope for very much in this direction.

Do we really need to have a com-
mission of our own in this country?
Can't we depend on the existing legis-
lation in other advanced countries to
guide us? My answer would be ‘No'.
No other country’'s legislation can be
a complete guide to us in this coun-
try. We must have a commission of
our own because our problems are
different. Our problems are  pro-
blems of a developing economy. They
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are not problems of a  developed.

established and advanced economy as
one secs in other countries. Qur pro-
blems belong to a country in which
the public sector is assuming increas-
ing importance and also in which the
socialist approach has been accepted
as a goal or policy. Therefore, I think,
we cannot shirk this responsibility.

Our existing legislation, as  you
know, has been almost out of touch
with realities. There is very little
relevance between the present situa-
tion and the present needs and the
existing legislation. The existing
Acts have been 20 years old and 40
years old. Therefore, something
must be done now. The existing
Acts have originated in an age of
unemployment and exploitation.
Those conditions do not exist today to
that extent. The existing legislation
came into being at a time before the
new economics of growth came to be
recognised as a new way of looking
at the industrial problems. It came
into existence at a time before the
famous report of Sir William Beveri-
dge was offered to the World, the re-
port which has so profoundly influen-
ceq the ideas of men on full employ-
ment. The kind of things we expect
from the report of a commission to
be appointed are these. The Commis-
sion should come up with the right
sort of a radical and firm programme
of roforms. What we expect from -
the commission is to give us a new
philosophy, a new thinking, that will
provide us with guidance in reshap-
ing our industrial relations.

Mr. Deputy-Speaker: He
conclude now.

may

Shri V. B. Gandhi: Just one word
about the Inspectorate of Dock Safety.
There arc these three ports in which
the Inspectorate is functioning. But
the situation in Cochin, in particular,
is such, where the rate of accidents
has increased lately, that we cannot
neglect it much longer, At present,
it is a very unsatisfactory  position
und~r which it is the Inspector from
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Madras who visits, I think, once in
two months that port. The figures of
.accidents speak themselves.

R eI A g ;o I
wgRA, § AT AW F&A T AT
g AR 3% a9 w1 AwdT wA
g9 g @ w9 w9 A
umare A E oA & oqF e
w1 &7 faar

g MT@EY ¥ gHIX qWAG
aee A 9F § | 9 AT e w0
TELT AG & 1 H AT A wew W F
W F AR § FO FG A §
IRTF 1 AW FAT WG THE AT §
AL FT W FW & 1 AR AWAG
qrAdly oY qE F @A AT &, AR I
¥ qewafa 1 9 97 ¥ 7 fafes
g & a9 ¥ I A A qay FH G
szrar § fF agr # swfa g &
TEqNIW & AT #7 FIAGg T A
QAR AAT § JoA § afwa qw
g% F |1 q TgAT 03T § fF Wi
q5q A BT IS FW AT fHa1 & |
I L 9 qv waAr afw § a6 Fgav
gt § 6 9 & 93 g9 Aarew A
fecd fafeeT o § S 7 7o RW &
fog g8 7 fFar

w9 Y FW 3 FOT aufeq geaww
¥ g® A F sgagm ¥ 9 afaw
T FH R F | ANR, TG, T,
AT, WOTE, AFAITEE, TR AR
@ it Tl w wgi 5 ag i
Fav 94 &, & T wwgd g
T FOEY 9T AT AR AFHRTET
¥ 7u? fars oF Fer, TR AF AT
= Y ¥ NT agt IR T 2w F
T FT KA A& FTHIT A FH
g Ga1 Twrgr ¥ 9T AT & AT HE
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F IO HFEAHIZIATE | MIT GT &
T I A F FTEA 7w w2 A
TART T A A W@ E ) qg AEF
FREMIR  NF AU F1 AT qgi
|91 797 AfF g9 AL FY 7T ¥ SR
AIEA TG 3 & o 5 3y N I
qId TET T § | A FE
F wrfesl ar g9 YFR ¥ FET Ao
&1 W9 far ST § 1 FAT AT # Ag
A g1 T § fF F S A 7o A
afaF gEar # ML e § M 37 F
IR a1 & fa¥ smavas qaeqr % |
L g FH TF GER FT ¢ WL
FET GIE FT I FW A g av
HeX 1 A1fed % a8 7@ F9 I @7
oI G A A FT FT qT €T T
¥ T FIW F7 98 F4AT |

HIAGT. AT T qgT GATgaa A § 1 9
T AT qeATvg F & AfFa ITHT F18
st gAars g gy & 1 Y FrEm
F WP A9 FTET a7 FT 3§
fog & f& o g & A& A A
Aaa A o & | AW FT I N F
g8 ¥ 17 Q@ & 9 @ a1 F7 a9
s & & w39 7 wegr fagifa
FI | AITE I AT AT T Wi
TR F 3 T gfq g9 & fggw ¥
Ao faert Iifgd 1w F AT
STy ¥ At sravas agH F1 Fa
AT Y § W T& T FT §4r
fent a1 33 fet g faman g Y o fam
WX AT FE FT IY I« qAT QAT
AT FAT {IA @AT § ! IR ATHAA
Y Y aIR wefw @ Ffew e F
AT H @A 4 & | A0 woedy STeqwf
XY AT Fg FW & ATHT AR €F
T FT § 5 g ag Wl S 3@ A
FTAE &9 A4 @I § A B a7
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T FE 1 3 gl N Ay afpay aEwdr
AN BT LT HW §  AfEA TR
qem qAY A NF @A AN § W AE
zq a3 & 5 ww 99 e et
F w3 WA fgam 1 swaeqr w3
T TF F falr 3= qaia wog<y faed |
¥ o WY AT A A AT ) §
f& 9 1q % fay qu@a FI7 o |
U T AFERF g9 ¥ fad wemg ]
AT TG YAl AT FT A FTE | FIRIHTQ
ot AP FTEET K oA w9 F
qATET WY B IA AT 9AT AGY &
wfgx ¥ fF w9 F FT@EW 97
o N 0T AAZ AR & AR
ATR | gAfIg aEFR T ARy fr ag
IT T GFTIATHL | AGT F FIGHTA Y,
FftgR Ao F1 g I Ao
frmmar

agh 7T qrAT qeEar aE ¥ AR
frarf ®r agt  w§ aqfaq Awar
T zadr AR e fear s arfe
AT FT IATEA N HR 7GR FY FH
fa 1 srw {fF @ afas TG @ e
¢ zafag 97 T =gt O ARd @
fret aeft §

ECiCIE I O 1 B D O
e W F ' F W g ww
o FT7 X @ & AR I B WY Ao
fruffe g =fgn | it ¥ wigeme
Y aaa Wi, Wl B =, qw Y w1
T IR FEA I Rfeai F JAT g
oIfE FTFT §, W & o & qFma
I AT AV FW FaT A vy e ag
T AT, TIAT AT FAT 7747 A o w7
Tge F &1 fawan & ag v aga &
g MR H TR e A W
&7 § | wafag afgem wogd A Wy
AFd g IRy | 9T Y A Aoy
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fratfa 2

e & e faerd Wi e
F faoeiiaT & warar 91T 1€ oA gur
gt & fom 7 f5 wagRi Y @oa g aw
Tafad # g ¥ sgar F g e SsA
St & faq Sfew daw = fro &<
¥ fAr ez ngane #1 9ET A FR ©
I 4G FE @ A ARH TAAHE g7
g FW F |

oI A R HR SR By
TR F A A § I W e
TG faey § | S FY F=Er AL 9T
TRIT AT § | A wEAr @ oW Ay
Awfgt w1 g fear s A fom
awE g 9 FHatEl #1 i gt
faaet & 3 a@ A T Ao B Wy
ag quw gfzar fas | 99 AR W
sfe a2 AW @ qmo dsro wife &
gt w1 FF § AR o efgar fae
IaH) oY Tred faed wifed A7 IwgE
LECUREECTIE AU

® & WA A qg ZaT AT 4
& wx wfear g A & or
AFA 7 AT @ T A g ag w4
W e me @ 9 e g
w1 & 77 fare w7 dmT ¢ AR 9w
I & 37 I & qTHA JETEY & meATar
W FTE gEd Ao g A §
T T A AT I TE A A T FT
73 7% A gET AT @ far w9
Flrmazaddafcaisswdsn 12
% T aa 1 I A I FTEA 9}
fraaor 2 =nfgy 9T 39 S AT Y
@ arc § fawnfedt faay &Y sgawar
Y 9y qife W AT & I T
x qafz 1 far o
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az AT T 957 § fF 7w w2w

FY Ay IAT, 49 Farfeq FTA F AR

§ FmrA @ g gn T fe

gl AATE F OF dEd gAR A 4y

afeT ag gvaa F SEr adr 1 A AT
qI TR & FI@E F1 gAT AT IA

W WEq qIW A AT AT F AES A

w wifET qex w3w A A w7 fEar

2 o fF 37 A7g ¥ 3q %1 gifuaa fean

TG § 7 AgT 9T WY AY A7 IAW

sy arfy adw weg #1 FW

faar, 3¢ sfaw daa faemey | sy A€y

& ¥ AT mer 3 & 5 T oo

w2 fafreee amga #1 g7 @y 7 3faA

g 30

W gEWRW § ThA AT g9edr
A g & Afem Fwr favara & 5 o
gl T Y, AY IANT Hq GEHT wqrfyT
F@T 2 A gg shfAgi Agi 9T &2 8
I | WA dfE ST & T a7
qafey Afawr & mwa a2t 3, #r€ -
e wife gew A7 & gafan A s
a7 framw @17 &

Y qgT § AL qoAgd w1 /AT
T FAT T WE A9 WG FATC FY
T H 7o ferrared | Ay e A€y
FrRaTA F ArfeEe FOEafy M7 gE=-
aft § R WX 9} oY ag AT w0
I ¥ Ty gt oAl # owpw vy §
M A AT A YT FIRN € FL AT &
M7 IF FEd T I 70 qogEd #
Y&t 77 F AAF 7T I § 1 FER
T gAY TEA TH W Yagar =anfeu w7
T T Al # ET few &
SqEET FAT AMEY HFAGT IF FT HAAT
W ATE IS A1 AT AT A
gY 33 ot Aty § 1 9 fam
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Y IEEYED 0 ITEAN AT,
T 9" 8 AJAT AAGT F @S v
| 1 §AEA 779 F A @y gAv d
Im F o wmw A1 At feafy g
¥ fo| 777 F1 Ao 99 @ E,
I F wee gafa aq wyr afawn wv
UF SFTTH AR &, AfFA I AT
70 § Frawur &F4 F A afen
FT AT WA &, 98 7 A TTAREE B |
O R WF FIYT § AW AT AR
qYeq & gAY afas &1 a7 w97 & 7
A goAdtr AT F IR 6 39 AT
AA-ATTEE #7394 & Aaq &1 A
fasie  wfcaer N nw fA=TCATT & WTg
W § A 2, v faviw eqe Ay
fear mar @ 1 7g A wAvm  fw AFadty
grAm F1 T fawrr qar gwfa £
FATH F1 gwra qafr &7 frard
ZAT & AT 1 IAW & gAY &, A AT F ooy
ARG ICE S PR R
21 & FwEer amr &, 39 a7 fawa qEr @
afz ag gamfa @ 41 maafy & a7,
Rt A1 F9reata 21 1@ A7 Fasefa
9 &1 3 wg geaata ey § 1 afea afes
FY gfez & w1 v formr s, AT
FH, qT IT T IT Y AAD T qeT A
& %9, A1 ag Ifwa i wfawi 0
M7 afz ma §& a1 A gty
AT F g W SA F WEaa &
frdt oY g T oweAe T AT §
AT I ¥ Naq FT ATGRE FAT AE ZH
2 1 g Er awar & i e faoiq w10 7
T gn W wfaw o # § weaT A
g F@ &, wfed stafrE g
o wAgN AT ATEAfGE AT AL
T IR IT JF AT I D T A
TE HA § I qF WY IT & AAT 7Y
2F FTA FT I G FI , FAIF 0D
eI IATEH FT AN A¥ & aF gF AG
Rasrisw T REF WS
T gfz grarieTo & qrg awafa &
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ST IV EY T @, |vafw 9 @ 3,
az f@m ogwr @ owm @R ?
awfs @gw ¥ fav o anfe
A & fau  aw 1 wEwEEar g,
Tt &1 wEvERar § oW frAgdy
TMEA 1 Hravasar § | AfeT gq #
FmATTAM AfAFI FTE | AW W
aw % ag fawrT wwe far o & 5
&1 4 F1 AT & | G §F 7 FHTQT
&1 adY afe w5 7 ot ffear A IR
A T e 8, A1 7€ woe wgfoat @
gt g fq=r e &, ¥ A
T F A, s & gra, I53fg s
F 7y @, fedy Y y@e @ FF
a9 3 F T A )

15.51 hrs.

[SHRr SONAVANE in the Chair.]
g afem W 7 I gA F 9w
TG A AE), AfFT ITFTUT I IE@ATR,
afe 9o ¥ g § i ufvw 99 F
PeEakciedfrcd st R CcEaE cR:)
Ygaq Y &, 39 ) feafa & ey o
ST HT AAT AGY AT AT &

& FgaT T1gar § & gy gty
g 1, gark faww #1, gardr
Fafa & FAHI F O E OANE
g wnfge f sfaet & e § wmqe
af@dd §), 37 & 17 F| F1 9gfa F,
I F A W F A afEdT -
9 TF F1 Ffaar) of@dq @ fs
forq & 2 T IATEA 95 & | FI9 AW
H &, F99 BIQ AR FX @A X
w3 § sfadi # wEgar #Y G A
q qg FTH WY @ v g |

¥ ag Fga ¥ fonr da g fe g
Tdar sy gAY Afow ¥ @ Ao
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F1 R § 9T g @F W & wfaw

WE | I A 16 IIA F) IQEHAT
ofteg % gEedl F @Y 9 W #g,
¥ 39 #1919 F AT [@AT AGATE |
I T g,

“sifasi #1 FTRIAT FT AW QAT
#7 IaRT #Y 37 & fa¥ waer s
wrfer | wawg A AR # wEd ),
T/ §9 ¥ JTeA #1 gt Ag) ager
wifgr 1 nfas fawrw # 2% Qe
sfawt ¥ @g@m & faar ava T8 8
THAT | WITEEy ¥ Sgi geaNy -
amt #1 Afsew Wi gra Faifaw
fear s @ 2, saaefaw @9t #6
Ia@ifge AT WY wfgs g Srar @
quTAAT sEeqT FfEwm ¥ gETdr
STt ¥ ava 9% fasiT w0 e s aen-
fax &9 wygm SawifE fra wifa
fama & 1"

T I
"gHTY WfqE IR qq W

g0 7 @ awdY, 9@ aw ww Fwfq
grrT gfeewor ofafaqs adt gar 1

W T6 AW AT HEaww g
oF T T8 7T g, FHA F¥ f=r-
UTd 359 R S AW S
o7 AwTA F WEAT AT @R,
FUIIETE |Y T, at 56 § qiwF &
a9q HH T KA ATRT T N FT
wraq. faar s sfgw | dav fF o
A 9w W @, afe wfaw wgaa
F7AT Y, A I KT IT F A7 FT G Afuw
g #fus s e wifgw 1 Afew gw
daa & 5 gt @ ol F T8 W,
aaTEEr gfeder s & aw @,
W H #IgT FT WO AT § ) I9
e F AFAT TIfgg W A7 A
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[ avorsira)
T, I G TG AR A g7 FWW
IS | I IF USRK H gAR
sHaEmy, St ey § W g s
o =T ¥ T 79 F@ & W} qE
FITET & AT T g, I & sfawi &
fer T @ IET?, a@TE
T W FT INEA G0 a8 FEaT
2

oo & ag w4 ¥ for du g
fa& oY gAT Gl § T FA qTH 9T &
o afeer woge & w wfadm
(7 £, T ¥ Waw daq W
ST WY AT FEA AT @AT & AN
g |V a%F g AR AT 1w oy
T F gAF R A I F7 34, 99 37
I AW, WA FA g 5 59 & aEw-
e AT Ffoa § mar § 1 § A
FAY S FT AT T WX WIHAT FAT
WA |

g 4, afew rgfafauieds sic
FIOQRAA & FH FTH I qore-
TG FT W AW TF GATH IqT NI
& qmEr § | R § gAaw Jow
& gy ¥ wafear sw v o,
foi ¥ wger fods oY &, afew s=
w1 1 iy ware g g 1 & e
EfF saami & s W F aq9,
ITHYT FTH FIA 1 ggfa ¥ ofady v
N 7w e fEar sy /R woe fear
o fom § & feq v a1

AT 2 fF a@ER & aw
I %Y fgraw Y awer F1 g7 Fo F;
o frar o @r 8, e ¥ g 2w
¥ agaE FEEAS FTAT FIQ@TR
o 37 Fravre § g G § fawior w1
FH G W WR IT § afqw dfawr
wTeT § 9 wTge dT gy F e
g e < & 1 & s wwan g el
PRy W AR fauw aw & W)
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AT TS A FROE F wE wwm
7 Fr Ffow FG 1 F AEar g fr
fliy 73 99 # §fed S B
AT T W g HATA TF 79 gfoe-
T F FH FT, a6 AR FHIAAT
wEA ¥ UF A TEHC F AGH-a
G2 AR I F N\ F woqer afadw
T EE |

Fg1 wmar § f% ag warw  qeg
& ATt FY TWITT FTIEH F GEH &,
Afe R sfal 3 w3 #1 [
IR, FETY TR F qY &Y § A9
w1 3@ I SR fade wegRl & -
fraa Tl A we #1 gfte ¥ Ty o,
@ & FgA ¥ a3 qa g 5 ag warw
e T8 8, afes faay a0
# g g § % S sa fvar s
aifed f& ag warwem fady a9 ¥
% fagav o, M aF AR T+
fead @R T FT A

o g twd § fe fefafead
TIE W TR § gvaey #
TG & a9 q=aw g § | qfvwa ay
g T & 5 oY safa Soieie semET
2 S qEER 99T g, SE ¥ Ay
FOE AT | T AT wfAafaaart
F I FA F fAA F Iv9 @AF
wHE waw fear 9 fefafema
A AR TREEO F FH G596
gfuwfa § 7 &0 < g &
Fo dte THo #ro ¥ g fFur 9
M 3 IF FT AT F FLA & FH
faar a1 & mram g fF 5 e
¥ ot grmfos WK wfas g gar
R, S® &1 v & fag ag dawm
I F |

Mr. Chairman:
kanthamma.

Shrimati Lakshmi-
She will take only
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five minutes and then the Minister that the only solution to the
will be called. world’s problems and to India’s prob-
lems lies in socialism; I do not use
Shrimati Lakshmikanthamma this word in a humanitarian way, but
(Khammam): How is it possible to in a scientific economic sense’

make my speech in flve minutes?
Mr. Chairman: That is the condi-
tion,

Shrimati Lakshmikanthamma:
What my sister, Shrimati Sahodara
Bai Rai, said in her speech is entirely
correct. The situation especially
in the rural areas and the hill areas
is as she has described.

A few 'months ago I read in a paper
a news item saying that a mother
killed her child, a son. The son had
gone to feich rations. When he came
back without rations, the mother hit
him with a stick and the son died.
We have to understand that no mother
would kill her son. At the same time,
the intensity of the problem is so
great and {.e situation so serious
that such things are happening in the
country.

Because you said that I will have
only five minutes I am not in a posi-
tion to develop my argunents.
Kindly give me at least ten minutes.

Mr. Chairman: No. Please do not
waste time, but conclude within the
time allowed.

Shrimatj Lakshmikanthamma:
If you had not said that, this confu-
sion would not have arisen.

Mr. Chalrman: If she does not
want to speak, I shall call the Minis-
fer.

16 hrs,

Shrimati Lakshmikanthamma:
When the national Congress fought
for the independence of the country,
millions of people, workers, men and
women participated in it. As far
back as 1936, we had passed the
Lucknow Resolution. Pandit Jawa-
harla] Nehru had said: ‘I am convinced

EKver since that time, of course the
pruple of India have been striving
nard to achieve this cherished goal of
all round prosperity, but recently
China stabbed us in the back, attac-
ked India contrary to all principles of.
socialism and diverted our aitention
from developmental activities, making
us spend thrice the amount we were
spending on defence. Recently, our
Home Minister placed a statement on
the Table of the House about the acti-
vities of the Peking Communists. We
should be very alert as far as Com-
munist workers in our institutions of
national importance are concerned. In
page 42 of the White Paper, the Home
Minister has clearly stated that their
policy is to capture the AITUC with-
out splitling it and then take to sabo-
tage and disruption in these big in-
dustries, the temples of our prospe-
rity. Till recently we were under
the false impression that the right
CPI was against such things, but yes-
terday I read a news item that they
are switching over to the left and
going to organise a country-wide agi-
tation. When we are facing such a
situation on our borders, when China
is threatening our freedom on the one
side, and on the other side Pakistan
is every time invading our border, I
do not know what makes them take
such a step and create unrest in the
minds of the people. We know the
incident of the dock workers' strike
at Cochin. People were starving, but
the dock workers would not unload
the rice in the port so that it could
be made available to the people.

Some hon. friends have referred to
the Bonus Commission’s recommenda-
tions. I have got here the resoluticn
of the INTUC passed recently at Hy-
derabad. They are in favour of the
Bonus; Commission’s recommendations;
they also feel that this four per cent
might in some cases go against those
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whe arc already geiting more than
that, ang they have requested the
Government to bring an amount to
protect their interests. So, no one is
Justified in saying that INTUC jg not
in favour of the Bonus Commission’s
recommendations.

Shri Jawaharlal Nehry had said in
50 many words that it was through
understanding  that labour  should
achieve its demands, that the double-
cdged weapon of strike should be
very sparingly used in a socialist eco-
nomy because it will hamper our
‘Government, and because Government
will always give favourable conside-
ration to the grievances of the wor-
kers.  He had also said that both the
management and labour should see
that the prize remained and did not
disappear. Otherwise, there would
be nothing to work or fight for.

1 wou'd like to say one or two
things about my constituency. I come
from Singareni. The Singareni Col-
lieries are in my constituency, where
there are thousands of worker-. There
Wag a recent experience there to show
how the unsympathetic aititude of
the management also some!imes leads
to strikes. The workerg there  have
a"ked me to ascertain from the La-
bour Minister whether the bonus s
being distributed equitably beiween
the big officers and the workers, how
much was granted and how much was
distributed among the workers. It
is stated that the management distri-
buted the bonug among the big offl-
cers anq did not give it to the wor-
kers.

There are one or two more points
about my constituency.

Mr. Chairman: The hon. Minister

will remember your constituency,
ebout Singareni.
Shrimati Lakshmikanthamma:

At the thermal power station under
-gonstruction in my constituency, near-
1y 200 contract labourers died of
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cholera because there was no water
supply. So, whenever we undertake
huge projects, we must first of all sce
that water facilities, housing etc., are
provided.

Lastly, I would say that we must
give importance to agricultural la-
bour, e:zpecially women labourers. As
my sister pointed out, we should see
that the principle of equal wages for
equal work is applicqd in their case us
promised under the Constitution.

The Minister of Labour and Emp-
loyment (Shri D. Sanjivayya): Sir,
I am glad that as many as 21 hon.
Members of this House have partici-
pated in the discussion on my De-
mands. They have given very useful
and constructive suggestions. At the
oulset let me convey my grateful
thanks to them.

Before I proceed further, it is my
pleasure and duty to give expression
to my great admiration of the com-
mendable restraint the working clas-
se3 as a whole in thig country have
shown during the last one year des-
pite various difficulties and problems
they had to face. Particularly I am
happy that they have kept themselves
all of from the disturbances relating
to the language issue. The Chief Mi-
nister of Madras wrote to me saying
that the organised labour generally
had kept aloof from the recent distur-
bances over the language issue. I
would like to congratulate the work-
ing class on this, and I hope and trust
that the whole House would join me
in paying this tribute.

Before I attempt to answer the
points raised by hon. Members, I
wou'd like to refer to the assurances
which I gave last year and state how
far I have been able to fulfil them.
One of the assurances that 1 gave last
year related to the setting up 6 wage
boards for the engineering industry,
ports and docks ang heavy chemicals
and fertilisers. I am glad to report
to the Houte that all these wage
boards have been set up. In addi-
tion to this, the second textile wage
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board and the second
board have been set up.

Another  assurance related to the
questlon of minimum wages for agri-
cultural Jabour. Last year when
1 reported to the House, in several
States the minimum wages fixed for
agricultural lobour were less than Re.
1. Immediately I took up the matter
with the Chief Ministers of various
States, and I am glad to say that all
the Chief Ministers ang all the State
Governments have agreed to look
into this matter, to set up committees
to revise the minimum wages in  res-
pect of agricultural labour and other
scheduled industries too. While do-
ing so, T hope they would certainly
keep this point in view, namely that
it should not, under any circumstan-
ces, be less than Re. 1.

1 am glad that my hon. friend Shri
K. N. Pande made out a point in
this regard and said that in view
of the rising prices, in view of the
cost of living, the minimum wage for
agricultural labour should be Rs. 2.

cement wage

1 have no hesitation in saying that
1 agree with him. [

The other point that was raised
during the discussion last year was

the question regarding the financing
of various cooperative societies in
the coal fields. I am glad to report
that the Coal Mines Welfare Organi-
sation, either directly or through
the Central co-operative banks, has
been able to advance Rs. 46 lakhs to
the various co-operatives. In a simi-
lar way, for the purchase of food-
grains and stockpiling, the five Central
co-operative  societies have  been
given Rs. 30 lukhs, at the rate of Rs. 6
lakhs each.

Last year during the debate several
points were made with regard to
consumer price index and the metho-
dology adopted and the defects found
in varioug series, I promised to lock
into these defects. The State Gov-
ernments of Maharashtra and Gujarat
appointed expert committees and they
did find certain defects in those series
and they have been rectified. The All

India  series also have been revised

241 (Ai) LSD—T

CHAITRA 24, 1887 (SAKA)

Labour and
Employment

keeping in view the recommendations
of those two expert committees. We
had a conference of the labour secre-
taries last year in April and the whole
question was discusseq and it was de-
cided that the State Governments
might go ghead with setting up ex-
pert committees whenever and where-
ver it was found necessary. The
Delhi Administration has set up an
expert committee whose report is
awaited; the Andhra Pradesh Govern-
ment has set up an expert committee
and its report is awaitd.

9308

The other point that was raised
during the debate last year related
to the revival of the coal miners’
Bharat Darshap programme. On ac-
count of the emergency it was sus-
pended and I am glad to say that it
has been revived now. In December
last a party of coal miners went
round the country and saw how the
country was progressing. The second
batch of about 450 workers, including
forty women workers left Dhanbad
on the 29th March, 1965 and arrived
here in Delhj on the 5th April. They
saw the Vice President and the Prime
Minister; they felt very happy about
it.  Selections had been made on the
basis of their overall performance snd
on the basis of regular attendance in
the multi-purpose institutes and feed-
er centres. The miners or their em-
ployers had to incur an expenditure
only at the rate of Rs. 50 each while
the other expenditure of about
Rs. 41,000 will be paid by the coal-
mines labour welfare organisation.

Some hon. Members made a refer-
ence to the number of man days lost
during the year 1964. Of course this
is much larger than the number of
days lost in 1963, when it was only 33
lakhs. But 1963 isg an abnormal year.
In the wake of the Chinese aggression
all the workers took a pledge that
they would not resort to any strike
and that they would not indulge in
any kind of work stoppages. All kipds
of work stoppages disappeared during
that year. Instead of comparing the
number of mandays lost during the
last year, 1964, with the immediately
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preceding  year, probably it will be
realistic and desirable to compare the
number of mandays lost during the
first four years of the Second Plan.
the number of days lost during the
first four years of the Second Plan.
1f we take these figures into account,
we find that the number of days lost
during the first four years of the
Seconq Plan was 269 lakhs compared
to 216 lakhs for the corresponding
period of the Third Plan. Therefore,
I feel that the labour situation has
on the whole improved; a peaceful
atmosphere was prevailing as in the
earlier years, during the year 1964.

The Labour rclations were governed
by the Industrial Disputes Act of
1947 and other voluatary agreements
like the Code of discipline and the
Code of conduct and the Industrial
Truce Resolution. There has been
some criticism that the industrial re-
lations machinery had not been very
effective at all. One hon. Member ob-
served that it takes ag much as ome
year for the industrial relations ma-

chinery to solve the problems, I am
glad to report to the House, it was
able to dispose of 93 per cent of the
disputes within two months of their

being referred to the machinery. Dur-
ing last year the Machinery was able
to bring about 1014 settlements
whereag in 1963, the number nf scttle-
ments was only 801. I do not want
to take the precious time of the House
but I can give quite a number of fig-
ures which would go to show that the
performance of the machinery during
1964 hag been much better than, dur-
ing 1963. Even with regard to vo-
luntary arbitration the percentage of
cases settled by voluntary arbitration
was 28.4 in 1964 compared to 25.6 in
1983. The number of inspectiong by
the Machinery ig 33,009 and the num-
ber of irregularities discover ! or
detected was 1,42,000

We have a central implementation
and evaluation division which looks
into cases of violations of the Code of
discipli or i 1 tation of
awards and other agreements. The
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markable. Last year as m.ny as 1710
cases were referred to this division
whereas 1n 1963, it was 1236. Exclud-
ing 168 complaints in which no action
was called for, of taz rcawining 1542
cases, 9 per cent wer.: not suustantiat-
ed on enquiry; another 37 per cent of
the cases were such in which the
breaches were set right or the parties
were advised to aviid thew in the
future.

Shri Surendranath Dwivedy (Ken-
drapara): Is it confined only to the
Central  undertakings or its im-
plementation has anything to do with
the State matters?

Shri D. Sanjivayya: I am not sure
about that. Mostly it relates to
Centre. There are such implementa-
tion and evaluation commitices also
which are looking into the complaints
relating to the State matters. The
grievance procedure had been accept-
ed in the public sector also and I
am glad to announce that the public
sector undertakings have chosen to
be on par with the private sector with
regard to the question of screening of
cases before appeals are made.

A new scheme in the coalmines wel-
fare organisation has been introduced
and according to that if a coal miner
who falls sick or is injured, is hos-
pitalised for more than 21 days, he is
eligible for subsistence allowance. This
allowance is the difference betwen the
pay that ijs being drawn after it was
drawn by the miner before he feil
ill or before he was injured and the
pay that he gets after such injury or
illness. But this subsistance allowance
is subject to a ceiling of Rs. 25 only
and this allowance js also subject to
a ceiling of Rs. 25 only and this allow-
ance is also subject to another condi-
tion, namely, it will be only up to six
months.

With regard to housing, now, 30,000
houses have been sanctioned under
the new housing scheme; 21,000 have
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been completed and 7,800 are under ting up of fair price shops and con-

cons?ruction. Under the low-cost sumer stores. Not a tripartite con-

housing scheme, 25,000 houses were

sanctioned; 5,500 have been comp-
leted, and 5,850 are under construc-

tion. In addition to that under the
new housing scheme, 10,000 more
houses have been sanctioned and

15,000 houses under the low-cost hous-
ing scheme have also been santcioned.
Last year, in 1964-65, a total amount
of Rs. 233 crores has been spent on
housing alone as against a sum of
Rs. 1:58 crores which is credited
under this account—housing. For the
first time, it was possible to reduce
the accumulation in the coal-mines
welfare fund. With regard to re-
gional hospitals that have been taken
up, one at Kurasia and the other at
Bhuli have been completeq and they
will begin functioning soon. The
construction of a building for the re-
gional hospital at Ramagundam in
Andhra Pradesh is in progress.

With regard to the other regional
hospitals, there has been some diffi-
culty in respect of the question of
acquiring land, sometimes we select
a land but later, on examination, we
found that that site becomes a coal-
bearing area and we cannot possibly
build houses on such sites and we
have selectey alternative sites. There-
fore there is some delay in this rec-
gard.

16.22 hrs.
[Mr, SPEAKER in the Chuir.]

Last year during the discussion, I
gave an assurance to the House that
the coalmines welfare organisation
will be converted into an autonomous
body. In this respect, all prelimi-
naries have been completed and pro-
bably, before long, I would be com-
ing to the House with an amending
Bill making the coalmines welfare
fund an autonomous body.

Then, several times, during the
Question Hour and probably during
this debate also, hon. Members raised
the question as to what the Govern-
ment is doing with regard to the set-

ference is held without discussing this
question; at the standing labour
committee, or at the Indian Labour
Conference and probably sometimes at
the standing commitiee of the indus-
trial truce resolution, this problem
was discussed, and it was resolved
that all establishments which cmploy
200 and more workers should ncces-
sarily set up fair price shops and co-
operative stores,

Shri Bade: 300 is too much: in
the small-scale industries, it should
be 50.

S dFA vaz & N w3 § AT
¢ FAT AER |

Shri D. Sanjivayya: At this

tripartite conference, where the re-
presentatives of labour and of wan-
agreement were also present, there has
been an agreed solution for this prob-
lem; a solution on which everybody
agreed. In July, 1964, at the Indian
Labour Conference, it was ultimately
decideq that legislation should be un-
dertaken in this regard. In fact, the
standing committe on the industral
truce resolution met in Novmber, 1364
and have given final shape to the Bill
and before a Bill is brought into the
House, probably other preliminaries
will have to be gone through.

Of the 3,576 such establishments,
namely, cstablishments which cmptoy
300 and more workers, 2,193 have es-
tablished either fair price shops or
consumer co-operative stores.

In the non-coal mine sector, we have
s mica mine welfare fund organisation
functioning, and during 1964-65
ag much as Rs. 34 lakhg have been
spent on mica miners’ welfare, where-
as the income was only Rs, 27 lakhs.
Similar cess was imposed on iron ore
and it came into effect from
1st October, 1963, and this has been
extended to Goa, Daman and Diu from
1st October, 1964. A tripartite sub-
committee has been constituted to
examine the feasibility of constituting
a welfare fund for manganese mines.
There are some difficulties so far as
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this particular mineral is concerned,
and it is an exportable commodity,
and the foreign market is not really
very steady. The Government is also
contemplating the constitution of a

similar welfare fund for limestone.

Then, let me say a few words about
dock labour. Hon. Members may be
happy to know that the Dock Workers
(Regulation and Employment) Act,
1948 has been extended to Mormugao

port, and the Mormugao Dock
Workers (Regulation and Employ-
ment) Scheme 1965, has been
formulated and it is going to be

inaugurateq on the 21st of this month.
So far as the Mormugao port is con-
cerned, I would like to say a few
words. This is almost a sick child so
far as our ports are concerned.
During the last one year, there have
been quite a number of troubles.
(Interruption). It is really unfortu-
nate that the workers there, instead
of adopting the conventional methods,
resorted to somewhat unconventional
methods. They should have trieq to
solve their problems by resorting to
negotiation, conciliation, arbitration
and adjudication, Anyway, since this
scheme is to be enforced from the
21st of this month, I hope the condi-
tions would improve there. In addition
to this, a one-man court of enquiry
has becn appointed under the
Indusirial Disputes Act to study the
whole situation as to why such prob-
Jems arose in that port, as to what
the root cause is for all the labour
troubles there and so on. Further,
everybody knows that a wage board
has been appointed for ports and docks
and Mormugao is included in that. In
Visakhapatnam, the number of days
in a month for which wages are
guaranteed to each registered worker
in the reserve pool has been increased
from 16 to 17 days; in Cochin from
12 to 14; whereas in Bombay, Calcutta
and Madras it remains at 21 days. We
have a housing scheme, and under the
third Five Year Plan, a provision has
been made to the extent of about Rs. 2
crores. But unfortunately this amount
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could not be utilised; there was some
small trouble about the pattern of
assistance. Only in March, 1964, a
final decision could be taken and now,
according to this decision, the Dock
Labour Board are entitled to 20 per
cent of subsidy and 35 per cent of
loan, In view of this, only Rs. 60
lakhs have been set apart for hous-
ing the dock workers in the third
Plan. During the last year, Rs. 19
lakhs have been spent, The Bombay
Dock Labour Board had already
constructed 571 houses. The Madras
Dock Labour Board have already
constructed 120 houses and on the 18th
of this month they are going to get
the foundation-stone laiq for another
batch of 120 houses to be constructed
for the dockers there. The Calcutta
Dock Labour Board have under
construction 288 quarters for the
dockers.

There is another important and
significant event which has taken place
in the Calcutta port; during the last
several years, a scheme called the
incentive tonnage scheme or piece-rate
scheme has been under consideration,
but it could not be introduced or
implemented on account of the resent-
ment or on account of the non-co-
operation of the workers there.
Ultimately, we have been able to
convince them, and the scheme has
been introduced from the 16th of
March this year. I am glad to report
to the House that the result is ery
spectacular. The outturn of foodgrain
workers’ has been doubled, and the
workers’ wages have also been doubled.
A similar incentive scheme for tally
clerks in the same port is under
formulation.

Last year, I reported to the House
that a working group was appointed
to examine the question relating of
housing in plantations. They nave
submitteq their report. This report
was considered in the 11th session of
the Industrial Committee on Planta-
tions and they have recommended that
the report should be accepted. One
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recommendation in particuar, which
relates to the subsidy to be given, i.e
25 per cent subsidy, has been accepted
ang other recommendations are under
examination. There has been com-
plaints that in the plantations, there
was reduction of employment, There-
fore, we have appointed a one-man
fact finding committee and it has
started working. In the same
Industrial Committee on Plantations,
several suggestions were made to
amend the Plantation Labour Act.
One relates to the compulsory
registration of plantations and the
other to deterrent punishment to em-
ployers for construction of defective
houses for workers. I will have to come
before the House with an amending
Bill sometime.

With regarq to safety of workers in
mines and factories, it is really para-
mount, The National Council for
Safety in Mines has organised many
safety weeks and the result is tnat the
workers have become safety-conscious
and they have been trying to avoid
accidents. In fact, it is a matter of
some relief that for every 1000 persons
employed in coal mines, serioug injury
rate declined from 5-62 in 1963 to 4'3
in 1954. In non-coal mines, the
corresponding decline was from 6-23
to 4-81. Also the death rate per 1000
persons employed declined from 0-59
in 1963 to 0-41 in 1964 in coal mines.
However, unfortunately, in the non-
coal mines, during the same period,
the death rate increased from 0'3 to
0.43. But I hope and trust that on
account of the measures, taken so far
as safety is concerned, this rate will
also come down.

It is not merely by organising safety
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where preventive safety measures are
taken will have to be rccognised and
rewarded. These rewards will be
called National Safety Awards. We
have to recognise the meritorious per-
formance of the workers also. Such
workers will be given Shram Vir
National Awards and certificates. These
awards, especially Shram Vir Awards
apply to factories, mines plantations,
docks and they are only open to
undertakings in which a suggestiona
scheme of their own is being imple-
mented.

9316

We have a Central Labour Institute
at Bombay and 3 Regional Labour
Institutes at Madras, Kanpur and
Calcutta. These institutions have bren
doing very useful work. Their work

relates to scientific study of all
aspects of industrial developments
relating to the human factor, While

considerable emphasis is given in the
work of the institutes to safety, health
and good working conditions, the other
human factors are also being tackled
on scientific lines. The works
physiology section is carrying out
studies which will be of considerable
significance in so far as they provide
basic data which will be of help in
laying down work-load standards
and norms, taking into full account
the conditions as they exist in the
industry at present. Similarly their
industrial psychological division is
carrying out studies which will be
important from the point of view of
management development. The pro-
ductivity centre has completed job
evaluation projects in three factories.
Job evaluation programme is a new
development in labour-management
relation and it has helped to solve
many disputes emanating from mis-

weeks and creating con

among the workers or employers that
we will be able to reduce accidents.
Proper training also will have to be
given to the workers and the safety
legislation also shouly be under
constant review. We have now intro-
duced some schemes for awards. One
is the National Safety Award and the
other is the Shram Vir Award Those

ption in industry. This prog-
ramme aims at educating management
and unions in productivity techniques
on a common platform and has yielded
very good results.

Reference was made by several hon.
members to the joint management
council. In 97 industrial undertakings,
this scheme is in operation, Of them

undertakings or industrial unlts 36 are in the public sector and 81 in
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the private sector, I myself am not
satisfied with the progress made, but
when I heard Shri Oza, I got a little
comfort, because he said, this is not
a scheme with which government
should go aheaq with speed, However,
I will try my best to dispel any mis-
conceptions or  misunderstandings
lurking in the minds of workers or
management about this scheme.

The workers' education scheme aima
at giving instruction to the workers in
trade union philosophy, rights and
duties of workers, collective bargain-
ing and allied matters. During 1964-
65, 5 more regional centres and 13
sub-regional centres have been
opened. Their total today is regional
centres 27 and sub-regional centres
38. Last year, nearly 1500 worker-
teachers were trained. As many as
87,000 workers where given training
as against 67,000 a year ago,

oY EEA WA weTd Ell
fagqq fzrramd SO @dr I8F
F AT | 3 Ay ag v v A
qd Afgadi & A & A fa
T

Shri D. Sanjivayya: Questiong may
be asked after I finish my speech,

The total number of unit classes
started till 1964-65 was 1030 as against
887 during 1963-64. Special leaflets
and pamphlets have been published on
behalf of this organisation on workers’
education. The number of pamphlets
was 13 in English and 93 in the
regional languages. These booklets
are on popular topics such as indus-
trial Truce Resolution, working condi-
tions, tripartite machinery, our labour
movement,  self-improvement by
workers and industrial welfare.

Under this scheme, special films have
been produced on Code of Disciplix.'le,
safety and joint management councils.
We propose to produce many more
films, because the workers will be
impressed more by seeing films rather
than hearing speeches, etc.
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Several industrial commitees have
been appointed, They have met and
taken a number of decisions. I shall
not take the time of the House by
giving details. Let me come to the
most important subject which has
been discussed in this House during
the last 4 or 5 years by quite a num-
ber of hon. members. This relates to
the problem of unemployment in our
country, Hon. members have not
correctly appreciated the role to be
played by this ministry, It is not as
though the labour ministry would
create employment opportunities. As
my hon. friend, Shri Oza, correctly
put it, the duty of this Ministry is
as to how best we an utilise the
available emploment opportunities in
the country and how to give informa-
tion and pass on information to those
employment-seekers in the country.
In the recent past, the national base
of employment situation has been
widened considerably by the Man-
power Study and surveys covering
different areas. In particular, I may
refer to tne Madras Labour Market
Study completed only last year. At
the end of the Second Five Year lan
there were 307 employment exchanges
including 5 special exchanges for
collieries and 2 special exchanges for
physically handicappeq persons, In
addition there were 5 university
employment bureaux, Now, we have
366 employment exchanges including
7 colliery exchanges, and 8 special
exchanges for physically handicapped
persons. In addition 28 university
employment bureaux are functioning
in the country. To give guidance to
under-graduates and other persons
who wish to seek employment we have
vocational guidance centres at 133
employment exchanges while it was
only at 67 employment exchanges
previously, To have a correct assess-
ment of the employment situation we
had 135 employment market areas,
but today we have 271 employment
market areas.

Now, only day before yesterday, I
think, we had the Demands relating
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to the Ministry of Rehabilitation.
Quite a large number of people have
come from East Pakistan. Those
tefugees have got to be provided with
employment and, probably, with land,
with housing ang all kinds of fcilities
so0 that they may be rehabilitated In a
comfortable way. So far as this Min-
istry is concerned, we have opened
a special employment exchange at
Mana in Madhya Pradesh, and in
Madhya Pradesh and West Bengal we
have liaison officers functioning. We
are going to appoint similar officers
in Assam and Tripura. Priority I is
accorded to these migrants in the
matter of employment. In the States
of Assam, West Bengal, Orissa, Bihar,
Manipur and Tripura, priority is given
for recruitment to the posts in
Central Government establishments
for these migrhnts. In a similar way,
in the recent past, quite a number of
persons of Indian origin have been
coming from East African countries.
We are trying to help them. Recently
we had quite an influx of repatriates
from Burma. The question of giving
them priority in the matter of
employment is under consideration of
the Home Ministry.

Today, on the live registers we find
24:26 lakhs persons who are un-
employed or who are trying to seek
employment. But this figure we cannot
take as a sort of precise one or
definite figure. Firstly, all those who
are unemployed do not go to the
employment exchanges to register
themselves, Employment exchanges
are established only in the urban areas
and the rural areas do not have such
facilities. Secondly, often times those
who are in employment will again go
to the employment exchanges and
register themselves in order to im-
prove their own prospects. They may
be getting Rs. 40, Rs. 50 or even
Rs. 100 and they may wish to get a
post carrying a higher salary, We
have also been able to find out double
or multiple registrations, Some
persons go and register in employ-
ment exchange ‘A’ and later on go to
employment exchange ‘B’ and register
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themselves for employment So we
cannot just take these figures as

precise figures. Anyway, the Planning
Commission has tried to estimate the
number of unemployed persons.
According to that estimate, at the end
of the Third Plan period 12 million
people will be unemployed, During
the Fourth Plan period the growth
of labour force would be 23 million.
Therefore, the total number will be
35 million requiring jobs. But the
employment potential during the
Fourth Plan would be of the order of
20 million. So, by the end of the
Fourth Plan, the number of unem-
ployed would be 15 million.

There is also tne complaint that
even the boys who have been given
training in the industrial training
institutes are unemployed. We con-
ducted a survey sometime ago which

revealed that only one per cent.
remained unemployed.
The craftsmen training scheme is

going on very well. The capacity today
is going on very well, The capacity
today is 95,350 seats, Only duirng the
last year we added 17,150 seats. We
are not really satisfied with the
quantity or number alone. Our aim
is to have 100,000 seats by the end of
the Third Plan. Our objective is to
double it during the Fourth Plan.
But, as I said earlier, we are not
merely satisfied with the number.
What we really should care for is
quality, Therefore, we have recently
introduced, what is known as Alil-
India Skills Competition. The boys
are allowed to compete at the insti-
tution level, then at the State level
and then at the all-India level. With
the king permission of the President
of our Indian Republic, a shield has
been named as President's Shield.
This year the shield was awarded to
the Delhi State. Those boys who get
these awards are given orientation
courses in our country and, later on,
sent to the Uniteq States of America
for six months for a sort of study-
cum-training programme.
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We have tried to improve the craft
instructors’ training progamme also.
During the last year we have added

60 seats and today the total is 1,840
seats.

We have another scheme called
Apprentice Scheme which covers 127
industries. Today there are 14,375
apprentices. While the number was
4,415 at the end of December 1963, by
the end of December 1964 it was
14,375.

We have established a Central In-
stitute for Research Training in Em-
ployment Service. Here the employ-
ment officers are given training and
some research relating to the problems
of employment is carried on. Threec
batches have been trained and in all
61 officers were benefited,

To improve the quality of the offi-
cers manning industries relations
machinery, a Central Institute of
Training in Indu-trial Relations has
alsp been started. Here the State
Government officers and the Central
industrial relations machinery officers
get training. The objective is to in-
crease their competence and effective-
ness in manitaining industrial peace.
‘This course is for thrce months. Two
batches have been trained. During the
last batch we had 5 officers from
foreign countries—2 from Philippines,
2 from Malaysia and 1 from Thailand.

Representations have been received,
demanding wage boards for electricity,
paper, road transport, handloom and
film industries.

Shri Priya Gupta: Railways also.

Shri D. Sanjivayya: These are
under examination. With regard to
the Railways, as I said during Ques-
tion Hour some time ago, both the
Tederations have represented, or
rather demanded, that a wage board
should be set up and my answer was
that the Ministry of Labour would
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consult the Railway Ministry; but,
meanwhile, the Railway Minister has
made a statement on the floor of the

House that he is gonig to give many
more benefits than a

wage board
could give.
Shri Shinkre: How can he give

more than what the wage board can
give?

Shri Priya Gupta: These benefits
were considered while fixing pay in
the Second CPC.

Shri D. Sanjivayya: In any case I
cannot do it straightaway unless I
consult the Railway Minister.

With regard to the setting up of in-
dustrial committees also there

has
been some demand for engineering
industry and road transport. The

Government would carefully examine
these demands,

In this Ministry we have been carry-
ing on research fin various fileds, but
one important thing relates to crafts-
men training. A central staff training
and research institute is proposed to
be set up to conduct evaluation sur-
veys of working of different training
schemes and to carry out research ‘in
the development of teaching techni-
ques.

The routine or typical types of
industrial training institutes will not
be able to give specialised training for
coalminers. Therefore, two mines
mechanisation training institutes have
been set up in the predominantly
coal-mining areas.

A little while ago I referred to the
question of safety. Unless some mass
training is given to the miners in
these methods of safety and also as
to how to avoid accidents, it may not
be possible to achieve any amount of
success in this field. Therefore, we
have a programme to train as many
as 70,000 new workers and also give
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refresher course to an equal number
of old workers.

The workers' education scheme and
the joint n t il sch 3
1 hope and trust, would progress in
the coming year.

I referred to the apprentice scheme
and I said that by the end of Decem-
ber 1963 there were 4,000-and-odd; by
December 1964 they were 14,000-and-
odd and it is our hope that by the end
of March 1966 they will be 20,000,

Several hon. Members referred to
the condition of agricultural labour.
In fact, the real difficulty is with re-
gard to the implementation of mini-
mum wages fixed for agricultural
labour. Minimum wages have been
fixed. Of course, in certain States
they are very low; they have to be
revised. As I said earlier, I have
taken up the matter with the Chief
Ministers and all the State Govern-
ments invariably have accepted the
necessity of revising these minimum
wages. But the real problem is how
to impliment it; how to set up &
machinery which can effectively im-
plement the minimum wages. I have
been impressing it upon the Labour
Ministers of various State Govern-
ments and, T am glad to announce
here, the Andhra Pradesh Govern-
ment have taken a ecision and have
appointed 20 inspectors at the rate of
one in each district—they have 20
districts there—with effect from 1st
April this year. In a similar way,
the West Bengal Government have
also taken a gecision to appoint 12
inspectors specially for the purpose
of implementing agricultural mini-
mum wages. In other States, like
Bihar, Madhya Pradesh etc., they have
notified thelr own revenue officers as
officers to Jook after this work.

Shri Bade: Are you satisfled with
that?

Shri D. Sanjivayya: In order to
consider this problem in a comprehen-
give way 1 have been thinking of
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holding a seminar in Delhi. I would
like to invite representatives of the
various ministries concerned, repre-
sentatives of the State Governments
and, probably, representatives of cer-
tain organisations which are interest-
ed in agricultural welfare, I always
welcome such of those hon. Members,
who are interested in the welfare of
agricultural labour, to participate in
such a seminar where probably fun-
damental decisions could be taken
which would go a long way to improve
the lot of agricultural labour.

9324

Now, I would like to say a few
words with regard to the legislative
programme that I have before me.
The most important Bill that is to be
introduced relates to bonus. Invari-
ably, everybody has been feeling that
there has been some delay with regard
to the introduction of this Bill. This
report was submitted last year and
the Government had also to examine
various aspects of the question. The
Government took a decision and then
a draft Bill had to be placed before a
tripartite body. It was placed before
the Standing Labour Committee in
December last. The Standing
Labour Committce could not
arrive at any agreed solution. They
appointed a sub-committeec with in-
structions that that sub-committee
should report to the Standing Labour
Committee within a month. The sub-
committce met on 3rd January this
year. They also could not find a solu-
tion. Ultimately, on 27th March this
year, the Standing Labour Committee
met and considered the sub-commit-
tee's report, which means nothing be-
cause the sub-committee had to report
nothing as they could not come to any
agreed solution. Even on 27th March
this year, when the Standing Labour
Committee met, it was not possible to
have any agreed solution to this pro-
blem. ‘Therefore, ultimately, I had
to announce in the Standing Labour
Committee that the Government would
go ahead with the Bill, keeping in view
the opinions expressed by the repre-
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sentatives of workers and the repre-
sentatives of management, The Bill
is ready. It will be my endeavour to
introduce the Bill during this session.

An hon. Member: Will it be passed
during this session?

Shri D. Sanjivayya: All that I can
say is that it will be my endeavour to
introduce the Bill in this session and,
provided time is found, probably it
will be possible for us to pass the Bill.

‘The other Bill relates to regulating
the contract labour. In fact, the
Supreme Court sometime ago gave a
judgment in which the learned Judges
observed that in certain categories the
contract labour should not remain as
contract labour and that it should be
abolished and regulated. Keeping that
in view, we have drafted a Bill. We
have consulted the various State Gov-
ernments, Their views are before us
and this draft Bill was also placed be-
fore the Standing Labour Committee.
Again, a sub-committee was appoint-
ed. The sub-committee’s report was
considered on 27th March. There was
agreement on most of the points ex-
cept on two or three points. There-
fore, we are going ahead with the Bill
kecping in view the opinions expressed
by various sections.

The third Bill is really very impor-
tant in my view and this relates to
the building and construction indus-
try workers. There are quite a large
number of workers. My own estimate
is that 2 to 3 million workers are
there in this country who are employ-
ed in the building and construction in-
dustry. Everywhere we see, in all big
cities, buildings are going up and
quite a large number of projects are
being constructed—maybe irrigation
projects; maybe electricity projects
and so on. Even in the departments
like Health and Education, they have
to put up buildings for educational
institutions, medical institutions and
hospitals, So, building activity has
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been going on on a large scale. But
there is no legislation to give them
some benefits, to regulate their em-
ployment conditions including hours
of work, leave, welfare, safety, etc.
1 have had a feeling that probably
the labour in the construction indus-
try had a raw deal. I feel that a new
deal, a fair deal, should be given to
them. Therefore, this Bill is also
being finalised and I hope to introduce
this Bill during this year, it possible.

17 hrs.

Shri Priya Gupta: Maedical facili-
ties are not given to them.

Shri D. Sanjivayya: The fourth
Bill relates to the film production in-
dustry, A large number of represen-
tations has been received by Govern-
ment with regard to the miserable
conditions in which the employees of
the film industry have been placed.
Therefore, we examined this question
and we had an inter-ministerial con-
ference; the Ministry of Information
and Broadcasting, the Ministry of
Law and Social Security and the Min-
istry of Finance and the Film Finance
Corporation had their representatives
and at this meeting there was a tenta-
tive agreement that the proposed Bill
should be undertaken. Now, we are
trying to collect information relating
to this industry, and after collecting
such information we in consultation
with the Law Ministry would frame
the Bill, but in any case this Bill will
have to go before the tripartite body
and then only it will be introduced in
this House.

The fitth Bill relates to the Beedi
industry. Shrimati Sahodra Bai Rai
and several other hon. Members made
reference to this particular aspect
namely the conditions of the beedi
labour. Probably there are about 7
lakhs of such workers in our country
employed in this industry and their
conditions are really very bad. In
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fact, in Madras, the Madras Govern-
ment had passed a law in this con-
nection, but they could not imple-
ment the law because if the law was
implemented in the Madras State,
there was a risk of this industry shift-
ing or migrating to the neighbouring
States. Therefore, all the State Gov-
ernments have asked the Central Gov-
ernment to have Central legislation in
this regard. The State Governments'
views have been obtained; the views
of the employers, workers and others
concerned have also been obtained.
The Bill is almost finalised. Probably
during the course of the year or a
little later I shall have to introduce
the Bill in this House.

The sixth or the last new Bill is
really a Bill which I myself feel has
been long delayed. This relates to the
setting up of fair price shops and co-
operative stores. The Bill is being
finalised by the Standing Committee
on the Industrial Truce Resolution,
and I hope to introduce the Bill very
soon.

Shri Indrajit Gupta (Calcutta South-
west): In this session?

Shri D. Sanjivayya: I do not think
it is possible to do so in this session.

Then, there are various amending
Bills which I propose, I do not want
to tire the House with the details of
these various Bills, but I would only
mention the names of the various Acts
to which we propose amendments,
and they are the Industrial Disputes
Act, the Mineg Act, the Factories Act,
the Minimum Wages Act, the Delhi
Shops and Establishments Act and the
Workmen’s Compensation Act.

So far as labour welfare is concern-
ed, in the Third Five Year Plan, pro-
bably hon. Members feel that only a
small sum of Rs. 10 crores has been
provided. But as I have said earlier,
we have various welfare funds, such
as the coal mines welfare fund, the
mica mines welfare fund, the iron ore
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mines welfare fund etc. From these
funds we would have spent by the end
of the Third Plan period about Rs. 18
crores; so, in all Rs. 28 crores would
have been spent by the end of the
Third Plan on labour welfare. In a
similar way, during the Fourth Five
Year Plan, though we have provided
Rs. 10 crores tentatively for labour
welfare, under these various welfare
fund schemes, we would be spending
an amount of Rs. 25 crores. There-
fore, we would be spending ultimately
about Rs. 35 crores on labour welfare
during the Fourth Plan.
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Under the workers’ education
scheme, by the end of the Third Plan
our intention was to train as many as
between 2% to 3% lakhs workers, but
we would be exceeding the target, and
the figure would be 3.09 lakhs.

Before I resume my seat, let me
take up one or two points raised by
hon. Members. Shri Muhammad Elias
said in the very beginning that Gov-
ernment is acting as an agent of the
employers, In various tripartite
meetings, the employers tell me that
labour is my first love. Therefore,
probably the attitude I have taken is
a balanced one.

He referred to the Nutrition
Advisory Commitee’s report. That
report has been received by the Health
Ministry. That Ministry is trying to
puolish it. After that, the report will
have to go before the Indian Labcur
Conference.

With regard to the question of
linking D.A, with the cost of living
index, a decision has already been
taken. Government have taken a
decision to link D.A, suitably with the
cost of living index or consumer price
index. But the question of percent-
age of neutralisation is there. It
varies from 60 to 70 to 80 to 100 in
some cases.

Shri Muhammag Elias (Howrah):
What about the calculation of cost of
living index?
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Shri D. Sanjivayya: Probably the
hon. Member was not here.

Shri Priya Gupta: There is no all-
India cost of living index. There is no
all-India consumer price index.

It is there only in a few States.

Shri D. Sanjivayya: It is there
with 1949:100 as the base, That is call-
eq the interim series. It is there.
Meanwhile, a new series is being con-
stituted with 1860:100 as the base. 50
centres have been surveyed and 50
series have been compiled. Out of
these, 41 have been published. With
regard to 9, there is some difficulty.
That also will be done soon. When
that is completed, the all-India new
series of consumer price index will
be in vogue.

The hon. Member made an allega-
tion that we discriminate in favour of
INTUC. Probably he thinks tnat we
are favouring them. So far as we
are concerned, we have no such atti-
tude. We treat all of them alike. But
whenever trade unions try to mislead
the workers, naturally we have to tell
them and deal with those cases in a
firm way.

With regard to the Vizag port, the
hon. Member is under some sort of
misapprehension, When the Trustees
Board wag constituted, it was made
very clear that it was on an ad hoc
basis ang later on verification would
be made. Verification was done and
in that verification, Shri Bhadram’s
union did not have the majority; Shri
Manavala Naidu’s Union had the
majority; therefore, he was given the
representation.

Shri Mohammad Elas: On both
occasions, our Union was in a
majority.

Shri D. Sanjivayya: No. When first
the Trustees Board was constituted,
there was no verification. It was done
on an ad hoc basis and it was made
very clear that verification would be
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figures in view, the Board would be
finally constituted.

He referred to the Garden Reach
Workshop case. I have thoroughly
examined the matter. In fact the,
appropriate government is the State
Government of West Bengal, Prob-
ably they will have to consult the
Defence Ministry who are dealing with
the subject.

Shri Mohammad Elias: The State
Government has instructed that
there should be adjudication. Why
they should come again to the Central
Government and the Defence Ministry
which ig taking so much time to take
a decision?

Shri D. Sanjivayya: The appro-
priate government will have to consult
the Central Government before they
take a decision in this regard.

Shri Buta Singh referred to various
problems, specially unemployment. I
have already covered those points.

Last year during the discussion on
this Ministry, I said that I would
create a special wing, namely, social
security wing in the Ministry of
Labour and Employment. I am glad
that instead of a wing, a separate Min-
istry of Social Seccurity has been
created. My hon. friends, Shri Oza
and others, even Shri S. M. Banerjee
includeq, felt that it should have been
kept as part of the Labour Ministry
ang not separated from it, I should
not give any comments on that.

Shri A, P. Sharma made

a very
pertinent point with regard to the
attitude of employers in the public

sector. I would like to tell him that
the Labour Ministry has done quite a
lot of work so far as the public sector
is concerned. We have carried out
evaluation studies with regard to the
Hindustan Machine Tools, Bangalore,
the Hindustan Housing Factory, Delhi,
the Hindustan Insecticides, Delhi, the



9331 D. G—Min. of

Hindustan Shipyard, Visakhapainam,
the Fertiliser Corporation of Indisa,
Sindri, Heavy Electricals, Bhopal and
so on and so forth. There is an
Additional Secretary specially to
advise the public sector undertakings
in this regard, Anyway, he has sug-
gested that a small committee might
be constituted to go into this question
as to how these labour laws are being
implemented in the public sector
undertakings. I might say in all humi-
lity that we in the Labour Ministry
are not very much satisfled with the
way in wnich these labour laws are
being implemented in the public
sector, We would wish that they are
jmplemented in a much better way.
Anyway, Shri Sharma’s suggestion
will be examined.

Shrimati Renuka Barkataki referred
to one important factor which I cannot
ignore. This related to starting of co-
operative  societies  of plantation
labour so that they can own the
plantations as it has been done in
Malaysia. It seems the hon. Minister
there, Mr, Sambandan, has done this
job. I would like to get information
from him, and if it is possible, we
would like to examine it here.

She wanted that appointments
should be given to people of Assam
whenever industries are started in the
public sector by the Government of
India in that State. This has been
there in Bihar and other places. The
cry has been that the job should be
for the sons of the soil. I am really
not able to understand the philosopay
behind this. After all, when the Gov-
ernment of India money is invested,
people all over India should have
opportunities there, but the Govern-
ment of India have taken a decision
that posts which carry a salary up to
Rs. 500 or Rs. 600 will be reserved
for the local people.

Shri Surendranath Dwivedy: No-
where it is done.

Shri O Sanjlvayya: With regard to
the others, it should be on merits,
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population of this country.

Shri P C. Borooah (Sibsagar): That
thould not debar the people of Assam
from getting an opportunity,

Shri D. Sanjivayya: Shri Malai-
chami suggested that a wage board
should be constituted for the carda-
mom  industry. This cannot be
done in the Central sphere. We can-
not think of a Central wage board
because these plantations are only in
Madras, Kerala and probably Mysore.
We have requesteq these State Gov-
ernments to examine this question
whether they can set up a small wage
board for these three States. I hope
ang trust that the State Governments
will take speedy action in this regard.

He wanted that agricultural labour
should be given more facilities, that
the tenants should become the owners.
Probably all these subjects will have
to be dealt with by some other Minis-
try.

Shri K. N. Pande said that on
account of the wage boards, as many
as 20 lakhs of workers are benefited.
Probably he could not get the cor-
rect figure. As many as 40 lakhs are
being benefiteq by these wagc boards.

He opposed automation. I also am
not in favour of it unless we see to
it that retrenchment is not effected.

Then, he wanted a second wage
board for the sugar industry, Govern-
ment will certainly examine this.

Both Shri K. N. Pande and Shri
Sinhasan Singh referred to the
Gorakhpur labour depot, Both the

Members probably have some mis-
understanding or misconception or
misapprehension. It is my duty here
to dispel such misconceptions or mis-
understandings in their minds. Gov-
ernment have not taken any decision
to abolish the Gorakhpur labour
depot. In fact, 1 have taken a decision



9333 D. G.—Min. of

[Shri D. Sanjivayya]l

to go there myself, to see the work-
ing of the depot, and 1 invite hon,
Members Shri K. N. Pande and Shri
Sinhasan Singh, and Shri Banarsidas,
the LabourMinister of U.P. to come
there. After studying the whole posi-
tion, I will certainly convey the deci-
sion of the Government to the hon.
Members,

In regard to the Bonus Commis-
sion’s recommendations, Shri K. N.
Pande said that 45 lakhs of workers
who werc never getting bonus will
get it now. That is quite correct.
Even if they get the minimum four
per cent or Rs, 40, whichever is
higher, it will be Rs. 18 crores. He
said that about 10 lakhs of workers
were going to be affected. Probably
he mcant that they would get less
quantum of bonus than they were get-
ting earlier. For that I came forward
with an explanation or a clarification
saying that workers would get benus
on the previous basis or on the basis
of the present formula, whichever is
higher, In view of that clarification,
I hope he will be satisfied.

Shri Priya Gupta raised very many
questions regarding Gomiah and other
industries, railway workerg etc.
Gomiah, etc. are matters which fall
under the State sphere....

Shri Priya Gupta: Excuse me.
Mohini sugar mills is under Central
control. Will you kindly examine it?
The people are on hunger strike only
because the orders of the Labour
Ministry are not being carried out by
the controller in charge over there.
They have written a letter to Union
Minister.

Shri 1. Sanjivayya: If that is so, I
will certainly look into it. I am glad
that Dr, Melkote referred to the
family planning aspect of it and we
are trying to take advantage of it.

Shrimati Ramdulari Sinha referred
to the conditions of agricultural labour
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and women working in various fields
and she wanteq a special directorate
to look after the working women.
That question needs a thorough exa-
mination and I cannot straightaway
give any assurance to her,

Vidyalankar)i felt that the wage
boards take quite a lot of time. He
himseif is 3 member of one of the
wage boards anq he knows the diffi-
culties that these boards face and how
they function. If he suggests certain
methods by which we can reduce or
avoid delays, we will certainly wel-
come it. He referred to the function-
ing of the emergency production
councils, They werc only 1600 last
year. This year they are 2000. He
is very apprehensive about the func-
tioning of these bodies. I assure him
that they are functioning quite satis-
factorily and it is also our endeavour
to sce that they function more effec-
tive]y than today. He wanted to know
whether Government had at any time
tried to fing out how far the workers
education scheme had benefied the
workers. Quite a large number of
batches of workers who had been
benefited by this scheme visit Delhi
and I spend at least half an hour or
an hour with each batch. After some
interrogation, I elicit some information
from those boys and I find that they
were greatly benefited.

Shri Dinen Bhattacharya said that
the Labour Minister is very good but
he is guided by the bureaucratic
machinery who are people who had
been coming since the time of the
British days, etc. It is an unchari-
table remark and I must say that the
officers in this Ministry have been
working very hard and very effi-
ciently and I also thank them for the
cooperation that they have given me.

There was a demand for the setting
up of a wage boarq for film industry
and that also is being considered.
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Before I resume my seat, I would
like to inform the House as to what I
propose o do during this year, 1965-
66. Soma of these may be very small
schemes but from the labour point of
view, they will go a long way to im-
prove their conditions. There are two
industrial tribunals one at Dhanbad
and another at Bombay and two full
time labour courts. There has been a
lot of accumulation of work in spite of
the fact that we have been entrusting
these cases to State labour courts and
labour tribunals. Therefore, I have
taken a decision to appoint two tull
time Central Government tribuanls,
one at Jabalpur and another at Cal-
cutta. In addition to this, I propose to
utilise the services of the Chairman
of the various wage boards—all of
them are retired judges—and keeping
in view their judicial experience and
qualifications, I thought I should also
notify them as labour courts or tribu-
nals as the case may be. With this,
I hope ang trust that the cases will
be disposed of expeditiously.

The verification of membership of
the central organisations is normally
done every year. Keeping in view

#the 84th report of the Estimates Com-
mittee, and after consulting the
various central organisations, we have
taken a decision that such verifica-
tion would be every two years,

We have various welfare schemes
which 1 have been referring to. I
thought that a small committee should
be appointed to exmine all those
schemes and see how they have been
functioning and probably keeping in
view as to how those schemeg func-
tion elsewhere, abroad, they should
sugggest some modification, etc. That
committee, I propose to appoint.

With regard to minimum wages,
every time, not only with regard to
agricultural labour but with regard to
various other industries also, there
have been complaints that they were
fixeq a long time ago, sometimes as
long back as 1956 or 1967, and every
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five years they have to be revised

and that they have not been revised.
Therefore, I thought I shoulq designate
an officer in my Ministry specially to
examine these matters relating to the
minimum wages and give me reports
so that we can take speedy action
with regard to revising of minimum
wages for various industrics,

There was a scheme—and various
other schemes also—lo give facilitics
of training abroad to trade unionists.
On account of the emergency we had
suspended those schemes. Several
representations have been made to re-
vive those schemes. I am glad to say
that we have decided to revive the
scheme of giving training to trade un-
ionists in the United Kingdom under
the Colombo Plan.

We have been talking about volun-
tary arbitration; often times workers’
representatives come and tell us that
the employers are reluctant and so
an and so forth. So, I thought that
these matters should be examined
thoroughly and the broad principles
on which voluntary arbitration should
take place should be devised and also
some propaganda should be carried
on as to how useful anq beneficial
this arbitration is. Therefore, I have
decided to set up a National Arbitra-
tion Promotion Board to propagate
the idea of arbitration, for ‘evolving
appropriate principles and for draw-
ing a panel of arbitrators, but thia
Board will not deal witn individual
cases so far as arbitration is con-
cerned.

Shri Priya Gupta: Then it will tan-
tamount to curtailing the privileges
conferred by the Industrial Disputes
Act.

Shri D. Sanjivayya: No, Sir. Then
there is the Labour Officers’ Pool and
the Industrial Relations machinery.
The duties of these bodieg are almost
the same, So, we are thinking of in-
tegrating the two cadres.

Shri Priya Gupta: How can you
discriminate between the disputes—
individual disputes and the rest?
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Shri D. Sanjivayya: 1 have been
saying that there are quite a number
of welfare schemes. In consultation
with the Minister of Parliamentary
Affairs, I would invite Hon’ble Mem-
bers of Parliament who are interested
to go and see some of our institutions
like the workers' Education Centres,
the Central Training Instiltutes and
the central and regional Labour insti-
tutes.

D. G—Min. of

One hon. Member has ziven me
an idea of constituting an  Industrial
Welfare Society in India. This is a
big scheme. I propose to examine this
scheme ang take a decision later on.

I have tried to cover as many points
as possible. Hon. Members whose
points I have not been able to cover
will excuse me, but all the same I
can give an assurance to them that
all the points that have been raised
here will be examined by my Minis-
try and replies will be given to the
hon. Members concerned.

Before I conclude, I would like to
refer to the interest and concern the
Prime Minister has for the working
classes. Even without programming to
go to the Gorakhpur labour depot, the
other day he suddenly went there and
it was a pleasant surprise to every-
body there.  Recently, when the
coalminers came he devoid a lot of
time and enquireq about their welfare.
So, I feel that the welfare of labour
is safe in the hands of our Prime Mi-
nister.  Sir, 1 have taken much time
of the House. I once again assure hon.
members that regarding the  points
which I have not been able to answer
now, replies will be sent to the hon.
members.

Shri Bade: He promised to reply
lo some questions at the end.

Mr. Speaker: That was probably
unintended. He has given a detailed
teply and said that he will send rep-
ties to those points which have not
been answered by him.

Shri Bade: In the HAL. Bhopal,
for the last one year....
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Mr. Speaker: He will take spe-
cial notice of it. Any cut motions to
be put separately?

Hon. Members: No.

Mr. Speaker: I shall put all the
«ut motions to the vote of the House.

‘The cut motions were put and nega-
tived.

Mr, Speaker: The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to com-
plete the sums necssary to defray
the charges that will come in course
of payment during the year ending
the 315t day of March, 1966, in res-
pect of the heads of demands en-
tered in the second column thereof
against Demands Nos, 75 to 78 and
137 relating the Ministry of Labour
and Employment.”

The motion was adopted.

(The motions of Demand jor Grants
which were adoptd by the [L.ok Scbha
are reproduced below—Ed.)

DemManp No. 75— MINISTRY OF LABOUR
AND EMPLOYMENT

“That a sum not exceeding
Rs. 24,97,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the yecar
ending the 31st day of March, 1966,
in respect of ‘Ministry of Labour and
Employment’.”

DEMAND No. 76—CHIEF INSPECTOR OF
MiNES

“That a sum not exceeding
Rs. 34.09,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
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ending the 31st day of March,
1966, in respect of ‘Chief Inspec-
tor of Mines'.”

DemaND No. 77—LABour AND EmMpLOY-
MENT

“That a sum not exceeding
Rs. 11,24,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Labour and Employ-
ment".”

DemAND No. 78—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 827,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Other Revenue Ex-
penditure of the ‘Ministry of La-
bour and Employment’.”

Demanp No. 137—CApPrTAL OUTLAY OF

THE MINISTRY OF LABOUR AND EmP-

LOYMENT

“That a sum not exceeding
Rs, 4,85,000 be granted to the
President to complete the sum
necessary .to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Capital outlay of the
Ministry of Labour and Employ-
ment'.”

17.27 rs.

STATEMENT RE. ACCIDENT TO
JAF DAKOTA

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Ragn):
Sir I regret to announce a serious
air accident in which a Dakota of the
Indian Air Force was involved yes-
terday morning. The aircraft carried
four officers plus five air despatch
crew. The aircraft was engaged in

241 (ai)LSD—8.
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supply dropping in the Mokokchung
arca of Naga hills. At 1051 hours it
was asked to divert to Dimapur be-
cause there was a sudden storm over
Jorhat. The message of diversion
was acknowledged by the aircraft, but
shortly afterwards all communications
with the aircraft failed.

The wreckage of the aircraft was
discovered by an Army patrol and
so far six bodies have been recovered
from the wreckage. The names of the
personnel who died in the crash are
as follows:

Aircrew

1. Fg. Offr. K. Kannan,

2. PIit. Offr. S. Bhargava
3. Fg. Offr. K. B. Sarma.
4. Fg. Offr. B. S. Dhaliwal.

Ejection Crew

5. Sepoy Kundan Singh.

6. Sepoy Chori Ramanj Patni
7. Sepoy Lekh Raj,

8. Sepoy Ram Govind Rai.
9. Sepoy Ramji

I am sure the House will join me
in conveying our deepest sympathies
and condolences to the bereaved fa-
milies. A court of Inquiry, according
to the usual procedure, has proceeded
to the spot to ascertain the cause of
the accident. All possible relief and
financial assistance to the bereaved
families will be rendered with the
utmost despatch.

Shri D, C. Sharma
It may be enquired into
there was no sabotage.

(Gurdaspur):
whether

Mr. Speaker: Condolences on be-
half of the House may be conveyed
to the bereaved families. That is the
desire of all hon. members. Also, as
Shri Sharma suggested, it might be
enquired into whether the accident
was not because of sabotage.
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DEMANDS FOR GRANTS—Contd.
MINISTRY OF TRANSPORT

Mr. Speaker: The House will now
take up discussion and voting on De-
mand Nos. 89 to 94 and 141 to 143
relating to the Ministry of Transport
for which 5 hours have been allotted.

Hon, Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
like to move.

DEMAND No. 89—MINISTRY OF TRANS-
PORT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9537,000 be granteq to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 31st day of March, 1966, in
respect of ‘Ministry of Transport’,”

Demanp No. 90—CeNTRAL Roap Funp
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 3,67,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment dquring the year ending
* the 31st day of March, 1966, in
* regpect of ‘Central Road Fund'”

DEMAND No. 91—COMMUNICATIONS
(INCLUDING NATIONAL HIGHWAYS)
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 9,49,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment dquring the year ending
the 31st dav of March, 1966, in
respect of ‘Communications (in-
cluding National Highways)'"

DEMAND No. 92—MERCANTILE MARINE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,26,87,000 be granted to the
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President to complete the sum
necessary {o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Mercantile, Marine'.”

DEmMaND No. 93—LIGHTHOUSES AND
LIGHTSIIIPS

Mrr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 97,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
poyment during the year ending
the 31st day of March, 19668, in
respect of  ‘Lighthouses and
Lightships’.”

DeMAND No. 94—OTuER REVENUE Ex-

PENDITURE OF THE MINISTRY OF

TRANSPORT
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,50,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment quring the year ending
the 31st day ot March, 1966, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of
Transport'’.”

DEMAND No. 141—CapitaL OuiLAY ON

Roaps

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 55,36,90,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay on
Roads'.”

Demanp No. 142—CAriTaL OUTLAY ON.

PoRTS
Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 7.50,25.000 be granted to the
Presidént to complete the sum
necessary to defray the charges
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which will come in course of
payment quring the year ending
the 31st day of March, 1966, in
respect of ‘Capital Outlay on
Ports’.”

Drmanp Mo. 143—OTHER CartraL OuT-
LAY OF THE MINISTRY OF TRANS-
PORT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,17,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day ot March, 1866, in
respect of ‘Other Capital Outlay
of the Ministry of Transport’.”

The above demands are now before
the House.

Shri M. R, Masani (Rajkot): Mr.
Speaker, Sir, I wish {o speak in sup-
port of my cut motions Nou. 1 to 4.
the first three of which deal with
failures in regard to road and road
transport and the last with the neg-
lect of tourism in this country.

Las year, on 23rd March, I had
ventured to draw attention to the in-
cscapable shortages in transport capa-
city that secmed to be overtaking the
country.

17.30 hrs.

|Mr. DERPUTY-SPEAKFR in the Chair]

I had also challenged the unjustifi-
able assumption regarding excess
capacity on the railways, which was
then the official thesis. It is no com-
fort to me that that warning has,
unfoctunately, come true and that,
far from having any excess capacity
on the railways, today there is an
acute wagon shortage which is hurt-
ing our coal industry and our textile
industry among others.

Shortage of wagons is paralysing
our coal industry. I quote from the
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Financial Express dated 2nd April,
1965. It says:

“It is learnt that the shortage
of wagons began to be felt from
January last, In February it be-
came so serious that industries of
high priority including a steel
plant are reported to have failed
to obtain wagons to move the
required coal....The shortage of
wagons is felt not only in West
Bengal, North Bihar and U.P. It
has spread to other areas in
Southern and Western India.”

Only yesterday I received from a
place near my own constituency,
from a place called Patri n
Surendranagar, a protest and a com-
plaint from the Small-scale Salt
Manufacturers, that their salt is
lying stacked up there because the
railways are unable to supply
wagons. This shows that all this
complacency which is shown before
us yecar after year by the Railways
and the Transport Ministry is not
justified, and that this country is
suffering from a transport bottle-
neck.

In spite of all this, the roads con-
tinue to be treated as cinderella of
transport., They are made to play
second fiddle to the favoured form of
transport—the Railways, This, Sir,
is a travesty of planning. The whole
world is moving on to superior forms
of transportation, We in our country
talk a great deal about technological
change, but in practice we are reac-
tionary. We support, and pour more
money into, a wasteful and inefficient
form of transportation from which
the whole world is turning away,
namely, the rail-road, and we are
starving of funds on up and coming
torm of transportation like roads, not
to mention aviation. In  Britain,
France and Germany, for instance,
put together, the percentage of
freight by rail had declined during
the years between 1930 and 1954
from 75 to 24 per cent while that by
roads has increased during the same
period from 10 to 34 per cent. On
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the other hand, here we find that
while the Railways are given more
and more foreign exchange and the

starvation of roads continues.

In the Third Plan, there

was a
parsimonious allocation of Rs. 454
crores. In the Second Plan there

was an allocation of Rs. 272 crores.
The 20 year road development plan
which was prepared many years ago
had prescribed a  figure of Rs_ 590
crores. Even that is not being
touched. In the current year’s bud-
get the outlay for roads is only
Rs. 66'44 crores against a revenue of
Rs, 232 crores derived by the Centre
from road transportation. In other
words, we put back in roads about
one-fourth of what we get out of
them. Is there any other economic
activity in this country which is
treated in this shabby manner?

No wonder our National Highways
are in a shabby condition. Today,
nearly 20 years after the Central
Government took over our so-called

National Highways, trucks in
Vidarbha have to unload half their
loads to cross certain substandard

sections of so-called National High-
ways. The progress of numerous
road schemes lags sadly behind. On
the 25-mile by-pass from Calcutta to
Saptagram on  National  Highway
No. 2, barely 15 per cent progress of
what was cstimated has been record-
ed during the last year. Similarly, on
the Ghodbunder-Manori section of
National Highway No. 8 in Maha-
rashtra, only 16 per cent of the work
has been completed compared to
what was expected, and not more
than 4 per cent on the Bassein Creek
project. What do you propose to ao
about it?

In the Fourth Plan, whose outline
has been placed before us, the pre-
sent allocation for roads is Rs. 750
crores for the period 1966—1971. For
the same period, the Chief Engineers
had recommended an allotment of
Rs. 1,065 crores, while only recently
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a Working Group within my hon.
friend’s own Ministry of Transport
had recommended an allocation of
Rs. 1,150 crores. I am told that even
the Sub-Committee on Transport and
Industries of the National Defence
Council found that this allocation in
the Fourth Plan is altogether inade-
quate. But, judging by past perfor-
mance of this Ministry, 1 have very
little hope that anything will be
done. I am not referring to their
efforts; I am referring to their capa-
city to deliver the goods.

Considering that road transport is
plagued by excessive taxation year
after year, which has no parallel in
the world today—for 1965-66 the
Centre and the States between them
are going to net Rs. 317 crores from
roads—would I be wrong in asking
that this proposed allocation of
Rs. 750 crores in the -Fourth Plan
should at least be doubled if any
justice is to be done to road trans-
port? Nothing less than that can
possibly be acceptable to any one
who wants to go by the merits.

It has been rightly said that cvery
country pays for its roads, and it
pays for those which it does not pos-
sess more than what it pays for the
roads it possesses! We have not yet

learnt the truth of this elementary
proposition.

We shed crocodile tears about
priority for Agriculture. How can

agriculture thrive if the country is
not opened up by a system of road
transport? The Prime Minister talks
of quick-yielding projects. Are not
roads and road-transport quick-
vielding projects? Don’t they give a
quick yield on every rupee that we
sink in them? Yet, we starve them.

1 would like to know from the hon
Minister on what principles these
allocations are made and who makes
them. I would be very happy if he
enlightens this House about the man-
ner in which these allocations for the
Fourth Plan have been made. Is it
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leit to the bookish intellectuals in the
Planning Commission to queer the
pitch for this country in this manner,
or does he and his Ministry have any
say in this matter? If the Ministry is
really as helpless as it seems to be,
let him admit it to this House and
we will support him.

Although this is primarily a matter
that pertains to the Ministry of
Industries, may I also point out how
the automobile industry is similarly
crippled and hamstrung? The auto-
mobile industry is prevented from
developing in this country by two
causes. One is the very high level
of excise and import duties on cars,
tyres and parts—it is about 50 per
cent ad valorem and the other is the
denial of nccessary foreign exchange
for essential parts to be imported.

It is wrong to look upon the auto-
mobile industry as a luxury. It is
part of our infra-structure; it is part
of the foundation on which the eco-
nomic :tructure of the country today
rests. Not only trucks, but even
tourist cars are a necessity, and not
a luxury. But, leaving aside tourist
cars, let us sce the progress with the
manufacture of trucks. As against
the installed capacity of 41,000 trucks
in this country, in 1964 only 33,000
trucks were produced, because the
people who manufacture the trucks
were not given the raw materials
and the imported components which
werc needed to work to capacity. Bv
the end of the Fourth Plan, it is esti-
mated that this country will need
120,000 commercial vehicles. How
does the hon, Minister propose to see
that this target may bc met within
the next six years?

It is the Government alone which
is responsible for the high prices of
trucks and automobiles and for crip-
pling this essential industry by deny-
ing it the high priority that it
deserves. Yet we see the ironic
spectacle of this Government coming
before this House, Ministers coming
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before the House, and blaming the
manufacturers for not doing what

they have themselves failed to do.
This is an example of the old saying:

IFIT TI% FIAGTT 1 &

The remedy is not a small car in
the State sector. The remedy is that
these shackles on car and truck pro-
duction should be removed and that
more people should be allowed to
produce more cars to bring the prices
down.

Then, we had hoped that the mora-
torium on nationalisation of road
transport for goods at least would
protect the industry from further
damage and would help it to continue
to serve the consumers. Now it is
seen that the moratorium, which was
to last at least till the end of the
Third Plan, has already been violated
or is being violated.

How is this done? In November
1962 in the face of the Chinese
aggression a Central Road Transport
organisation was created in Assam
with half a dozen. The purpose then
mentioned was that since this was
the only possible way for transport-
ing defence needs, these trucks would
ply between the frontier and the sup-
ply bases. Now all that is forgotten.
That little organisation has been
converted into a limited company or
corporation and this corporation now
has 90 trucks. It has nothing to do
with defence. Many of its trucks are
entering into the transport trade
The transport industry is carrying
goods between Assam on one side,
Calcutta on the other and Delhi on
the third. This is the danger that,
after promising that the State would
not enter the field of goods transport
at least, even that ficld is now going
to be invaded and a State Capitalist
monopoly is sought to be asserted
there. The Minister will say that
there is no threat of establishing a
monopoly, that this corporation is
entering in a small way to supple-
ment what private operators are do-
ing; but the danger is always there
that when the Government enters a
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field competition is given a go-by
and a monopoly is established, There-
fore, I would like an assurance from
the hon. Minister when he replies
that this transport organisation of the
Government will merely function as
a Private Carrier for civilian and de-
fence needs of the Government itself
and that it will not enter the general
market for goods transport on hire.
It this assurance is given, I would
agree that there is no threat to

transportation development in this
country.

In Britain too the first Labour
Government tried to nationalise

goods transport, and what happened?
Every big and middle-sized enter-
prise bought its own trucks and
lorries and converted itself into a
Private Carrier. Do we want this to
happen in this country? That is
exactly what will happen if you try
to establish an inefficient State niono-
poly of goods transport. Then all
the go-ahead people will buy their
own buses and trucks and will do
their own servicing which is not a
healthy development because a pub-
lic carrier serves the gencral public.
That should be encouraged. There is
no dearth of entrepreneurship in this
country. These are small people. We
always talk about helping the small
men. Is the truck operator a big
man—a man who has one, two, five
or six trucks? Yet, these are the
people we are hitting and are un-
necessarily putting up a big bureau-
cratic apparatus and calling it socia-
lism. So, I would like to suggest
that rather than do this, it is fov
Government to encourage the small
entrepreneur with one, two or five
buses to carry on his trade in the
national interest,

Many of these things were said in
a report submitted to Government
and Parliament in 1960 by the Road
Transport Reorganisation Com-
mittee. 1 had the privilege to be the
Chairman of that Committee and I
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see at least one member—my hon.
friend, Shri Mathur—sitting there,
who was one of my colleagues.

Shri Surendranath
(Kendrapara): After all, it
report of a committee.

Dwivedy
was a

Shri M. R. Masani: We made a
unanimous report. Not only was the
veport unanimous, but this House
unanimously in 1960 cndorsed the
wholehearted acceptance of its con-
clusions. My hon. friend there and
his then chief, Shri S. K. Patil, who
patted us all on the back, said what
a wonderful report it was and Gov-
ernment would be only too happy to
carry it out.

Shri Surendranath Dwivedy: What
more do you expect?

Shri M. R. Masani: The House
gave the Minister the green light to
go ahead. 1 am very sorry to say
that with a few exceptions most of
the recommendations of that Com-
mittee still await implementation al-
though five years have passed.

The first blow was struck by
appointing the Neogy Committee.
The Neogy Committee was appointed
five years ago. The Chairman has
resigned, the Committee somehow is
still supposed to exist and the report
has not been made. This is how a
good piece of work done by some of
us at the instance of the hon. Minis-
ter has been wasted, and we still
await the report of the Neogy Com-
mittee. I have a suspicion that one
of the main purposes of appointing
that committce was to sec that our
report was not implemented and that
the inspiration for this came from
the big vested interest in our coun-
try, the biggest vested interest and
lobby, the Railway Board.

Shri Bade: The Neogy Committee
has also gone underground.

Shri D. C. Sharma (Gurdaspur):
Why are you talking of lobbies?
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Shri M. R. Masani: This year's
Budget has given no relief to roads
or road transport. We hoped that
the Transport Ministry, which is
aware of these problems, would have
pulled their weight. Unfortunately,
while taxation on motor cars remains
where it was, taxation on iyres has
gone up to the extent that the tyre
industry will now have to pay an
additional charge of Rs. 35 lakhs and
the most efficient units which make
tyres are particularly mulcted. Then
there is the regulatory customs dutv
of 10 per cent which is going to send
up and has already sent up the price
of motor cars and will send up the
price of trucks very shortly. One car
manufacturer claims that 45 per cent
of the on-the-road price of commer-
cial vehicles represents direct or in-
direct taxes levied by the State or
Central Government. So, half a truck
is pawned to Government before it
is made. The man who buys the
truck thinks he is paying the manu-
facturers’ price. He is paying half
to the manufacturer and half to the
Government,

Our Committee recommended
single-point taxation. I am sorry to
state that even now no legislation
has been brought here to implement
that recommendation that there should
be single-point taxation.

We recommended the abolition of
octroi duties. Only a few days ago
we read that the Bombay Municipal
Corporation has been allowed to levy
an octroi with the result that it is
expected there will be a 30 per cent
cut in the transportation by road to
Bombay, We talk of export promo-
tion. Bombay is the biggest export
centre. Castor seed and other seeds
come into Bombay to be converted
into oil and exported and here a big
blow has been struck at our export
industry by allowing an octroi duty
to be levied by the Bombay Munici-
na! Carporation. because this has not
heen prohibited, as we desired, by
legislation.
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Licensing restrictions continue to
be as harassing as before. All this
goes on.

Formerly, one thought that the hon.
Minister had political difficulties and
that powerful Ministers were in
charge of the Railway portfolio
beforc whom he had to give way in
the bargaining that goes on between
the Ministries at the Cabinet level
But the fact is that the present Rail-
way Minister is a great champion of
road transport development, His
whole record is there. He has said
that as Railway Minister he will do
nothing to come in the way of the
legitimate development of road trans-
port and road development in this
country. I would like my hon. friend
to tell us what he has taken up with
Mr. S. K. Patil, what have been his
demands on the Railway Minister,
which have been accepted and which
of them have been turned down. I
think a very fine opportunity is being
lost when we have a fair and judi-
cious person who has now seen both
sides of the fence and who has shown
by his modernity, by keeping abreast
of world trends, that he understands
that roads must replace railways in
due course. I am quite sure that the
Railway Minister, in spite of being
incharge of that portfolio, will be
statesmanlike and big enough to take
a detached view and cooperate with
riv hon. friend, and fhat my hon.
fricnd and his Ministry would throw
taeir weight, would assert them-
solves. which I regret to say they
tave not been doing in the last few
years.

Now, I turn to the other topic to
which I referred, that is, tourism,
Tourism is a matter of tremendous
potentialities for this country. Quite
apart from anything else, it ic a great
earner of foreign exchange and
foreien exchange is the one thing
that we need desperately today, since
we are pratically bankrupt in so far



9353 D. G.—Ministry

[{Shri M. R. Masani]

as our balance of payments position
is concerned.

What is the position about tourism?
In 1964, only 156,000 foreign tourists
came into India. It is not a very big
number by world standards. It is a
miserable number. The interesting
thing is that 71 per cent of this num-
ber came from distant and pros-
perous countries like United States,
Canada, Western Europe, Australia,
New Zealand and, in Asia, only Japan,
The reason for this is that our neigh
bours, like us, are following a short-
sighted policy of stopping their pco-
ple travelling and, therefore, we are
not able to have that kind of inter-
change of pcople and culture that
would be so desirable in our region.
So, most peop'e come from long dis-
tances and when you come from
long distance, you spend a lot in
coming. All the same, these people
spent an estimated Rs. 23 crores in
India, and Rs. 23 crores spent in
India means Rs. 23 crores of foreign
exchange obtained abroad, That is a
big amount. Now, that excludes the
foreign exchange earned by Air
India by booking passages of people
coming into this country and going
back. It also excludes a crore of
rupees which the I.A.C. gets on the
YTndian sector of international air
tickets. So, let us say that at least

Rs. 25 crores are brought into this
country bv foreign tourists, if not
more. Why then are only 156,000

coming and nnt six or seven times
that number. n< could hanoen if we
were doing our job properly?

There are various factorgs that
deter the growth of tourism from
rbroad in our countrv. The first is

the travel restrictions that we place
on our own people. These are stupid.
fanlish restrictions. The amount of
money that is saved by stooning our
reople travelling freely is infinitesi-
mal comonared to the nproblem. Rv
doine this, we hurt the influx of
fareign tourists into this country. All
life is a two-wav traffic; all human
relations are reciprocal. You cannot
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have it all your own way. You can-
not have a one-way traffic in human
relations or in international relations,
We think we can; we are going to
pay for it. We have a feeling that
despite the amount of money that we
throw away, a much larger amount of
foreign exchange would come, but
that would come in only if we allow
unrestricted travel both ways. That
is the first deterring factor.

The second deterrent factor is the
neglect of essential steps to foster
tourism through the shortage of
facilities of various kinds. There is
shortage of aircraft with the IAC.
There is shortage of good hotel
accommodation; there is shortage of
pood restaurants; there is shortage of
rrood automobiles for long journeys
and of tourist coaches. There is also
the difficulty in obtaining, for foreign
fourists, such things as camera films,
mineral water and liquor permits.

Then, there are unsatisfactory
arrangements at airports. T am not
blaming the staff. T think the airport
staff and the customs staff are good
people. My own experience with
them has been excellent. But they
nre hamstrung by rules. Thev have
fo make us fill up umpteen forms,
rrive ridiculous information, and they
have to ask impossible questions. A
few days back or a few weeks back.
n foreign tourist had come, whose
main interest was photogranhy: he
came with 250 flash-bulbs. They had
marked it and when he was taking
off from India he was asked to pro-
duce the 250 exploded flash-bulbs!
fmagine the absurdity of this, as if a
man puts the exhausted or exploded
flash-bulbs in his bag and comes with
that bag and says ‘Here are the 250
exploded fach-bulbs’. Evervone throws
them awayv as soon as thev are used.
But this is the kind of churlishness
with which we receive people. the
suspicion being that he had sold them
in the blackmarket.

Sn. the receotion of people at the
airports, customs facilities and  air-
port arrangements leave a great dea)
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to be desired. Then, finally, there is
the squalor and the insanitary condi-
tions, the horrible slumg and the hor-
rible sights that are to be seen when
people drive from airports into the
city, in Bombay, Calcutta and other
big cities.

The measures that are required to
put this right are the following. There
must be adequate funds  allocated
for publicity abroad, for promotion
and for advertisement, both for Air
India and for the Tourist Depart-
ment. Both these agencies are starvea
today in so far as allocation of foreign
vxchange for  promotion,  publicity
und  advertisement s concerned.
There chould be a concerted  effort
here.

I, thercfore, welcome the setting up
of the India Tourism Corporation, one
of the two corporations proposed to
be set up as I find from the annual
report of the Department. I think the
terms of reference of that corporation
are reasonable, and they will create
a climate in which foreign tourism
can function. But I do hope that this
corporation will not enter the market
as a travel agent. It should only
create a climate for foreign tourists
to comec. Let the travel agencies do
their legitmate work. I must sound
this warning because, unfortunately,
even when Government start by do-
ing the right thing, they slip into the
habit of a State capitalist monopoly;
that is their nature. Therefore, I am
warning the hon. Minister to stop
short of entering the travel market
and not to destroy the travel agencies
by getting bigger and better cars
and competing with them on unequal
terms.

The second thing is {o encourage
more charter flights to India. This is
a growing phenomenon all over the
world. In 1864, 12 million tourists
were carried by charter flights, that
is, non-scheduled flights, throughout
the world. How many came to
India? Not even 20 came to India
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out of those one thousand or more
flights that took place.

Thirdly, the JAC must be given
money to gel more planes. The IAC

carns about Rs. 3 crores of foreign
exchange every year. Cannot at least
that money be given to them to buy
pianes every vear. to the extent of
Rs. 2 to 3 crores?

Finally, there is the question of
hoiels. There is a  shortage of good
hotels. But I must oppoOse the esta-
blishment of the Hotels Corporation.
T do not think that it is any part of
Government's business to run hotels,

Shri Ranga: Let ihem become cato-
rers also.
Shri M. R. Masani: Yes, because
they will  cater in the hotels.
It is nol any part of Government's
duties to run and manage hotels;
hotelieering is not part of their func-
tions

So, Government should see to it
that those who want to build hotels
are given opportunities to do so. 1
make bold to say that far from en-
couraging people to build hotels,
every obstacle is put in their way
today. In Chowringhee in Calcutta,
in the Fort area in Bombay, and in
New Delhi, it is Government which
owns the land, and when the hotel
people want to build hotels, and go
to Government for land, every ob-
stacle is put to deny them that faci-
lity. 1 was told only this morning
by somehody who knows that one of
these parties was asked to pay a
ground rent of Rs. 2600 per square
mile in Bombay.

Shri Khadilkar (Khed): Per square
yard,

Shri M. R. Masanl: Yes. Rs. 2600
per square foot or square yard, I
am sorry, I am not sure which it is.
I am told that while this is the
ground rent for other people, Gov-
ernment are given similar land very
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much cheaper. This  discrimination
against those who want to build ho-
tels should be given up. Very fine
foreign hoteliers like Hiltons and
others are prepared to come to India
and collaborate in putting up hotels.
But they are kept dangling over the
last ycar or so and many of them
go away empty-handed. disappoin-
ted, that they cannot build good ho-
tels in India, as they have built all
over the world.

1 do not wish to be unlair fo the
hon. Minister and his Ministry, 1
admit that a lot of good work is being
done by Air Inia and by the Tourist
Department. T travel a fair deal ab-
road and I must say that the pres-
tige of the Indian tourist offices i
high and that the standard of service
and courlesy they give in foreign
countries is also efficient.

I am very happy that our Director-
General of Tourism is respected ah-
road and has been given many marks
of appreciation. 1 am told that only
the other day he has been made Pre-
sident of the Pacific Area Travel As-
sociation in the far east, one of the
biggest international travel associa-
tions. We are glad about it. But no
once nian and no once department even
can beat this problem. This is a na-
tional problem and calls for a national
priority. Tourism is the fourth or
third biggest source of foreign ex-
change earning for this country,

An hon. Member: Fourth.

Shri M. R. Masani: It is not being
treated as having even the 20th im-
portant  priority. Small  industries
that export only a fraction of what
tourism pgets are given a priority
which the hotel industry and the
tourist industry are denied. This,
again, is a failure of the Transport
Ministry.

1 saw a suggestion in this morning's
papers that, driven to desperation by
the helplessness and passivity of my
hon. friend's Ministry. somebody
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made a suggestion that tourism should
be transferred to the Ministry of In-
ternational Trade.

Shri  Harish Chandra  Mathur
(Jalore): It was talked of long ago.

Shri M, R. Masani: Others have
suggested that there should be a sep-
arate Ministry of Tourism because
this Ministry is not able to give
tourism the fairplay that it requires.

Shri Raghunath Singh
No, no.

(Varanasi):

Shri M. R. Masani: I am quite sure
that if my hon. friend will bestir
himself. in place of the 156,000 peo-
ple, we can get four or five times that
number and instead of Rs. 23 crores
that are brought into thig country,
we can get Rs. 100 crores in foreign
exchange brought into India  every
ycar. But for that, I think the whole
Government must make up its mind.
My hon. friend should take this up
at Cabinet level. He should get a
decision of the Cabinet that tourism
1s a matter of national priority, And,
if 1 may make a suggestion without
any offence, T would like the Prime
Minister to come here and make that
announcement, so that the Finance
Ministry and the other Ministries take
it seriously. That, I think, is some-
thing that the Transport Ministry can
and should do. 1 hope they will
bestir themselves more actively in
the months {o come.

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Transport, subject to their
being otherwise admissible:

Shri M. R. Masani: 1 heg to move:

(i) “That the demand under
the head ‘Ministry of Transport’
be reduced by Rs. 100”.

[Failure to allocate adequate funds
in the current year’s budget and in
the proposed Fourth Five Year Plan
for the development of roads (N1.
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(ii) “That the demand under the
head ‘Ministry of Transport’ be
reduced by Rs. 100”.

|Fuilure to give effect to the re-
commendations of the Road Transport
Reorganisation Committee, 1959, des-
pite repeated ussurances. (2)].

(iii) “That the demand under
the heaq ‘Ministry of Transport’
be reduced by Rs. 100"

development  of
Road Transport represented by the
threat of Government to end the
moratorium on the nationa'isation of
goods transport by entering the field
of the tramsport of goods. (3)].

| Dunger to the

(iv) “That the demand under
the head ‘Ministry of Transport’
be reduced by Rs. 100”.

|Neglect of the vast potentialities
of international tourist traffic in
India (4)].

Shri Bade: I beg to move:

“That the demand under the
head ‘Ministry of Transport” be
reduced by Rs. 100”.

[Failure to develop Maheswar in
Madhya Pradesh as q Tourist Centre
2n1.

Shri Surendranath Dwivedy: 1 beg
W0 move:
“That the demang under the

head ‘Ministry of Transport’ be
reduced by Rs. 100".

[Delay in taking over Pradip port
as a Central project (22)].

Shri Bade: 1 beg to move:

() “That the demand under
the head ‘Communications (inclu-
ding National Highways) be re-
duced by Rs. 100"

[Need to give more funds to Madh-
ua Pradesh for conmstruction of roads
in rural area. (23)).

GMGIPND—LS
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(i) ‘’That the demand under
the head ‘Capital Outlay on
Roads’ be reduced by Rs. 100”.
|Need to construct a new  bridge
near Khalghat over river Narmada
on Agra-Bombay Road (24)].

(iiiy “That the demand under
the head ‘Capital Outlay on
on Roads’ be reduced by Rs. 100".

[Need to widen Agra-Bombay Road
from Dhamnod to Sendhwa (25)).

Mr, Deputy-Speaker: These cul
motions are also before the House.

Shri §, C. Samanta (Tamluk): Mr.
Deputy-Speaker, my hon. friend,
Shri Masani. dealt with the aspect of
iransport. 1 would draw the atten-
fion of the hon. Minister and the
fiouse to the border roads develop-
raent organisation which the Minis-
try has. I do not know the detailed
working of this organisation. T had
the opportunity to go to some border
areas, especially in Rajasthan, from
where the hon. Minister hails.

18 hrs.

Shri Harish Chandra Mathur: I am
plad that you went there.

Shri §. C. Samanta: We found
tive border districts, but there is no
border road. Our jawans are sta-
tioned in outposts. They have no
communication amongst themselves.
Perhaps it is not the work of the
Defence Ministry. [ think it is the
work of this Ministry to have border
roads constructed. 1 would request
the hon. M nister that, ay danger s
imminent. he should take immediate
iteps.

Shri Surendranath Dwivedy: What

about the Pakistan side? They have
built roads.
Mr. Deputy-Speaker: The hon.

Member may continue tomorrow.

18.01 hrs.

The Lok Sabha then adjourned ti!!
Eleven of the Cl'ock on Thursday.
April 15, 1965/Chaitra 25, 1887
(Suka).
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